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LOK SABHA DEBATES

LOK SABHA

Monday, July 21, 1980/Asadha 30, 1902
(Saka)

The Lok Sabha met at
Eleven of the Clock
(Mr. Speaker in the Chair)
MEMBER SWORN
Shri Phuntsog Namgyal (Ladakh)
ORBITUARY REFERENCE

MR. SPEAKER: I have to inform
the House of the sad demise of Shri
V. Shanker Giri, who was a Member
of the Fifth Lok Sabha during 1971—
77 from Damoh censtituency, Madhya
Pradesh.

A Mechanical Engineer, Shri Shan-
ker Girj specialised in audio-visual
publicity. He was specially interested
in direction of feature and documen-
tary films,

A widely travelled person, he had
visited many countries.

An active Parliamentarian, he took
keen interest in Parliamentary activi-
ties.

He was President of the Labour
Party of India, founded by his father
late Shri V. V. Giri.

He passed away at Madras on 19
July, 1980 at the age cf 50.

We deeply mourn the loss of this
friend and I am sure the House will
join me in conveying our condolences
to the bereaved family.

16387 LS—1
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The House may stand in silence for
a short while to express its sorrow.

The Members then stood in silence
for a short while.

ORAL ANSWERS TO QUESTIONS
Slum Clearance in Delhi

*613. SHRI M. RAM GOPAL RED-
DY: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Government have
drawn any plan for clearance - of
slumg in Delhi; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHXMMAD USMAN
ARIF): (a) Yes, Sir.

(b) Slum clearance work is being
done in accordance with the provisions
of the Slum Areas (Clearance & Im-
provement) Act, 1956, Under this
Act, an area of 2,168 Hectares had
been notified as slum area for improve-
ment and redevelopment. Upte, March
1980, about 18,000 tenements have
been or are being constructed for the
rehabilitation of slum dwellers.

In  addition, environmental im-
provement work in the existing slum
areas like paving of lanes, provision
of community latrines, conversion of
dry latrines into flush system, street
lights, drinking water, etc. is also
being done.

SHRI M. RAM GOPAL REDDY:
The Minister is making a very sincere
effort to clear the slums in our capi-
ta} city. Now, the answer says that
in 1956 the area notified was 2,168 hec-
tares. I want to know whether the
slum area has decreased or has re-
mained standstill,
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If possible, the Minister may alsa
tell me if he has got the year-wise
break-up of the 18000 tenements said
to have beén constructed. If he has
not got it, he can give it later on, but
I would like to say that 18000, tene-
ments can accommodates hardly 90,000
people. I want to know what is be-
ing done about the remaining people.
How many people are actually living
in clums?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): It
was not 2168 hectares in 1956, but 2168
hectares have been declared as slum
area under the Acft of 1956. This is
according to the last census taken in
1971. 1 have asked the DDA authori-
ties and the concerned authorities to
make a fresh census about the slum
areas because, by now, they have
increased much more.

SHRI M. RAM GOPAL REDDY: By
what tifié will the Minister be in a
position to clear the entire slums in
the cities? Because, it is a blot on
our country. Alse there are so many
slums developing in politics. How is
he going to clear them?

SHRI P. C. SETHI: I am not dealing
with political slums. As far as the
slums are concerned, originally it was
thought that, if we took up the cons-
truction work cof houses....

PROF. MADHU DANDAVATE: Re-
garding clearance of political slums,
leave that work to the Opposition.

SHRI P. C. SETHI: I have no ob-
jection; they can do it.

Az far as housing of all the people
living in the slum ‘areas is concerned,
it is a 20-years programme on the
basis of what is existing. But if you
do only improvement of the slums,
then we wart to do it by 1985 be-
cause, keeping in view the paucity of
funds, it will'be difficult to rehabili-
tate them jn new houses. But {m-
provement of slums, which costs Rs.
150 per head, is being taken up now
on a very large scale. The thrust is
towards slums improvement rather
than rehabilitation.
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SHRI BAPUSAHEB fARULEKAR:
Slum are on the increase in the metro-
polises. In view of thé complexity of
the problem and huge financial resour-
ces needed, and since {the problem
stems essentially from spiralllng high
prices of land and continuing migra-
tion of people to cifies In search of
employment, I would like to ask the
hon. Minsiter (a) whether the Govern-
ment feel that the war on  slums
should also concentrate on providing
the counter-attraction cf employment
and healthy living in satellite towns
developed around metropolises; (b)
whether the Government feel that the
slum clearance scheme transferred to
the States in the year 1969 should
again be the responsibility of the
Centra) Government as the hon. Minis-
ter said somewhere; and (c) whether
any plan of action has been fermula-
ted and if so, the details thereof.

SHRI P. C. SETHI: As far as the
transfer of the subject of slum clear-
ance from the States is concerned, I
have said in this House in reoly to
one of the guestion which was asked—
I think it was during Call-Attention—
that we are examining that issue, whe-
ther it should be taken back by the
Central Government, because, I do net
think that we can monitor it better
if they are being done by the State
Governments because they are getting
block allotment and block loans for
the minimum needs programme, and
the minimum needs programme is a
very wide area where six or seven
items are concerned. OQur throust
now is to do the entire slum improve-
ment by 1985 throughout the country.
The population throughout the coun-
try living in slums is estimated by the
Department at 2.5 crores, but accor-
ding to my own estimate, it is not
less than three crores today, and will
go up te 3.5 crores by 1985.

DR. SUBRAMANIAM SWAMY: I
:wou,lg"like to know from the Minister
whether he makes a distiction between
®farance and rehablilitation, and if
he does, for Delhi, whether he# has a
cut-off date and those slums which are
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being set up after that will be demo-
lished and thHose set up before that
will be réhabilitated.

SHRI P. C. SETHI: Fortunately or
unfortunately, this cut-off date was
provided by the Janata Government
to which the hon. Member belongs.
THis was February, 1977 for the mar-
keti areas and June, 1977 for the
residential greas. But, unfortunately,
during their regime from 1977 to 1979,
the last Government allowed many
new slums to come up. Therefore,
they themsé&lves did not adhere to the
cut-off date. Now we will have to pon-
der and think whether we will revise
this date and up date it.

SHRI MANORANJAN BHAKTA:
The Central Government has done a
commendable job so far as the slum
improvement, clearance and resettle-
ment in Delhi is concerned. But there
are other Union Territories apart from
Delhi which also have this slum pro-
blem. I would like to ask the hon.
Minister whether he will advise the
other Union Territories also to follow
in the foctsteps of Delhi.

SHRI P. C. SETHI: As a matter of
fact, I have addressed to all the Chief
Ministers or the Governors, as the case
may be, a letter requesting them to
form a development authority for the
whole Sfate under whose umbrella
various programmes can be under-
taken. One is slum improvement or
slum clearance. Ancther could be sup-
ply of drinking water and yet another
can be uplift of the colonies which are
considered backward and undeveloped,
All these suggestions have been given
!:o the State Governments and now it
18 upto them. As far as clearance of
slums is concerned, it is taken up on a
priority as far as we are concerned
and we would try to persuade the State
Governments to take it up on the
priority list.

SHRI MANORANJAN BHAKTA: I
asked about the Union Territories.

SHRI P. C. SETHI: They are all
covered.

ASADHA 30, 1902 (SAKA)
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¥.C1. Godowsns in Kutch and
Saurashtra

*614. SHRI RAMJIBHAI MAVANI:
Will the Minister of AGRICULTURE be
pleased to lay a statement showing:

(a) whether it is a fact that thesre
are shortages of big godowns owned
by Food Corporation of India in
Saurashtra region of Gujarat for the
storage of large quantity of foodgraing
etc;

(b) if so, the reasons thereof; and

(¢) how many such Godowns have
been owned and constructed by F.C.L
from 1st April 1977 {o 31st March,
1980 and expenses incurred on such
construction in various parts of Kutch
and Saurashtra regions of Gujarat?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) and (b).
The Food Corporation of India dees not
have owned godowns in Saurashtra.
The Corporation has, however, hired
capacity from various agencies which
is sufficient to store the feodgrains re-
quired in the region. As the hired
capacity is sufficient and the require-
ments of public distribution limited, the
FCI does not face any shortage of
godown space in Saurashtra.

(c) The Corporation has not con-
structed any godown from 1-4-1977 to
31-3-1980 in Kutch and Saurashtra
Regions and, therefore, no expenditure
has been incurred thereon.
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MR. SPEAKER: Next question—Shri
Manphool Singh Chaudhary—No.

Shri Chintamani Jena—No.

Then Shrimati Geeta Mukherjee—
Even she is not here today.

Shri Satish Prasad Singh—No.

Shri M. V. Chandrasekhara Murthy
—he is also not here.

Shri K. Pradhani.

SHRI MOOL CHAND DAGA: Shri
Pradhani always comes.

MR. SPEAKER: Yes, what do ycu
want to say, Mr. Niren Ghosh?

That is a forward booking?

Rate of Interest on Cooperative
Agricultural Credit

*620. SHRI K. PRADHANI: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether there is any proposal
under Government’s consideration to
reduce the rate of interest on the
Cooperative agricultural credit; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) and (b).
The rates of interest charged by co-
operatives are determined by a number
of factors like cost of raising deposits,
the rate of interest at which conces-
sional finance is made available by the
Reserve Bank of India for short-term
and medium-term credit, refinance pro-
vided by Agricultural Refinance De-
velopment Corporation for long-term
credit and administrative charges in-
curred by cooperative credit institu-
tions. In respect of.loans for schemes
refinanced by A.RD.C, the A.R.D.C.
determineg the rate of interest to be
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charged to the borrower. The Reserve
Bank of India issues guidelines from
time to time to the cooperatives regard-
ing the rate of interest to be charged
to the borrowers, taking into account
all the relevant factors. Some State
Governments also provide subsidies to
the cooperatives to reduce the rate of
interest charged to the members for
specific groups of borrowers like Sche-
duled Castes/Tribes and specific pur-
poses like short-term production loans.
The Reserve Bank of India has report-
ed that there is no proposal currently
under its consideration for reducing
the rates of interest on cooperative
loans. ’

SHRI K. PRADHANI: Mr. Speaker,
Sir, I have noted the answer given by
the Minister. May I know from the
hon. Minister whether it is a fact that
the membership c¢f the agricultural
primary cooperative societies is inc-
creasing while the borrowing capacity
of the cooperatives is decreasing day
by day? In the year ending June 1978,
the figure came down from 40 per cent
to 33 per cent. If sc, what is the reason
behind this.

Secondly, I would also like to know
whether the defaulters went up to 52
per cent. What is the reason for this?

SHRI R. V. SWAMINATHAN: As the
hon. Member himself has said, the -
membership of the societies is growing
higher and higher. Naturally, the loan
the percentage of the loans, is also
likely to be reduced. Many borrowers
are not repaying the loans. This is
also one cf the difficulties. This one
snag stands in the way of giving more
loans to the farmers by the coopera-
tive societies.

SHRI K, PRADHANI: My question
has not been answered by him. My
question is: though the membership
of the societies is increasing day by
day, why the borrowing has come
down from 40 per cent to 33 per cent.
This was my question.

SHRI R. V. SWAMINATHAN: 1
have already answered that.

SHRI K. PRADHANI: That answer
is not clear.
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MR. SPEAKER: Prof. Ranga.
PROF. N. G. RANGA ; rose,

SHRI K. PRADHANI: May I put my
second supplementary? I have not put
it.

MR. SPEAKER: Let him put his
second supplementary.

SHRI K. PRADHANI: My second
supplementary is: I would like to
know from the hon. Minister—he has
not replied my earlier question fully—
whether it is a fact that in the year
1979, the A.R.D.C. has reduced the
rate of interest to the marginal far-
mers and the small farmers. If so,
may 1 konw from him whether those
orders are eflfective or not. If so,
from whal date? What are the interests
charged for from them?

SHRI R. V. SWAMINATHAN: The
orders 1or reduced interest are effec-
tive. The interest charged is from 11
to 13 per cent for short-term loauns,
from 1034 per cent to 124 per cent for
medium term loans and from 94 per
cent to 104 per cent for long-term
loans.

PROF. N. G. RANGA: In view of the
fact that even the Adviser to the
Reserve Bank has advised otherwise,
.why penal rates of interest are being
charged from them whenever there is
v2 defauTt? The hoen. Minister has him-
self admitted that a large number of
people are obliged to be defaulters.
Therefore, the penal rates of interest
go on accumulating with the result
that, after a time, the interest
chargeable or payable, becomes very
much more than the original sums of
loans. Therefore, have Government
considered at all at any time, in view
of the repeated requests from the
Members of this House as well as
from the other House to see that these
penal rates are not charged from the
peasants as well as the poor people
and that they are encouraged by other
means to, repay their loans as and
when they become due, anq if by any
thance there is any calamity the penal
rates should not be charged on short-
lerm and medium-term loans.

ASADHA 30, 1902 (SAKA)
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SHRI R. V. SWAMINATHAN: Sir,
the hon’ble Member's complaint is
true that penal interest charged is
really creating hardship to the far-
mers. We are considering whether
under certain cricumstances we could
abolish it.

SHRI NIREN GHOSH: Sir, I would
like to know whether the attention of
the government has been drawn to the
fact that Maharashtra Chief Minister
has written off tThe entire loans
amounting to Rs. 50 crores and also
whether the cooperative credit struc-
ture has been violently thrown into
spasm? Further, whether it is a fact
that fictitiougs loans on a large-scale
have been taken amounting to crores
of rupees—there might e genuine
cases also—and, if it is true, will the
government order a probe into the
whole affair?

SHRI R. V. SWAMINATHAN: If
specific complaints are made, we will
look inte the matter. So far as Maha-
rashtra government is concerned we
have not received any request for
Central Assistance from them.

PROF, MADHU DANDAVATE. Sir,
repeatedly I have been raising this
question and I hope some favourable
answer will come from the hon'ble
Minister. Sir, consistently the co-
operatives of fishermen have been de-
manding that cocperative credit struc-
ture which is available to the peasants
should also be available to poor fisher-
men who form cooperatives. I would
like to know whether those conces-
sicna] rates wili be available to fisher-
men cooperatives also?

SHRI R. V. SWAMINATHAN: I
may inform the hon’ble Memebr that
the same concessions for project lend-
ing which are available to farmers’
cooperatives will be available {o fish-
ermen’s cooperativeg also.

SHRI K. MAT LANNA - Sir, it seem
tha; because of the non-payment of
loans—bad loang are accumulating.
In this context may I know whether
it is a fact that Government is in-
creasing the jnterest rates so as to
compensate the losing of this money
ag bad loans?
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THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
This is a suggestion. We will look
into that.

SHR] SATISH AGARWAL: Sir,
the hon’'ble Minister said that a sug-
gestion is under consideration with
regard to the abolition of the penal
interest. 1 would like to know whe-
ther this suggestion is pending with
the Ministry of Agriculture or Finance
or with the Ministry of Cooperatives?
Also, since when and by which time
the decision will be taken.

SHRI R. V. SWAMINATHAN:. It
is under consideration of our Agricul-
tural Ministry, We wil] very soon de-
cide thig matter. The members will
be happy to know that we are in fa-
vour of this.

Goa University Bill

*g621. SHRIMATI SANYOGITA
RANE. Will the Minister of EDUCA-
TION be pleased to state:

(a) whether it is a fact that the
Goa University Bill js pending with
the Centre;

(b) if so, the details thereof; and

(¢) when the proposed Goa Univer-
sity will be established?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) to
(c). A statement is laid on the Table
of the Sabha.

Statement

(a) and (b). The draft Bill for the
establishment of a teaching and affi-
liating University in the Union Terri-
tory of Goa, Daman & Diu was re-
ferred by the Government of that
territory to the Central Government
for approvaj in September, 1978. The
University Grants Commission, whose
advice was sought, considered the
matter at their meeting held in March,
1979 and agreed, in principle, that
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there was need for the setting up of a
new University in view of the special
needs of the territory and to develop
higher education and research facilities
in specialised areas like Latin Studies,
Marine Sciences, etc.

Consequent upon the clearance given
by the University Grants Commissian,
the draft Bil] was referred to the
varioug concerned organisations for
comments and also discussed at an
inter-Ministerial meeting held in
November, 1979. The comments have
since been received and it is proposed
to finalise the draft Bill at a meeting
to be convened shortly.

(¢) The University can be establish-
ed only after the Bill ig passed.
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SHRI NIHAR RANJAN LASKAR:
In principle it has been agreed to set
up a new university in Goa in view
of the special needs of the State and
to develop higher education and re-
search {acilities, particularly in areas
like Latin Studies, Mining, Marine
Science etc.

s "o g : § STAAT 9TEAY
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SHRI NIHAR RANJAN LASKAR:
In my main reply I have said this.
The establishment of University in
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Goa, the responsibility lies with the
Government of that Union Territory.
It is up to them to consider it. I have
already said, the modified Dratt Bill
will be cleareq after proposed discus-
sions with the administration.

SHRI EDUARDO FALEIRO. In
view of the gpecial needs of the Union
Territory and in view of the special
facilities required for specialised edu-
cation, may 1 know whether Govern-
ment will make substantial grants for
the setting up of this university in
Goa, which can be a model university
for the rest of the country? Because,
Sir, we don’t want mere multiplicity
of universities in the country for pro-
ducing more and more of graduates.
But we want a model university on
special subjects. So will the Govern-
ment make  substantial grants and
allocation of funds for a good univer-
sity and a model university to be esta-
blished there? Will it be in the State
sector or Central sector?

SHRI NIHAR RANJAN LASKAR:
Regarding establishment of universities
in thig country the primary responsi-
bility for the setting up of university
i that of the State Government. 1
think this is known to the hon. Mem-
ber. Once it is established the Govern-
men{ will come forward to help it.

SHRI EDUARDO FALEIRO: That is
not the question. 8ir, there are univer-
sities like Jawaharla] Nehru University
and gome other universities which are
Ceniral Universities, which are set up
or established by the Central Govern-
ment. But there are other universities
which are established by the State
Governments. Is this University going
to be established by the Central Gov=
ernment or by the State Government?

SHR; NIHAR RANJAN LASKAR:
By the State Government,

SHRI Y. S. MAHAJAN: Wil it have
importanf facilities like Engineering
and medicine?

MR. SPEAKER: Next question.
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Available data on prices reveal that
prices of potato at the time of harvest
temporarily fall as compared to the
prices prevailing during the other
menths due to heavy market arrivals,
The wholesale prices of potato in
different months during the current
vear have ruled higher as compared
to those of last year. Comparison of
market prices of potato with their
cost of production in surplus potatlo
growing areas ig not possible as cost
of production data for potato are not
available.

(b) and (c). Assurance of remunera-
tive price to the producers of agricul-
tural commoditieg is a major objectlive
of the Government’s price policy. When
the prices of potato show a down-
trend, purchases are made by NAFED
from areas of surplug production of
potato for distribution in consuming
centres and for export. During the
year 1978-79, purchases made by
NAFED were of the order of 75,000
tonnes and the exports during the
same year were around 16,000 tonnes.
In the following year 1979-80, NAFED
had procured a quantity of about 22,000
tonnes out of which about 10,000 ton-
nes were exported.., These measures
have played a significant role in pro-
viding better returns fo the producers.
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MR. SPEAKER: Before you put the
supplementary, Mr, Yadav, I ‘would
like to bring to the notice of this
august House that I take a very serious
note of the fact that cerlain Members
abstain from the House after tabling
their questions. This has been a regu-
lar practice. This causes a loss to the
public exchequer and il is our duty
that we should make ourselves pre-
sent here. Secondly I would like to
mentlion that the supplementary should
be pungent, straight and direct: it
should not be this sort of statement.
This also takeg much time of the
House and I do not like it.
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SHRI KRISHNA CHANDRA HAL-~
DER:. The Minister in his reply has
stated that sometimes when potatoes
and other agricultural goods come to
the market just after harvesting, at
that time the priceg are rather below
the remunerative price, and even be-
low the cost price. This is because the
potato traders in collusion with the
cold storage owners want to purchase
potatoeg at a very low price at that
time and store them in the cold stor-
ages. They sell these later when the
prices 8o up. The Minister has stated
that it was a perishabie commodity
and there was not sufficient storage
capacity. I would like to know whe-
ther he will devise some method so
that the grower can get the remunera-
tive price at the time of harvesting
and the consumer gets the potatoes at
a cheap price throughout the year. For
thjs purpose, =will the Government
consiruct cold storageg in a massive
way as also nationalise the private
cold storages functioning in our coun-
try? I want a categorical answer

SHRI BIRENDRA SINGH RAO:
During the last year, the total produc-
tion of potato has gone up by about
10 lakh tonnes. The productivity per
hectare has also increased from 115
quintalg to 122.28 quintals per hectlare.
In spite of that, as I stated just now,
the prices now ruling in the market
are quite remunerative, 1 may assure
ithe hon. Member that this Govern-
ment will not allow potato to rot.
Kisans will get remunerative price
and as soon as the market crashes,
NAFED will move in to purchase the
potatoes. That time has gone when
potatoes were rotting during the
Janata regime, This will not be al-
lowed to happen again.

SHR; KRISHNA CHANDRA HAL-
DER: My question has not been ans-
wered.
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WeqW WYgEd ;. AR qxeq & 107 § fin
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SHRI BILRENDRA SINGH RAO:
Yes; we are aware of the need to set
up more storage capacity for potatoes
and for other produce. I do not, how-
ever, know what the hon, Member

means by the nationalisation of private
cold storages.
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PL3 Policies for Staff of Nationalised
Banks and Public Sector Underfakings

*623. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of CMMUNTI-
CATIONS be pleased to state:

(a) whether it is a fact that al-
though the employees of Reserve Bank
and State Bank of India are eligible
to take out Postal Life Insurance
policies, the staff of the other nation-
alised bankg ang public sector under-
takings are out of the purview of the
Postal Life Insurance scheme; and

(b) if so, will the Government indi-
cate reasons therefor and take action
to extend Postal Life Insurance to
all such organisations which will be
beneficial for the Postal Life Insurance
fund and the beneficiaries as well?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir.

(b) The Life Insurance Corporation
of India which was established in
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1956, has the exclusive privilege of
carrying on life insurance business
throughout India. It is only by way
of exception that Postal Life Insur-
ance has been permitted to carry on
its operations, the consideration being
that it provides life insurance cover
as a service facility mainly to Govern=
ment servants. Having regard to the
purpose for which the LIC was estab-
ligshed, it has not so far been consider-
ed necessary to enlarge the scope of
the Postal Life Insurance and extend
the same to employees of public sector
undertakings, including nationalised
banks. A suggestion for such exten-—
sion is, however, being examined.

st TWIEEIT wERl ;0 meEgs S
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SHRI KARTIK ORAON: This
question of the life insurance has a
history behind it. The Reserve Bank
employees were eligible for PLI prior
to the Independence and this facility
was extended to the State Bank emw
ployees in 1957. The question whe-
ther the employees of public under-
takings and the Nationalised Banks
will be eligible is entirely depcndent
on the decision of the Ministry of
Finance. The Postal Life Insurance is
a Government run insurance scheme
meant essentially for Government
employees of all categories includ-
ing employeegs of the State Gowern-

ments, local bodies and govern-
ment - aided educationa) institu-
tions, universities, etc. The staff of

the CSIR, ISI, Medical Council of
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India, Nursing Council of Ingdia, Den-
tal Council of India, Pharmaceutical
Council of India are also eligible for
the benefit of Postal Life Insurance
Scheme. As these bodies are ‘Local
Fund’ bodies in terms cf Clause 14 of
Rule 9 of the Fundamental Rules for
the purpose of Rule 2, Clause 4 of
the rules governing Postal Insurance
Fund, the important point is that for
others to enjoy the benefit of Postal
Life Insurance, they have to be dec-
lared as ‘Local Fund’ bodies. It is the
Ministry of Finance who will decide
whether or not this benefit should go
to the Nationalised Banks and the
public undertakings. We are merely
ap agent. It is left to the Ministry
of Finance to decide. This is our
pesition. We cannot help, but we have
an open mind. We very much see the
Fund Index. It is entirely left t, the
Ministry of Finance to take a decision
in the matter whether the employees
of the Nationalised Banks and the em-
ployees of the public undertakings are
eligible for PLI.

st RTEATT WrEAY . OsRH W7, qar
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t# =zax 18 g% woga @ wEfsg =@
fagrr w1 @ & & wrar Igar g fw
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SHRI KARTIK ORAON: As I have
already explained, the matter rests
with the Ministry of Finance. It is
better known to them. Unless they
give us a clearance ,it is not for us
to take a decision whether they are
eligible for it or mnot.

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): My
colleague Mr. Kartik Oracn has ex-
plained the position. As far as we
are concerned we will be only too
happy to get all the employees, gov-
ernmental, quasi-governmental, na-
tionalised bank, local body employees,
all of them into the scheme and I
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would make use of this opportunity
to recommend that they must come
in because it is a very good scheme.
Our premium is low and the bonus is.
high. We have taken up this matter:
with the Department of Economic
Affairs and they had agreed tp allow
nationalised bank people also to come
into the scheme but subsequently the
Insurance Controller took g different
view and therefore it got stalled. We
are pursuing the matter. We are as
keen as the hon. Member if it is po-
sible, if other considerations do not
come in, to get them into this scheme.
The question is whether it will dilute
the monopoly character of the LIC.
This is a question that comes in. As
there is already an exception to the
monopoly character, we have to con-
sider whether on the same scheme,
on the same principle on which other
government employees have been ad-
mitted to it, it is permissible. As far
as my information goes, the Finance
Ministry is presently favourably con-
sidering this matter.

S.T.D. between Ahmedabad and other
Cities of Gujarat

*§25. SHRI AMARSINH V. RATH-
WA: Will the Minister o COMMU-
NICATIONS be pleaseq to state:

(a) the names of cities of Gujarat
which are connected with Ahmedabad
by S.T.D.; and

(b) the names of citiegs which are
likely to be connected during the
next Five Year Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON}):
(a) The stations of Gujarat connect-
ed to Ahmedabad by STD link are
Gandhinagar, Rajkot, Nadiad, Meh-
sana, Surat and Baroda.

(b) It is planned to connect the fol-
lowing stations in Gujarat through
STD facility with Ahmedabad:-—

Bhavnagar, Godhra, Kalol, Patan
Modasa, Palanpur, Petlad, Talod,
Unjha, Visnagar and Surender-
nagar.
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SHRI KARTIK ORAON: Some of
the cities are connected to Ahmeda-
bad by STD; others which are not
connected possibly have not got the
automatic exchange, they may be hav.
ing manual exchange. Unless they are
replaced by automatic exchange they
could not be connected by STD. But
about the time it is difficult to say.
"We are short of automatic exchange
equipment; it is not something on
which we can lay our hands on and
say: it will be done tomorrow; and
the dayv after tomorrow we do not
want to face a privilege motion for
not doing it as committed..........
(Interruptions)

ot AT fag waar : AU ZEYU GE UG
gtx gemmr o1 oz Fer fadr g, S i ow
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Agricultural Development Project for
Cooch Behar, Jalpaiguri and Darjeeling
with aid from Netherlands

*626. SHRI CHITTA BASU: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Government of
West Bengal has sent to the TUnion
Government a Rs. 50 crore project
report for the agricultural develop-
ment and allied work in Cooch Behar,
Jalpaiguri and Darjeeling districts of
‘West Bengal with the assistance of
the Government of Netherlands;

(b) if so, whether Government have
examined the feasibility of the pro-
ject; )

(¢) whether it hag been cleared by
Government; and
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(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATBHAN): (a)
Yes, Sir. A project estimated to cost
Rs. 71.60 crores over a period of five
yvears has been received from the
Government of West Bengal.

(b) and (c¢). Matter is under con-
sideration.

(d) Does not arise.

SHRI CHITTA BASU: May I know
from the hon. Minister whether there
are guidelines, norms or criteria in
the matter of clearing precjects of
this nature; if guidelines or criteria or
norms are there, may I know them?
May I alsp further know f{rom the
government whether this particular
project satisfies those guidclines or
not?

THE MINISTER O AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAOQO): The guidelines are laid down
by the Planning Commission for clear-
ance of such projects. As has been
stated, this project received from West
Bengal Government is under the con-
~ideration of the Government. The
Ministry of Agriculture and the
Planning Commission have been dis-
cussing this project. The Netherland
authorities also visited India some
time back and it was to be discussed
with them. But if the hon. Member
wants to know specifically what guide-
lines have been framed, he will have
to give a separate notice.

SHRI CHITTA BASU: 1t is an ap-
prehension which I want to be clear-
ed by the hon. Minister—that the
general policy of the Government is
to clear a project for agricultural de-
velopment sponsored by the State
Government if it is tied up with the
World Bank. Now this project is not
tieq up with the World Bank. Is it
the policy of the Government not to
clear those projects which are not
tied up with the World Bank?
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SHRI BIRENDRA SINGH RAO: To
my mind, there is no such policy of
the Government in favour or against
any project of the type.

SHRI NIREN GHOSH: In view of
the fact that Uttarkhand rovement
and the demand for Gorkhaland pre-
cisely is also within these three dis-
tricts, will the Government tell us
whether the Governmnt will expedi-
tiousy clear the project so that de-
velopment work can be undertaken
very soon in order to counter this
thing?

SHRI BIRENDRA SINGH RAO: As
I stated, the project is receiving con-
sideration of the Government at va-
rious levels and a decision will be
taken as soon as possible.

Telephone Lines/Telex Circuits in Bihar

+

*627. SHRI HARI NATH MISHRA:
SHRI KRISHNA PRATAP
SINGH:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether most of the important
telephone lines/telex circuitsg in Bihar
remain dead for long because of faulty
maintenance and neglect; and

(b) if so, the gteps that have been
taken or are proposed to be taken to
improve the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):

(a) No, Sir.

(b) Does not arise.

SHRI HARI NATH MISHRA: I am
rather shocked to hear the reply of
the hon. Minister. On the basis of
my personal experience, and the ex-
perience of a large number of friends
I can say that the grievances men-
tioneq in this question are not only
correct but it has also become a chro-
nic problem which has been continu-
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ing for years. In view of all this, }
would like to know from the hon.
Minister; has he made a comparative
study of the performance in different
States and State capitals before ans-
wering my question?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): It
has now come to a stage in which any
observation of the performance of the
telephone department has to be ac-
cepted as a gospel truth. But I am
just taking my position that that is
not the case. As far the analysis
that has been done, that is with me
and I can lay it on the Table of the
House and supply a copy of that also to
the hon. Member. With respect to the
performance, I may say, Patna, the
capital of Bihar is connected to the
National network by a 1800 channel
microwave link and about 960 channel
of coaxial cable system. This is the
national network. The other impor-
tant towns in Bihar like, Muzaffar-
pur, Darbhanga, Samastipur, Jam-
shedpur, Katihar, Ranchi Dhanbad
and Bokaro have alsg been connected
by a microwave system. The third
system is radio links in UHF/VHF
range which connect Chapra to Patna
and Bettiah Motihari 10 Muzaffarpur.
The rest of it is by cable system.
Wherever the connection is through
microwave system, the performance
is thoroughly satisfactory and it is
hundred per cent efficient. As far as
the coaxial system is concerned, there
also the performance is satisfactory—
it is between 90 and 100 per cent. As
far as the UHF/VHF system is con-
cerned, it also does not fail. But there
are small district headquarters and
other exchanges which are working om
what is known as group system by
cable connection There the perfor-
mance varies. The performances in
certain areas, I must say, have gone
down below 50 per cent. In the other
areas, the performance is between 50
and 80 per cent. Below 50 per cent,
is certainly poor performance, but
generally speaking the performance
with respect to the rest is satisfac—
tory. ) -
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SOME HON. MEMBERS: No, no!

SHRI C. M. STEPHEN: I know this
reaction. I am bound to debunk this
reaction, which is not baseq on statis-
fics. (Interruptions).

In a few areas, j; may fail. but there
is no use raising noise like this
about it. (Interruptions). This sort
of total condemnation will not be con-
tributory to keeping up the morale of
the staff. Even if they try their ut-
most, if this is the condemnation
coming, it will not be good. I am on
strong ground, based nn figures. (In-
terruptions). It is no use merely ex-
pressing an opinion or a feeling. If
there are calls failing, the informa-
tion may be passed on to me. I do
not say that the calls are coming
just on the tip of it. I do not say that
every call is coming without fail
There will be calls which will be
failing. If that information is passed
on to me, we will make an analysis
about it. This is all I have to say.
Interruptions 1 am prepared to sit with
anybody and analyse it, I agree that
it can be improved, but this sort of
total condemnation will not do. (Inter-
ruptions).

MR. SPEAKER: The question Hour
is over,

‘WRITTEN ANSWERS TO QUESTIONS

‘Eniployment Oppertunities for Women

*g15. SHRI MANPHOOL SINGH
CHAUDHARY: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether it is a fact that the
Asian gnd Pacific Céntre for Women
and Development in a warkghop
organised recently in New Delhi had
suggeited for Iarger erhployment
dpportunitiey for women to help riise
their economic status; ‘
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(b) if so, the reaction of Govern-
ment thereto; and

(c) what measures Government
propose to take for the development
of women in the society?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (&)
The Asian and Pacific Centre for Wo-
men and Development (APCWD)
under the ESCAP recently held at
New Delhi, a Workshop of represen-
tatives from different countries in the
Region in which various issues relat-
ing to the position of women in hu-
map settlements were discussed and
certain views were expressed. It will
before the APCWD/ESCAP to address
any communication based on the Re-
port of the Workshop to the coun-
tries of the Region, if necessary. No
such commuaication has been receiv-
ed by Government of India so far.

(b) Does not arise.

(c) Various programmes are al-

ready under implementation
Delivery of Dak in Remote Areas

*616. SHRI CHINTAMANI JENA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it ig a fact that in the
remote areas particularly where the
Adivasis are living, days are fixed
for the delivery of mail and especially
when Sunday or other holiday inter-
venes, there is a long gap in resuming
postal delivery services; and

(b) if so, will Government consider
this problem and arrange that on holi.
days falling on Saturdays and Mon-
days, which lead to large accumu-
lation of mail bagg at various post
offices ang transit points, posta]l deli-
very services are resumed  without
delay?

THE MINISTER OF COMMUNI-
€ATIONS (SHRI C. M. STEPHEN):
(%) atd (b). No, Sir. Except for about
1250 villages, all othér villages in
India are covered by the Duily Deli-
vely Schethe.  Accordihg to this
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scheme, mail received in a Post Office
for any village covered by that Post
Office, is sent out on the day of its
receipt and there is no detention of
mail overnight in that Post Office.

As regards arrangements of mails
on Sundays and holidays, there are
restricted despatches of mails on Sun-
days and holidays. Consequently, the
transmission of mail is held over to
some extent but delivery of mail is
effected on every working day with-
out any gaps. To cope with the heavy
volume of mail on a working day fol-
lowing Sunday or holiday; special ar-
rangements are made for delivery and
o mail is held up in any Post Office.

Bevised Scales to Teachers of Colleges
Affiliated to Samskrit Unjversities

*617. SHRIMAT1 GEETA MUKHER-
JEE: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether Government gre aware
that even after seven years since in-
troduction of the new revised UGC
grades of pay for college and univer-
sity teachers, teachers in colleges
affiliated to Sanskrit Universities are
denied benefit of the same;

(b) whether college and university
teachers having been given strange
designations 1like Asstt. Lecturers,
Associate Lecturers, Method Masters,
Cartographers are being denied the
benefit of revised scales; and

(c) what does the Government pro-
pose to do about it?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): (a) According to informa-
tion available, the U.G.C. scales have
not beén sanctioried to the teachers of
institutions afliated to the two Sans-
krit Univéfsities in Blhar Uttat
Pradesh by the State Govehments.

(b) and (c). The U.G.C. scales do
not cover non-fgaching staff in univer-
sities and peolleges. However, it is
for thy State Governments to consi-

der whether the duties, responsibilities
and qualifications attached to certain
posts in teaching departments entitl=
them to be placed in the U.G.C. scales.
Posts of Assistant Lecturers, Associ-~
ate Lecturers and Method Masters in
some States have been sanctioned the
scales recommended by the U.G.C.
for different categories.

Dissemination of Composite Fish
Culture to Farmers

*618. SHRI SATISH PRASAD
SINGH:. Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the technology with
respect to Composite Fish Culture de-
veloped by the ICAR is being disse-
minated to the farmersg and fishermen;

(b) if so, how this is being done;
and

(¢) success, if any, achievedq so far
in this regard?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH

RAO): (a) Yes, Sir.

(b) The transfer of technology is
effected through the Centres of the
All-India Coordinated Research Pro-
ject on ‘Composite Fish Culture and
Fish Seed Production’ located in va-
rious States, Rural Agquaculture Pro-
ject, Lab-to-Land Programme Krishi
Vigyan Kendra and ad hoc training
programmes conducted from time to

time.

(¢) The fish farmers employing the
fraditfonal practide of carp culture
used to obtain an average production
of about 800 kg. per hectare per year.
The new technology of composite cul-
ture involving indigehous and exotic
varieties of carp léd to production
ranging from 3,000 to 6,500 k&. per hec-
tare per year in different regions.

Feod Shoilaged

*619. SHRI M. V. CHANDRASE-
KHARA MURTHY: Wili the Midister
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of AGRICULTURE be pleased to
state: |

(a) whether according to F.A.O.
many countries face unprecedented
disaster because of increasing food
shortages;

(b) if so, whether they have point-
ed out that many countries number-
ing at least 20 are suffering from
acute food shortage;

(c) whether they have also pointed
out that unless urgent measures are
taken there will be a great human
disaster in the world;

(d) whether thig fooq scarcity in
20 countries will have effect on India
also; and

(e) if so, what is India’s position of
foodgrains and what measures are
being considered to improve our food
position in view of the world food
shartage?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) to (c). Yes, Sir. A special report
dated 13th June, 1930 issued by the
FAO, Rome under their Global Infor-
mation and Early Warning System cn
Food and Agriculture has highlighted
that there are abnormal fcod shortages
in 29 countries including 22 in Africa,
one in Latin America and six in Asia.
In a press release dated 23rd June
1980, the Director-General of FAO has
mentioned about “the possibility of
human disaster in many countries of
an unprecedented character”. He has
called for urgent, full and assured
continuing response of the interna-
tional community to the most basic
and crucial need of food for survival
of millions of hungry and suffering
people.

(d) No, Sir. There is no such appre-
hension.

(e) Does not arise.
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Sanskrit Mahavidyalaya 1t Puri

*624. SHRI BRAJ MOHAN MO-
HANTY: Will the Minister of EDU-
CATION be pleased to state:

(a) what steps Government have
taken to have the building of Sans-
krit Mahavidyalaya constructed at
Puri in Orissa and when the institu-
tion js proposedq to shift to its own
building;

(b) whether on account of non-
utilisation of land given for the
purpose by the State Government now
land is going to be utilised for Hous-
ing Colony; and

(c) when the construction work will
start?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL.
FARE (SHRI B. SHANKARANAND):
(a) to (¢). The question of a perma-
nent site for Sri Sadasiva Kendriya
Sanskrit Vidyapeetha at Puri ig under
negotiations with the State Govern-
ment.

Augmentation of Storage Facilities in
J. & K.

*628. SHRI GHULAM RASOOL
KOCHACK;: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether it js a fact that Food
Corporation of India has evolved
plans to augment storage facilities in
J. & K. for the first time;

(b) if so, whether the Corporation
has already selected the sites ang if
so, the details thereof;

(c) whether it is also a fact that
State Government is not happy with
the present arrangements of the F.C.I. :

(d) if so, whether State Govern-
ment had requested the F.C.I. to
build buffer stocks at Srinagar which
is a deficit State; and

(e) it so, the reaction of Govern-
ment on the State’s proposal?
THE MINISTER OF AGRICUL-~

TURE AND RURAL RECONSTRUC-
TION (SHR1 BIRENDRA SINGH
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RAO): (a) and (b). Food Corporation
of India already has owned storage
capacity in the State of Jammu and
Kashmir and has plans to construct
additional capacity of 21,700 tonnes at
Jammu,  Anantnag, Ramban, Doda,
Leh and Kargil,

(¢) to (e). In 1978, the State Gov-
ernment had suggested maintaining
buffer stocks at Srinagar. The matter
was discussed between the State ‘Gov-
ernment gnd the Food Corporation of
India. The requirements of food-
graing of the State are being met
satisfactorily at present, through the
storage depotgs in the State, including
those at Srinagar and Jammu,

v we faw, ot

*620. st wrm  Tay : w7 wha  woly
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Relief for Drought Affected Apdaman
and Nicobar Islands

*630. SHRI MANORANJAN BHA-
KTA. Will the Minister of AGRICUL-
TURE be pleased to refer to the reply
given to Unstarred Question No. 144
on 9 June, 1980 regarding drought in
Andaman and Nicobar Islands and
state:

(a) whether seeds and pesticides
have since been supplied to cultiva-
tors to enable them to resume their
work on filelds now after the start of
the monsoon this year, if not, the rea-
son for delay;

(b) whether Government have de-
cided to defer recovery of various
loans taken by cultivators either from

1637 1LS—2
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Government or from Banks in view
of the drought last year; and

(c) whether a moratorium on such
loang has been demanded till the
cultivators stand on their own feet
again after drought condition ig over?

THE MINISTER OF AUGKHICUL
TURE AND RURAL RECONSTRUT-
TION (SHRI BIRENDRA SINGH
RAO): (a). Seeds and pesticideg are
being supplied to the cultivators in
time as per their indents,

(b) and (¢). Andaman and Nicobar
Islands Administration has resche-
duled repayment of colonisation loans
while granting full/partial remission
according to situation of each case and
it has fixed 15-1-1981 for payment of
first instalment. The settlers would
not therefore be treated as defaulters
for non-payment of colonisation loans
upto 15-1-1981 for the purpose of new
loans. The Administration is also
considering the question of granting
two years moratorium for agricultural
loans advanced by the Directorate of
Agriculture, to enable the cultivators
(defaulters) to avail of the agricultural
departmental loans,

Money Order Forms in Regional
Languages

*631. SHRI ARJUN SETHI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the money order forms
are available in the Post Offices in
the regional languages also; and

(b) if not, whether Government
propose to make available these forms
in regional languages for the facilities
of the local people?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) and (b). Postmasters General
have been instructed to get the Money
Order Forms printed in three langu-
ages i.e, Hindi, Pnglish and the regio-
nal languages and make them availab-
le in Post Offices. Money Order
Forms printed in three languages have
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already been made available in Guja-
rat, Karnataka, Kerala and Tamil
Nadu Circles. The regional language
of Bihar, Delhi, Madhya Pradesh,
Uttar Pradesh and Rajasthan
Circles being Hindi, Money Order
Forms printed in two languages
i.e,. Hindi and ©English are already
available in these greas. Action {o
print Money Order forms in three
Ianguages is in progress in Andhra
Pradesh, Maharashtra North Eastern,
North Western, J&K, Orissa and West
Bengal Circles.

Wages to workers of Seth Govindram
Sugar Mills, Mahidpur Road,
Madhya Pradesh

*832. SHRI SAMAR MUKHERJEE:
Wil the Minister of AGRICULTURE
be pleased to state:

(a) whether he has received a
memorandum dated 9th April, 1980
from Sangharsh Samity Seth Govind-
ram Sugar Mills, Mahidpur Road,
Madhya Pradesh regarding payment of
wages, bonus, retaining allowance etc.
to workers of this mill; and

(b) if so, what steps Government
have taken to settle the dues of
workers?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a). Yes, Sir.

(b). The matter was taken un with
the State Government as the seltle-
ment of dues of the workers is the
concern of the State '‘Government.
The State Government has already
instituted some cases under the Pay-
ment of Wages Act in a Labour Court
at Ujjain and more cases are under
preparation. Similarly cases under
Bonus Act agre also being instituted by
the State Government,

Jain Cooperative Bank Ltd., Delhi

4863. SHRI DAYA RAM SHAKYA:
‘Will the Minister of AGRICULTURE
be pleased to state:

(a) the procedure for being eligible
for membership of Jain Cooperative
Bank Ltd.,, Daryaganj, Delhi;
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(b) the conditions put forward by
this Bank for granting a loan to its
members and what ig the maximum
limit of loans;

(¢) whether share-money deposited
in this bank is never returned and
when asked for refund by the mem-
bers they are told to bring some new
members; total number of such mem-
bers 'who have not taken loans and
their share-money is lying in this
Bank;

(d) whether the Government are
aware that a lot of irregularilies are
being committed by this Bank; and

(e) whether Government will set
up an Inquiry to find out the correct
position of this Bank and save the
memberg from harassment?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
to (e). In accordance with the Bye-
laws No. 5 of the Jain Cooperative
Bank Ltd., 3 person to become a mems-
ber should be a Jain and residing or
having his place of business in the
Union Territory of Delhi. In gpecial
cases, non-Jains may be admitted as
members by the Board of Direclors in
the interest of the society. Written
application of a person aged 18 agnd
above, who is not g member of any
other primary credit society with limit-
ed or unlimited liability, can be ap-
proved by a majority of the Directors
of the Board for becoming a member.
The person concerned, on the eve of
his admission, has to pay a non-refund-
able fee of Rs. 1/- a5 admission fee
and purchase at least one shar® of
Rs. 10. When a person’s application
has been accepted by the Board for
membership and he has paid the
admission fee znd the first instalment
of his share, he is demeed to have
acquired all the rights and obllgations
of a member.

2 As per the bye-laws of the Bank,
a member may be granted loan within
his maximum credit limit on the secu-
rity of one or more sureties, collaf¥tal
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security and mortgage of property.
The maximum limit of loan that g
member can be advanced is Rs. 5000/~
unsecured, Rs, 8000/- as secured, and
Rs  25000/- on mortgage of properiy.
In emergency, the Board may grant
loan to any membey within his maxi-
mum credit limit and without security
for an amount not exceeding Rs. 200/~
recoverable within three months. Be-
sides, special loans irrespective of a
member’s maximum credit limit and
without personal surety, may be gran-
ted by the Board upto 90 per cent of
fixed deposits of the member, 50 per
cent of the value of jewels and loan
against any other collateral gecurity as
per the instructions of the Registrar
and the Reserve Bank of India. A
member can apPly for loan only if his
previous loan is not outstanding. Loan
can be advanced upto 6 times of
monthly income of 5 member if his
income is upto Rs. 800/- per month
and upto 8 times of monthly income
if a member’s income exceeds Rs. 800
rer month, A member can stand
surety only upto ten times of this share
value or monthly income whichever is
less. A member, who is in private
service. must have rendered at least
iwo years’ continuous service in pri-
vate firm or a company praying income-
tax, to become eligible for loan. The
condition that for getting loan one of
the sureties must be either Govern-
ment servant or income-tax pbayer or
property owner does not apply to Gov-
ernment servants. No loan will be
advanced to a member who is a persis-
tent defaulter. If a member happens
to be 5 Government servant, he should
obtain an undertaking duly signed by
the Pay Disbursing Officer agreeing to
deduct directly his monthly instal-
ment from his salary and in case of
businessman and proverty owner, 1olest
Income tax receipt and house-tax
receipt respectively shall be a valid
broof for obtaining 5 loan. In cpse of
Others, a certificate from the Are. T.-
rector regarding his monthly income
Suported by an Affidavit from Notary
Public shall be the proof for phtaining
loan. Fo, applying loan, a member
should bring his ration card as well as
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his sureties’ to prove that they are
residing in the area of operation of the
Bank. The bye-laws of the Bank lays
down that shares sghall not be with-
drawn, repaid or transferred in man-
ner other than as prescribed in the
bye-laws.

3. The Bank has denied tha. tne
share money once deposited is never
returned. As soon as the Board of
Directors accepts the resignation of a
member, his share money is returned.
There is no case of withholding of
share money of a member who has
resigned.

4. On the irregularities reportedly
committed by the Bank, the Registrar
of Cooperative Societies, Delhi Ad-
ministration ordered an enquiry under
Section 55 of the Delhi Cooperative
Societieg Act on 5-1-1978. The en-
quiry officer submitted his report on
18-10-1979.

5. Follow-up action on the findings
of the enquiry report has been initiat-
ed by the Delhi Administration and
the Reserve Bank of Indiz in accord-
ance with the Cooperative Societies
Act gnd the Banking Regulations Act
respectively.

Large Industrial Houses engaged in
Deep Sea Fishing

4864. SHRI S. M. XRISHNA: Will
the Minijster of AGRICULTURE be

pleased to state:

(a) the nameg of large industrial
Houses engaged in deep sea fishing and
number of trawlers owned by them;

(b) their export potential during the
last two years; and

(c) whether any public sector un-
dertaking is also engaged in thig busi-
ness; if so, the details thereof?

THE MINISTER OF STATE IN THRE
MINISTRY OF AGRICULTURE
(SHRI R. V., SWAMINATHAN): (a)
and (b). A list of large Industrial
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House engaged in deep sea fishing is given below:

Q : Quantity in tonnes.
V : Value in Rs, Lakhs.

No. of deep sea

fishing vessels i.e. Export
of 20M and above
in length 1978-79 1979-80
(i) Union Carbide India Ltd. 8 Q : 621 Q: 527
V: 416,92 V: 304.70
(ii) India Tobacco Co. Ltd. 2 Q: 229 Q: 46
V: 139.85 V: 32.00
(iii) E.LD. Parry India Ltd. 2 Q: 274 Q: -
V: 117.61 V: —
(iv) Britannia Industries Ltd. 3 Q 1020 Q 547
V : 405.56 V: 243.14
(v) Tata Oil Mills Co. Ltd. 2 Q : 9072 Q : 8259
. Vi 523.92 V: 553.15
(vi) Konkan Fisheries Ltd? 5 : 761 Q: 544
% 266.94 V: 229 .66
(vii) New India Fisheries Ltd. . 3 Q : 724 Q : 1005
V: 317.54 V: 348 .42

- ———

(c) The following five P bic Sector Undertakings have been operating 14 Vesse'. far
deep sea fishing (vessels o 20 meters length and above) as given below :

(i) Kerala Fisheries Corporation

. . . 4
(ii) State Fisherics Developme t Gorporation Ltd., West Bengal 4
(iii) Andhra Pradesh Fisheries Development Corporation Ltd. 2
(iv) Tamil Nadu Fisheries Development Corporation Ltd. . . . 2
(v) Gujarat Agro-Marine Products Ltd. 2
- — P, o
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Insanitary Conditions in Marine Food
and Frog Leg Processing Centres

4866. SHRI A. NEELALOHITHA
DASAN: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Government have
prescribed safeguards in the sanitation
to be observed in processing marine
foods and frog iegs;

(b) whether Government are aware
that the landing in fishing harbours
cenires and peeling centres for pro-
cessing prawns and shrimps are kept
unhygien:c at present; and

(¢) how far insanitary conditions of
the landing centres and peeling sheds
are responsible for infestations of
salmonella and occurrence of impuri-
ties?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
te (c). The information is being col-
lected and it will be placed on the
Table of the Lok Sabha in due course.

Electronic Telephone Exchanges

4867. SHRI G. V. KRISHNAN: WwWill
thg Minister of COMMUNICATIONS
be pleased to state.

(a) whether Government  propose
to set up Electronic Telephone Ex-
rhanges in the country;

‘h) whether any technical assistance
hag been sought from the foreign coun-
tries in this regard; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1I KARTIK ORAON): (a) Yes,
Sir.

(b) Yes, Sir.

(c) Proposals have been finalised for
import of 4 Trunk Automatic Ex-
changes totalling 15,000 lines for instal-
lation at Bombay, Delhi, Calcutta and
Madras. Assistance of a few experts of
the foreign supplier of equipment has
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been sought to advise the Indian P&T
in the installation and testing of this
equipment before putting it into
service,

Export of Onions exclusively by
NAFED

4868. SHRI JANARDHANA POO-

JARY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government are consi-
dering of vesting NAFED with the
exclusive right to export onions; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The export of onions is already cara-
lised through NAFED.

(b) Exports are permitted within
a limited ceiling and on terms and
conditions laid down by Government.

Over-Billing of Telephone Charges in
Delhi and other Places

4869. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of

COMMUNICATIONS be pleased to
state:

(a) whether Government are aware
of the problem of over-billing of tele-

phone charges at Delhi/New Delhi and
other places;

(b) if so, the number of complaints
received by the Government in this
regard during the last five months upto
upte May, 1980, month-wise in Delhi
for each one of its exchanges, sepa-
rately; and

(¢) the action taken on these com-
plaints and the steps taken/proposed
to be taken by the Government for
solving the problem of over-billing,
along-with the causes responsible for
this malady?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir. Some complaintg are
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received from the subscribers stating
that the local calls billed against
their telephones are on the high side.
However, the number of such comp-
laints ig very small as compared to
the bills issued.

(b) The number of excess billing
complaints in Delhi is given in the
enclosed Annexure.

(c) Action taken qon excess meter-
ing complaint.—On receipt of an ex-
cess metering complaint, the “bill is
immediately checked up for any cle-
rical error. If there is no such error
but the number of calls included is
more than 100 per cent of the calls as
compared to the highest one obtain-
ing during the 3 preceding (uarters,
a provisional bill is issueq based on
tite highest number of calls billed for
during the proceeding quarters and
the subscriber is asked to pay the
same. The case is then sent for de-
tailed investigation and check in re-
gard to both subscriber’s line, ex-
change equipment etc, After receipt
of the report each case is examined
keeping inter alia in view the calling
pattern of the subscriber, fault his-
tary of the subscriber’s line, the re-
sults of tests conducted on the equip~
ment and circuits efc., and rebate is
alloweq wherever justified,

Steps taken for solving the problem
of over-billing:

1. Meters are kept locked and
access to the meter room is res-
tricted. B

2. Vigilance squads have been
set up to detect unauthorised con-
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nection, diversion etc.,, by surprise
checks.

3. Orders have been placed fer
supply = of “charge-—analysers.”
These can give separately the de-
tails of STD calls made by subs-
cribers who complain of excess bil-
ling.

4. New metering circuits have
been introduced to eliminate meter-
ing faults.

5. Locking of Distribution points,
pillars and@ cabinets.

6. Testing of meterg and STD
Barring facility.

7. Creation of awareness amohg
the subscribing about the proper
use of STD facility by publishing
suitable captions in the telephone
directory.

Causes responsible for over-billing:
These are generally the following:

(i) Use of the telephone by
others without the knowledge of
the subscriber.

(ii) Non-replacement of the tele-
phone properly on the hook
switch after completion of the STD
Calls. o

(iii) Stray. and undetected faults
in the exchange equipment.

Sometime it could also. be due to
unauthorised diversion of the line to
some other subscriber by some uns-
crupulous persons.

Statement
No. of overbilling complaints received dt;)rierllgi the last Five months Exchange-wisc
in
Exchanges January, 8o February, 80 March, 8o April, 8o May, 8o
I 2 3 4 5 6
Shahdara . . . . . Nil 26 7 26 2

Tis Hazael . . . . . 4“4 6o 10 4 7%
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1 2 3 4 5 6
Delhi Gate . . . . 49 92 81 78 74
Ghaziabad . . . Nil 65 75 17 114
Janpath . . 61 67 76 71 117
Con. Place | . . . 25 30 37 18 1y
Secretariat . . . . . 25 42 27 37 30
Rajpath . . . ., N 55 63 93 65 46
Idgah . . . . . . 100 113 120 85 105
Jorbagh . . . . . 102 84 141 104 84
Okhla . . . 43 62 68 60 79
Hauz Khas . . . . 8s 8o 7% 77 95
Chanakyapuri . . . 15 30 28 24 9
Nehru Place . . . . 7 23 6 10 6
Faridabad . . . 32 38 5% 29 $7
Shaktinagar . . . . . g1 117 67 81 86
Delki Cantt . . . . 16 24 24 15 I5
Xarolbagh . . . . . 86 28 108 113 97
Rajouri Garden . . . . 12 17 29 11 21

Figures of outlying small exchanges not included.

Excise Policy in Tribal Area

4870. SHRI GIRIDHAR GOUOMAN-
GO: Will the Minister of SOCIAL
WELFARE be pleaseg to state:

(a) whether his Ministry issued de-
tailed instructiong regarding guidelines
to be followed on the excise policy
in Tribal areas top the State Govern-
ments in the year 19875;

(b) if so, the detailed guidelines
therefoy and the action taken by the
Stateg on the guidelines;

(c) whether it is also a fact that
due to the slow implementation of the
new excise policy by the States, &
number of meetinggs were held and
guidelines have been issued by his
Ministry since the adoption of the
policy; and

(@) it so, the detail thereof since
1975 to 1980, the measures, meeting

and letters issued for the implemen-
tation?

THE MINISTER OF EDUCATION
& HEALTH AND SOCIAL WELFARE
(SHRI B. SHANKARANAND): (a)
to (d). Guidelineg regarding Ex-
cise Policy in Tribal Areag were issu-
ed to States/Union Territories in
1975 and 1978. The main theme of
these guidelines is:—

(i) Discontinuance of vending of
country liquor in the tribal areas
wherever the system still remain-
ed with effect from 1st April 1979 it
not earlier;

(ii) in areas where prohibition js
not in force, the tribal people may
be allowed to prepare their own
beverages for individual and social

" purposes—but not Yor commercial
purposes—wherever traditional
practice prevails; and
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(iil) intensification of educational
efforts among the tribal against the
evil effects of dringing.

The Central Prohibition Commitiee,
which has on it representatives of all
States, accepted the above approach
and resolved for measures to be taken
to implement these at its meeting in
September, 1978. The guidelines were
accordingly communicated to  the
State Governmentg who are concern-
ed. Some of the State Governments
have already taken measures for imp-
lementing the guidelines.
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Beldars in Central Public Works
Depattment

4872. SHRI N. E. HORO: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the number of Beldars at present
working in the C.P.W.D, who were
appointed after 1965;

(b) how many of them were regu-
larised;

(c) whether it is a fact that they
are also required to appear in the
tests etc. for promotion after rendering
certain period in their services;

(d) whether any testy of beldars ha:\s
taken place for the post of Painters In
October, 1978; and

(e) if so, the number of candidates
appeared and qualified and promoted
as painters in the C.P.WD, (Parlia-
ment Workg Division)?

THE MINISTER OF WORKS AND
HOUBING (SHRI P. C. SETHI): (a)
and (b). The information is being
collected from the various offices of
C.P.W.D. which are scattered all over
the country and will be laid on the
Table of the Sabha.

(¢) Beldars are eligible for promo-
tion to a number of semi-skilled posts
after rendering the qualifying ser-
vice for each of such posts. They are
required to qualify in the trade test
for appointment to most of these
semi-skilled posts.

(d) The Beldars are not eligible for .
promotion directly to the post of
Painter. They are however, eligible
for promotion as Assistant Paintera.
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(e) Does not arise in view of the
reply to (d) aBove.

Facility of P.C.O, and Sub-post Office
in Malad and Poladpur, Maharashtra

4873. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) how many villages are there in
Malad and Poladpur Taluka in Colaba
district of Maharashtira and out of
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these in how many villages facilities
of P.C.O. and sub-post offices are avail-
able; and

(b) whether Government feel that
these facilities are adequate and if
not, what steps Government propose
to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):

(a)
Si Taluka
No.

1. Malad

2. Poladpur

—

Total Villages  Villages
No of provided having
villages.  with sub-post
telephone  offices,
facility.
163 3 4
. . 79 1 1

(b) (i) Yes, Sir.

(ii) Question does not arise,

Home Delivery of D.M.S. Milk in
Janakpuari

4874. SHRI P. J. KURIEN: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the reasons for the discontinu-
ance of the home delivery in Janak-
puri area by Delhi Milk Scheme au-
thortties;

(b) whether the residents of Janak-
puri area in Delhi had protested to
D.M.S. authorities against the same;
and

(c) if so, the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Home Delivery gystem of the Delhi
Milk Scheme in Janakpur area has
not been discontinued.

(b) and (c). Does not arise.

Sewer System for Village Aslatpur,
New Delhi

4875. SHRI BHIKHU RAM JAIN:
Will the Minister of WORKS AND-
HOUSING be pleased to state:

(a) whether it is a fact thai Aslatpur
is the only village in the Janakpuri
complex in New Delhi which has not
been connected by a Sewer system:;

(b) whether it is also a fact that
in the absence of the sewer system
the village is turning into a big slum
and a health hazard for the neighbour-
ing blocks;

(c) if so, the steps taken or contem-
plated to be taken to connect the
village with the sewer system and to
replace the defective sewer line in the
adjacent area of Block ‘A’;

(d) the total expenditure likely to
be incurred on the scheme; and

(e) 'when the work of construction
of sewer line and replacement etc, in
the village and the adjacent area 1is
likely to be started?
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THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Yes, Sir.

(b) Sanitation of high order cannot
be maintained in and around the vil-
lage in the absence of sewers.

(¢) to (e). The Delhi Water Sup-
ply and Sewage Disposal Undertak-
ing has prepared an estimate of Rs.
5.24 lakhs for laying ang connecting
sewer of village Aslatpur and an-
other estimate for Rs 18.66 lakhs for
replacement of defective sewer in and
adjacent area of Block ‘A’. Necessary
action to start the work is now await-
ing completion of certain other ne-
cessary steps.
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Foreign Exchange Spent/Gained by
Cricket Control Board

4877. SHRI N. DENNIS: Will the
Minister of EDUCATION be pleased
to state:

(a) the total amount of foreign ex-
change spent/gained by the Cricket
Centrol Board due to the Indian Cric~
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ket teams visiting other countries dur-
ing the last three calendar years;
country-wise; and

(b) the amount of foreign exchange
Btined/spent by the Board due to the
Poreign Cricket teamg visiting India
during the same period; team-wise?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). Requisite information is
being collected ang will be laid on
the table of the House at the earliest.

Legislation to Control Noisiest Urban
Areas

4878. SHRI DIGVIJAY SINH: WwWill
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that the
urban areas of India are some of the
noisiest in the world;

(b) if so, whether the existing legis-
lation is adequate to control it;

(¢) if not, what has been decided to
promulgate such comprehensive legis~
lation; and

(d) when such a bill will be drafted
and introduced?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
No, Sir. Noise in public places is
not of alarming concern in India. In
case of traffic noises the level is more
or less the same as in other coun-
tries. But noise made by people dur-
ing festivals, marriages, rrocessions
(religious or political) and sports
events is at times excessive.

(b) Yes, Sir. Noise pollution, at
present can be controlled by the
effective implementation of the follo~
wing measures:—

(i) operating on the relevant pro-
vigsions of the Criminal Procedure
Code and the Municipal laws;

(ii) proper maintenance of vehi-
cles and enforcing the relevant pro-
visions of the Motor Vehicleg Acts
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to control noise pollution caused by
road traffic;

(iii) making necessary provisions
in the factories Act, 1948 to con-
trol noise within factories; and

(iv) maintenance of silence zones,
by the local authorities around
Schools and Hospitals;

(c) and (d). Do not arise in view
of the (b) above.

Rural Youth Training

4879. SHRI K, MALLANNA: Will
the Minister of RURAL. RECONS-
TRUCTION be pleased to state:

(a) whether it is a fact that Gov-
ernment have sponsored programme of
rura] youth training;

(b) if so, the assistance provided by
the Central Government for this pro-
gramme to the different States as ‘well
as voluntary agencies to which the
assistance wag given; and

(¢) whether Government intend to
expand the programme on a large level
and if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULURE

(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) Two tabular statements are
laid on the table of the House.

(c) At present, the target is for

coverage of 2 lakh rural youth every
year, on the basis of 40 youth per
block. It is proposed to raise this
target suitably, as also to provide for
other support mechanisms in the
fields of credit, raw materials and
marketing. The position will be clear-
after the VIth Plan proposals are
finalised, “
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Statement I

Assistance (Central

Share)
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provided

to the states for stipends, training expenses
and Suhsidies of non-IRD areas during

1979-80
States Amount released
(Rs in lakhs)
1 2
1. Andhra Pradesh 4.02
2 Assam 1,95
3 Bihar 7.86
4. Gujarat . 3.45
5. Haryana | 0.90
6 Himachal Pradesh , 0.57
7. Jammu & Kashmir, 0.99
8. Karnataka 2,16
9. Kerala 2.43
10. Madhya Pradesh 7.38
11. Maharashtra . 4.89
12, Manipur 0.42
13. Maghalaya 0.39
14. Nagaland 0.24
15. Orissa 5.49
16, Punjab , 1,38
17. Rajasthan . 3-30
18, Sikkim , 0,06
19. Tamil Nadu 5.70
20, Tripura . 0.27
21, Uttar Pradesh 12.00
22. West Bengal . 4.59
23. Andaman & Nichobar
Islands . . 0.18
24. Arunachal Pradesh , 1,14
25. Delhi 0.12
26. Goa, Daman & Diu c.15
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27. Lakshadweep . 0.18
28. Mizoram 0.30

29. Pondicherry . | . 0.06

72.57

Note.—Funds provided in IRD blocks
are part of blocks grants of Rs. 10
lakhs, Rs. 5 lakhs and Rs. 2.6 lakhs
provided in different types of IRD
Blocks. As such, separate break-up
for trainees under TRYSEM in IRD

areas has not been included in the
above statement.

Statement Ix

Assistance propided 2o the states and other agencies
Jor strengthening of wfrastructure

.

(Rs. in  lukhs)

S o o —

1. Khadi & Village Industries
Comunission . .

112,370
2. Krishi Vigyan Kendra, Sultan-

pur (U.P.) . . 2,220
3. AllIndia Coordinated Rej-

search  Project for Dryland

Agriculture, Hyderabad 0.250
4. Government of Andhra Pradesh 22.610
5. Government of Karnataka 1.210
6. Government of Punjab 0.115

138.775

Note:

The Government of Andlua  Pradesh
have been granited posic ~ (~ 7o, stre e -8
the existing infrastructure for the following
two voluntary agencies,

1. Appropriate
training and
Gentre -

reconstruction
information

Seshagiri Rao Strect Vijaya
wada-520024 (A P,) 3,50G . 00
2., Bhagavalutta Charitable Tiust
Orugantiyari Street, Yella-
man-Chili-531005 (AP) . 37,500.00
41,000,00

e e

1980 Written Angwers 64

Confirmation of Teachers in Centrad

Schools .

4880. SHRI CHANDRAPA]I, SHAI-

LANI: Will the Minister of EDUCA-
TION be pleased to statae:

(a) the total number of teachers who
are working in Central schools at
present;

(b) the total number of teachers out
of them, who have been confirmed;

(c) whether it is a fact that the
teachers recruited in 1972 have not
yet been confirmed;

(d) if so, the reasons therefor; and

(e) the steps taken or proposed to
be taken to confirm them in service and
the time by which they are likely to
be confilrmed in gervice?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B, SHANKARANAND):
(a) At the commencement of the aca-
demic year 1979-80 the position was
ag under:

Principal/Vice-Principal . . 364
Post Graduate Teachers | . 1798
Trained Graduate Teachers . 2530
Primary Teachers . . 4375
Other Teachers and Physical

Education Teachers . . 1706

(b), (c), (d) and (e). The informa-
tion is being collecteg and will be
laid on the Table of the Sabha.

Request for revision of Comtract Rates
of Food Corporation of India

4881. SHRI BHOGE_NDRA JHA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that the
Shillong Manual Labourers’ Coopera-
tive Society Limited has represented
to the Chairman Food Corporation of
India, to revise contract rate of the
Food Corporation of India at least upto
the minimum wage fixed by the Gov-
ernment of Meghalaya and whether
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the Society has been representing this
case to the Food Corperation of India
authorities for the last nine months;

(b) if so, Government's reaction
thereon;
(¢) whether manual labourers

working at Food Corporatien of India
godowns at Darbhanga, Jaynagar
and other places in Bihar and else-
where in the country have also been
agitating on these lines;

(d) if so, whether it is proposed to
make il incumbent on the Fecod Cor-
poration of India not to violate Mini-
mum Wages Act in any State; and

(e) if not, reasons therefor?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) and (b). A representa-
tion from Shillong Manual Labour-
ers’ Cooperative Society Ltd.,, was re-
ceived by the Food Corporation of
India in November, 1979. They had
sent the representation to their Re-
gional office at Shillong for a faciual
report. 'The Regional office has re-
ported that the contract for handling
of foodgrains was awarded to this
society about 14 ywears back for a
period of two years. The Govern-
ment of Meghalaya have not revised
the statutory minimum wage fixed by
them since then, The terms of the
contract entered into between the
Food Cerporation and the society do
not provide for any increase in the
contract rate during the period of the
contract.

(¢) The required information is be-
ing collected and will be laig on the
Table of the Sabha. )

(d) and (e). _As in most of the de-
pots the labourers are being engaged
by the handling contractors of ihe
F.C.I. and not directly by the Corpo-
ration, the wages to such labourers
are paid by the contractors and not
by the F.C.I

1637 LS—3
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Drinking Water Supply Units -

4882, SHRI B. K. NAIR: Will the
Minister of WORKS AND HOUSING
be pleased to state the number of
villages in which drinking water sup-
ply units were installed during the
past four months, State-wise?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): The
information is being collected and will
be laid on the Table of the Sabha.

Automatic Telephone Exchange at
Vatika (Jaipur), Rajasthan

4883. SHRI MEHMOOD HASSAN
KHAN: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether an automatic telephone
exchange has been set up at Vafika
(Jaipur), Rajasthan Circle in confra-
vention of the rules;

(b) the amount{ of monthly loss Le-
ing suffered by the Department Ly this
automatic telephone exchange; and

(c) whether an enquiry is being
conducted against the guilty officers?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) No Sir.
A 25-line small automatic exchange
with 14 telephcme connections is work-
ing at Vatika. Normally, such ex-
changes can be opened with a minimum
registered demand for 10 telephone
connections, provided the anticipaled
revenue is at least 40 per cent of the
anticipated annual recurring expendi-
ture including depreciation.

(b) No loss is being suffered.

(c¢) Does not arise.

Timing of Central School, Delhi

4884. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
EDUCATION be pleased to state:

(a) whether it is a fact that the
timings of Central School in Delhi
have been increased from 64 hours
to 7 hours per day; while the timings



67 Written Answers

in Delhi Administration School are

53 hours per day;

(b) whether it is alsp a fact that
the increase in timings in Central
School will be an unbearable burden
on the small children of primary clas-
ses; and

(¢) if se, what steps are being taken
to minimise the difficulties of these
children?

THE MINISTER OF EDUCATION &

EALTII AND SOCIAL WELFARE
(SHRI B. SHANKARANAND): (a) The
timings of all the Kendriya Vidyalayas
(Central Schocels) in the country are 7
hours for middle and higher classes
and 6 hours and 20 minutes for pri-
mary classes. A few  Kendriya
Vidyalayas in Delhi, which were not
following this time-schedule, have
been asked to follow the same.

(b) and (c). The matter is being
examined.

Piggery Development Centre with
U.S S.R. Aid in Uttar Pradesh

4885. SHRI RAM SINGH SHAKYA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether any piggery Develop-
ment Centre is being set up in Uttar
Pradesh with the assistance of
U.S.S.R;

(b) if so, the nature of the central
assistance proposed to be given for the
project;

(c) the time by which this project
is likely to start functioning; and

(d) the estimated annual produc-
tion likely to be achieved and the
number of persons likely to get
employment in the centre?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) No, Sir.

(b) to (d). Does not arise.
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Vacant Posts of Principals in Delhi
Schools

4886. SHRI CHANDRA BHAL MANI
TEWARI: Will the Minister of EDUCA-
TION bhe pleased to state:

(a) the number of posts of Priaci-
pals in Delhi Government Schocls
lying vacant and since when; and

(b) what steps Government pro-
pose to take to fill up these posts?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
N7T1AR RANJAN LASKAR: (a) Delhi
Administration hag reported thal as
on 14th July, 1980, 11 posts are vacant.
All these posts have been vacang for
less than a year.

(+) These vacancies have to be filled
on a rezular Lasis through the U.P.S.C.
The Delhi Administration have inform-
ed that a requisition is being sent to
the U.P.S.C. In the meanwhile, interim
arrangements have been made by post-
ing Vice-Principals.

Project Bhagirathi

4887. SHRI MADHAVRAQO SCIN-
DIA: Will the Minister of WORKS
AND HOTISING be pleased to state:

(a) whether it is a fact that “Pro-
ject Bhagirathi” prepared to provide
100 m. gallons of drinking watcr to
several trans-Jamuna and South

Delhi areas has run into rough wea-
ther;

(b) what steps have so far Leen
taken to implement the scheme; and
when the plan was orginally cleared
for implementation; and

(c) the reasons for the set back
to the project and the steps being
taken to implement the project and
the time by which it is expecteg to
be completed?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHD: (3)
to, (¢). The Delhi Water Supply and
Sewage Disposal Undertaking has stated
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that the “Project Bhagirathi” consists
of the foilowing three main works:—

(i) Construction of a conduit for
bringing raw water from Ganges

Canal to Delhi.

(ii) Construction of a regulalor on
the Ganges Canal at Murad Nagar.

(iii) Construction of the treat-
ment plant and providing & laying
of conveyance mains etc.

The work on the consiruction of the
conduit is nearing completion. The
wotk on the construction of the regular
has been taken in hand by the Irriga-
tion Department of U.P. Orders for
conveyance mains have already been
placed and the pipes are being recciv-
ed at site. Tenders for laying c{ pipe
lines have also been received.

The National Bui.ding Construction
Corporation Ltd., who has been allotted
the work of the construction o. the
treatment plant has raised some points
regardiag arbitraticn and compensation
for delay in work. This mattler is being
looked into by the Undertaking.

The Delhi Water Supply and Sewage
Disposal Undertaking has stated that
difficulties hove also arisen on account
of non-availability of sleel plates and
cement. However, necessary action to
procure these materials is being taken
by the Underiaking. The work is ex-
pected te, be completed in 1983.

Telephone Connection in D.D.A.
Colonies of West Delhi

4888 SHRI BAGUN SUMBRUI: will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the programme of the Central
Government to provide telephone
connections to the residents of newly
developed colonies of D.D.A, in West
Delhi;

(b) whether it is g fact that OB
sanctioning telephone connectiong have
already been issued for some of the
subscribers in these colonies and if sc,
the details thereof and the number of
telephone connections sanctioned in
each of these colonies;
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(¢) whether some transfer cases are
also pending; if so, the number there-

of; and

(d) when the telephone connections
will be provided to those who have
been already issued OB and to those
whose transfer cases have already been
agreed to ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) There
is no separate programme {or expan-
sion of telephones it the newly develop-
ed colonies of D.D.A. However, the west
area is covered by the Rajouri Garden
and Shakti Nagar Exchanges. The Ra-
jouri Garden Exchange is getting relief
of abecut 10,000 lines during this year
but it may take some time to give
relief {0 Shakti Nagar Exchange.

(b) Yes, Sir. The number of OBs
pending in the newly developed colo-
nies are given below:—

1. Paschimpuri Coiony 7
2. Tatarpur DDA Colony 7
3. Krishna Puri Colony 2
4. Bodella/Vikaspuri 2
5. J. Block R. B. Cclony 2
6. Shalimar Bagh 15
7. Pitam Pura 29
—————
Total 64

(¢) Yes, Sir. The following cases of
shifts are pending:.—

1. Paschimpuri Colony 10
2. Tatarpur DDA Flats 17
3. Krishnapuri 1
4. Bodella/Vikaspuri 6
5. Pitampurag 22
6. Shalimar Bagh 14
7. J. Block R. B. Colony 2

Total 72

(d) The work will be taken up after
the monsoon and it will take a few
months to, clear all these cases.
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AT FUFT GIAT AT FI¥ $UC FYT CFTIS
93 sgg feo wq gy arfes  sradd
My T &7 4 &9 40 Saww wmwifag
aifes Torer s @1 FY wTew @1

Transfer of Sr, PET in Delhi Schools

4890. SHRI M. SATYANARAYANA
RAO:

SHRI PIUS TIRKEY:

W:il the Minister of EDUCATION
be pleased to state:

(a) whether a NCC trained Junior
PET posted in a Government school
in Delhi could be posted to any other
school on promotion as Sr. PET.

(b) whether it is obligatory on the
part of the Directorate of Education,
Delhi (South Zone) to move an al-
ready non-NCC trained senior PET to
transfer from a school to accommodate
the teacher mentioned at (a) above;
and

{c) whether Government propase to
issue necessary instructions in this
regard?

THE MINISTER OF EDUCATION &
HEALTH AND SOCIAL WELFARE
(SITR] B. SHANKARANAND): (a) Yes,
Sir

(h) No, Sir.

(¢) No, Sir.

Misuse of Food for Work Programme
inJ & K

4891. DR. KARAN SINGH: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) whether complaintgy have been
received regarding misuse of the Food
for Work Programme in the Jammu
Region of Jammu ang Kashmir State;
and

(b) if so, what remedial steps Gov-
ernment have taken to enquire into
the matter, fix responsibility and en-
sure that such misuse ig not repeated
in future?

THE M'NISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
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R. V. SWAMINATHAN): (a) Yes, Sir.
Souife peLeln) curapiainty of lsuse of
Food for Work Programme in Jammu
Region of Jammu and Kashmir State
were received.

(b) The complaints have been got
engquired into. There has been long
delay in the payment of the wages of
the workers. The system of measure-
ment of works adopted by the State
Government seems cumbersome and is
at the root of the delay in making pay-
ment te the workmen. The State Gov-
ernment have been advised to modify
the prevailing system and to ensure
that wages of the workers are paid in
future within a week’s time.

Repayment of loan by Protective Co-
operative Thrift and Credit Sociely
Delhi

4893. SHRI TRILOK CHAND: will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Protective Couopera-
tive Thrift and Credit Society, Delhi
has not repaid the loans taken by it
‘from the Delhi State Cooperative Bank,

(b) whether the members of the
above society have not yet repaid the
loan taken by them frem the society;
and

(c) if so, the number of such mein-
_bers and the amount of loan (princi-
pal and interest) cutstanding against
Jthem?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) to (c).
The Society took a loan of Rs. 43,000
from the Bank out of which
Rs. 26,5161.95“35 principal is outstand-
ing. The Society’s accounts have been
audited upto 30th June, 1975. As on
that date, Rs. 49,898 as principal and
Rs. 613.40 as interest was due from 40
members.

Membership of the Chander Nagar
Co-operative House Bullding Society
Limited, Delhi

4804. SHRI NAND KISHORE
SHARMA: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it is a fact that the
Registrar, Cooperative Societies, Delhi
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has not so far verifieq the member-
ship of some of the memberg of the
Chander Nagar Cooperative House
Building Society Limited who were
enrolled ag members gs far back as
1960 for allotment of plots by the
Land and Building Department, Delhj
Administration;

(b) if so, the number of such mem-
bers;

(c) the reasons why they were not
allowed to participate in the draw of
lots held on the 4th January, 1974 and
24th November, 1978;

(d) the reasons for the delay in
finalising their cases; and

(e) the likely date by which their
membership will be verified?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
and (b). The Registrar of Cooperative
Societies has not so far verified the
membership of 2 persons whe enroiled
themselves as membhers in 1960.

(¢) and (d). The Society did not fur-
nish documents in respect of their eli-
gibility for membership. Hence their
nameg were not included in these two
draw of lots.

(c) Their cases would be finalised by
the Registrar of Cooperative Societies
as socn as proper evidence in support
of their eligibility for membership and
allotment of plots is furnished by the
Society or the members.

Fixation of Higher Support Price of
Paddy, Bajra, Jawar and Maize

4895. SHRI MOHD. ASRAR AHMAD:
Will the Minister of AGRICULTURE
be pleased to stale:

(a) whether Central Government
have received any communication from
the Government of U.P. seeking fixa-
tion of support price of Paddy, Bajra,
Jawar and Maize at Rs. 125 per quintal
in place of Rs. 95/- per quintal;

(b) whether the fixation of support
price anq its announcement before the
sowing starts has also been sought;
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(¢) whether Government’s attention
has been drawn to a Press Report
appearing in Statesman dated the
13th June, 1980 on page 4 by Agricul.
ture Minister, U.P.; and

(d) if so, the decision of Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) No, Sir.
A price of Rs. 125 per quintal for
paddy, jowar, bajra and maize was
suggested by the representatives of
Uttar Pradesh Government during dis-
cussions with the A.P.C. held con 15th
April, 1980.

(L) Yes, Sir.
(c¢) Yes, Sir.

(d) The Government will take a
decision soon afier discussions with the
State Governments

Effect of Price Rise of Fertiliser

4896. SHRI D. P. JADEJA;
SHRI M. V. CHANDRA-

SHEKHARA MURTHY:
SHRI P. M. SAYEED:

SHRI GHULAM RASOOL
KOCHACK:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the increase in petrol
and itg products hag any effect on
fertiliser prices;

(b) if so, by how much;

{¢) whether any State has represcnt-
ed to the Centre that farmerg will be
hit hard due to this rise; and

(d) if so, the names of the State
and the steps taken by Government
to control the prices cof fertilizer for
the safeguard of the farmers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
R. V. SWAMINATHAN): (a) and (b).
Yes, Sir. As a result of increase in the
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prices of petroleum products, the cost
of indigenous and imported fertilisers
has gene up. For example, as a result
of the recent increase in the price of
Narhtha alone, the cost of production
of indigenous Urea using Naphtha as
its feed stock has gone up by Rs. 285
per tonne on an average. However, the
magnitude of the impact will differ
from plant to plant depending cn the
rate of consumption of Naphtha or
similar fossil fuel based feed stocks
in individual plants.

(¢) and (d). The Government ot
Uttar Pradesh have expressed appre-
hension that the recent increase might
affect the consumption of fertilisers
However, in order te, reduce the impact
of 1ncrease 1n the prices of fertilisers.
the Govermment have taken the follow-
ing steps:—

(i) the subsidy on fertilisers at
present available to Smal} and Mar-
ginai Farmers in areas affected by
drought shall be continued during
tihe current financial year.

(1i) Fertilisers will be supplied at
fi.ed Pool price to the selling agen-
cies upto Block Headquarters, instead
of at rail heads. This wculd ensure
easier and more even availabiiity in
the interior areas.

(i11) The Agricultural Prices Com-
mission have been requested to con-
sider suitable increase in support/
procurement prices of crops begin-
ning from Kharif, 1980 to compensate
the farmers for the increased cost
on fertilisers.

(iv) The Reserve Bank ¢of India
have been requested to ensure avail-
ability of adequate credit to farmers.

The maximum retail selling prices of
most of the [ertilisers are statutorily
controlled and any sale at prices higher
than those fixed by the Government
constitutes an offence under the Essen-
tial Commodities Act. The State Gov-
ernments have powers te, take appro-
priate action.
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Survey of Projects for Artificial
Recharge of Water

4897. SHRI A. T. PATIL: Will the
Miaister of AGRICULTURE be pleased
to state:

(a) whether the Government of
India and/or any State Government
has undertaken survey of projects for
artificial recharge of water to increase
ground water potential;

(b) if so, what are thdse projects
and what is the feasibility of each »f
them;

(c) whether Government have re.
ceived the Sina-Man Survey Prpject
Report in respect of the valleys of
those rivers; and

(d) if so, what action dig Govern-
ment take on the said report?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATIIAN): (a) and (b).
The Central Grounq Water Board
under the Department of Agriculture
has undortaken the following projects:—

(i) UNDP Assisted Ghaggar River
Basin Project in Himachal Pradesh,
Punjab Haryana, Rajasthan.

Artificial Recharge Studies as a
means of storing surplug water under-
grounq for replenishing depleted
aquifers wer2 carrieq out under the
UNDP assisted ground water explora-
tion project in Ghaggar River Basin.

Experimental artificial recharge stu-
dies by injection method through wells
was tried near the Narwana Branch of
the Ghaggar River where over-draft
had already lowered the Greund Water
levels considerably. Induced recharge
studies were experimented at Titiona
en the bank of the Ghaggar River. As
2 result of these studies it has been
concluded that artificial recharge could
be appiied as a means of augmenting
the ground water resources,

(ii) Artificial Recharge Studies in
Mehsana area, Coastal Sawrashira
area, Gujarat,

The objectives of the Studies is to
find out the feasibility of storing the
available surface flows of rivers Sabar-

mati and Banas in ground water re-
servoirs for utilisation during the lean
period for agriculture in Mehsana area
and also to examine its effect on ccun-
teracting overdraft conditions in Cen-
tral and South Eastern parts of Meh-
sana area. Another objective is to
find out the effects of such storages on
regional ground water quality in
coastal Saurashtra.

(c) and (d). The Central Ground
Water Board have completed Sina-
Man Project. The report of the pro-
ject is under preparation.
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Sugar Allofted to West Bengal

4900. SHRI NIREN GHOSH: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) the total amount of sugar al-
lotted to West Bengal, month-wise,
from November, 1979 to May, 1980;

(b) respecfive shares of levy sugar
and free sale sugar in this total;

(c) total amount of sugar actually
made available to the State, month-
wise, from November, 1979 to Feb-
ruary, 1980; i

(d) whether it is a fact that because
of non-arrival of sugar from the
Centre, West Bengal Government
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could not arrange to sell levy sugar
from the ration shops and that retail
price of sugar in the cpen market in
West Bengal has shot up to  more
than Rs, 6 per kilogramme; and

(e) if so, what is the exact position
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) and (b).
There was decontrol of sugar during
the period 16-8-1978 1o 16-12-1979 and
partial coantrol en sugar was reimpos-
ed with effect from 17-12-1979. Further
it is levy sugar which is allotted to the
State Governments for distribution
through fair price shops and so far as
free sale sugar is concerned, no such
allocation is made to the States. The
total quantity of levy sugar allotted to
West Bengal, month-wise from 17-12-79
to May, 1980 is given below:—

Month Quantity
of levy
sugar
allotted
(tonnes)

1. 17-12-1979 to 31-12-1979 . 8109

2. January, 1980 22015, 3

3. February, 1980 22015, 3

4. March, 1980 22018 .5

5. April, 1980 22018.5

6. May, 1980 22018.15

(c) While no levy sugar was made
available by the Food Corporation of
India to West Bengal Government dur-
ing 17-12-1979 to 31-1-1980, the quantity
of sugar supplied during February,
1980 was 1682 tonnes.

(d) and (e). Immediately after the
reintreduction of partial control on
sugar with effect from 17-12-1979, some
operational difficulties arising out of
transport bottlenecks were experienc-
ed, particularly due to inadequate
availability of railway wagons, sortage
of diesel etc., which impeded the pace
of lifting/movement of sugar from the
factories in the initial stages. ‘This
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hampered the distribution of levy sugar
through fair price shops for some time
immediately after the reintroduction of
partial control on 17-12-1879. However,
so far as rise in open market prices 1s
concerned, it is a general feature in
al] the markets in the country and is
mainly due teo, steep decline in sugar
production in 1979-80 season and reduc-
tion in the overall availability of all
the sweetening agents namely, sugar,
gur and khandsari.

The difficulties experienced in initial
stages were substantialiy overcome sub-
sequently and movement of levy sugar
to West Bengal was arranged by special
rakes from the factories in Maharashtra
and Uttar Pradesh. This accelerated
the pace of lifting from the factories
and upto 30-6-1980 Fcod Corporation
of India despatched 1,21,427.1 tonnes of
levy sugar to West Bengal as against
the total allotment of 1,40,792.3 tonnes
of levy sugar upto June 1980.

National Book Development Council

4901. DR. VASANT KUMAR PAN-
DIT: Will the Minister of EDUCATION
be pleased to state:

(a) whether Government are active-
ly  considering  establishment of
National Book Development Council,
Book  Financial Corporation and
Institute of Publishing on the recom-
mendations of the Indian Institute of
Foreign Trade; and

(b) if s, on what basig cash assis-
tance gchemes and financial aid is
envisaged for establishing a National
Book Development Council?

THE MINISTER OrF EDUCATION &
HEALTH AND SOCIAL WELFARE
(SHRI B. SHANKARANAND): (a) No,
Sir.

(b) Does not arise.

F.CI1 Godowms on Rent in Saurashtra
and Kutch in Gujarat

4902. SHRI MOHAN LAIL PATEL:
Wil] the Nilnister of AGRICULTURE
be pleased to lay a statement showing:

(a) whether 1t ig a fact that many
godowns of F.C.IL in Saurashtra and
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Kutch in Gujarat have been taken
on rent;

- (b) if so, the number and places of
such godowng and the amount paid as
rent during the last three years;

(c) the storage capacity of each go-
down; and

(d) what are the plans, programmes
and estimates for the construction of
godowns by Food Corporation of Iadia
by itself so as to save the amount paid
as high rents?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO)- (a)

JULY 21, 1980
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to (¢). A statement showing the cen-
tres and the capacity taken gn rent in
Saurashtra and Kutch regions is at-
tached. A totil amount of Rs. 1.60
crores has been paid by Food Corpora-
tion of India as rent to public and
private agencies during the last three
vears in the entire state of Gujarat.
Separate figures of rent paid for the
two regions are not readily available.

(d) Godowmns are built or hired by
the Food Corporation of India having
regard to the operational requirements
of space. The Carporation has now
pianned construction of 50,000 tonnes
owned capacity at Kandla to meet the
anticivated requirement of storage
space.

Statement

Details of capacity taken on hire by Food Corporation of India in Saurashtra cnd Rutch regions in Gruriat

(Figures in MLT.

Sl. Name of the
No. Centre

i. Rajkot

2. Bhavnagar
3. Jamnagar . . . . .
4. Chorwad . . . s

5. Surendranagar .

o. Rozil] . . .

7. Morvi . . . . .

8. Amreli . . . . .

9. Navlakhi . . . . .

10. Kandla . . . .
TorAL

Public DPinvate Total
6233 8459 11602
33153 . 33153
7333 8383 15716
5000 5000
19200 19200
. 2600 .. 2000
. . 3769 .. 3769
. . 1149 .. 1149
. . 1843 .. 1843
. . 377760 377760
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News-Item eantitled “Policy of
Technology Vital”

4903. SHRI K. P. SINGH DEO: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government’s attention
has been drawn tp the news item ap-
pearing in ‘Economic Times’ dated
23rd June, 1980 entitled ‘Policy of
Technology Vital”;

(b) whether Government agree with
the contention that far better results
could be achieved if we dependeq on
our own resources, technological and
man power instead of Dborrowing
technology from other countries; and

(¢) if so, what changes Governiaent
propose to infroduce to make our
agricultural economy independent of
foreign technology and step up oro-
duction in agriculture?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) Yes Sir.

(b) The Government agree that we
should depend on our own resources,
technological and man-power, but its
scientists should keep themselves in-
formed about the development qf tech-
nolegies in other countries so that such
technologies could be modified and
adopted for the improvement of agri-
cuiture in our country.

(c) It has been the Government’s
consistent policy to make its agricul-
tural economy self-reliant and step up
agriculture production. For develop-
ing indigenous technology, the Govern-
ment has established 32 ~ Agricultural
Institutes, 4 Directorates of Research
under the direct control of the Indian
Council of Agricultural Research. The
Government is also helping through
the Indian Council of Agricultural Re-
search, the research work in the State
Agricultural Universities. Every major
State, except Jammu and Kashmir, has
at least one Agricultural University and
some of the big States like Maha-
rashtra and Uttar Pradesh, have more
than one Agricultural University. At
present, there are 21 Agricultural Uni-
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versities in the country. In addition to
these, the Indian Council of Agricul-
tural Research has initiated a number
of Coordinated Research Projects, of
which 66 are in operation at present.
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Standard of Indian Football

4905. SHRI P. K. KODIYAN: Wwill
the Minister of EDUCATION be pleas-
ed to state:

(a) whether it is a fact that the
standard of Indian football js far be-
low the international standard;

(b) whether it is also a fact that the
Indian football teams have not fared
well even in Asian tournameats in the
past several years;

(¢) if so, what are the reasons for
this consistent failure in improving.
the standard of this popular game in
the country;

(d) whether Government have
concrete proposal to raise the standard
of Indian football; and

(e) if so, the main details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
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FARE (SHRI B. SHANKARANAND):
(a) The Indian Football has yet to at-
tain high international standards.

(b) Yes, Sir

(¢) With increasing professionalism
of all good players in this game it has
not been possible 1o field first class
teams in international tournaments.

(d) and (e). The All India Council
of Sports is considering a suggestion
that efforts be made to have discus-
sions with concerned authorities in
India so that they could spare the best
talent for selected international
matches as well as limited intensive
training programme by a competent
foreign coach.

Effect of Multinational engaged in
Deep Sea Fishing on Traditional
Fishermen

4906. DR. KRUPASINDHU BHOI:
Wiil the Minister of AGRICULTURE
be pleased to state:

(a) whether some of the multina-
tional companieg have been granted
permission in the field of deep sea as
well as sea shore fishing;

(b) whether such permission has
affected the source of income of tradi-
tional fishermen in India and they
have sent representation to Govern-
ment fo check such activities; and

(c) if so, the number of fishermen
affected and the steps being taken to
prevent the operation of multinationals
in the field of sea fishing?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) Yes, Sir.
Some multinational companies have
been granted permission for deep sea
fishing.

(b) No, Sir.

(c) Does nof arise.

JULY 21, 1980

Written Answers 88

Application for Self Financing
Scheme of DDA

4907. SHRI BALASAHEB VIKHE
PATIL: Wil] the Minister of WORKS
AND HOUSING be pleased to state:

(a) the number of applications
received under the Self-Financing
Scheme of the D.D.A. for the MIG
and LIG Groups and the number of
houses proposed to be sold under each
group,;

{(b) whether it i a fact that most
of the applicants have not received
any intimation about registration of
their applications; and

(¢) in case the number of applicants
is more than the number of houses
proposed to be allotted, what action
is being taken to expedite registration
of the applicationg and return of the
money to the applicants who would not
be allotted the houses in each Group?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) The DDA has intimated that
there is no such scheme for Middle
Income Group/Low Income Group
under its Self-Financing Scheme.
However, a total of 10,752 persons
have registered their names for Cate-
gory 1 (one bed-room), Cat. II (two
bed-rooms) and Cat. III (three bed
rooms) flats. It ig proposed to allot
flats to all the registrants in due
course.

(b) No, Sir. Registration Certifi-
cates have already been issued to al-
most all the applicants.

(c) Question does not arise. Refund
of registration money, can, however,
always be claimed by such of the
registrants who cannot afforq to wait
for the new get of flats ty come up.

Benefits to National Discipline Scheme
Iustructors absorbed by Punjab

4908. SHRT RAJINDER SINGH
SPARROW: Will the Minister of
EDUCATION be pleased to state:

(a) whether it is a faet that Gov-
ernment have agreed 1o meet in full
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the expenditure on account of the
Central National Discipline Scheme
Instructors transferred to Punjab
service for so leng as they remain in

service;

(b) whether it is also a faci that
the Ministry of Education assured the
Punjab Government to take over the
administrative control of these
N.D S.Is with effect from 1st August.
1972 and give benefit of higher emolu-
ments, if any, on their absorption in
the State Service from retrospect date
i.e, 1st August 1972; and

(c) if so, what are the reasong for
which concurrence has not Heen given
to the Punjab Government for its im-
plementation during this period of
more than four years?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-~
FARE (SHRI B. SHANKARANAND):
(a) Yes, Sir.

(by The proposal at one sage was
that the Punjab @Government would
absorb the N.D.S. Instructorg with
effect fromm 1st August 1972. It was
understood that they were to be
absorbed in the prevailing scale of
pay in the State Government, but
none of these Instructors would get
lesg emoluments than what they were
getting from the Central Govern-
ment at the time of absorption. It
was alsp classified that even if the
State Government took one or two
months more in absorbing the N.D.S.
Instructors the benefit of higher
emoluments, if any, could be given to
them retrospectively with effect from
1st of August,-1972. The Punjab Go-
vernment, however, coulg absorb the
N.D.S. Instructors only with effect
from 1st July 1976.

(c) While considering the question
of absorption in 1976, the Punjab
Government made a point for con-
sideration whether the N.D.S, Instruc-
tors could be constructed to have
been absorbed on 1st February 1973.
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This point wag examined on itg own
meritsg and was not fouhd justifiable
and the Punjab Government was
informeq accordingly.

Central Housing Funds to Orissa for
LIG Housing Schemes

4909. SHRI CHINTAMANI PANI-
GRAHI: Wil] the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether any amount was allott-
ed to Orissa in 1978-79, 1979-80 and
1980-81 for Low Income Group Hous-
ing Scheme in the State; and

(b) if so, the amount provided res-
pectively and how many houses in
which district and by whom have been
built in Orissa under these schewines in
these years?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
and (b). Central Financial Assis=
tance for the State’s Plan Schemeg is
given in the shape of ‘block loans’
and ‘Block grants’ for itg plan as a
whole and it is not related to any

particular head of Ccdevelopment
or scheme. Similarly funds given
from Life Insurance Corporation,

General Insurance Corporation and
HUDCO to the State for itg various
housing schemes are jn the nature of
package assistance. It is, therefore,
not possible to indicate the amount
allotted exclusively for Low Income
Group Housing Scheme in these years.
As regards houseg built, the State
[Government has not intimated any
progresg after 30th June 1977.
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Towns and villages provided with
Telephone facility in West Bengal

4911. SHRI AMAR ROYPRADHAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of towns and villa-
ges having telephone facilities in the
State of West Bengal; and

(b) the number of villages, district-
wise proposed to be provided with
telephone facilities, particularly in
Adivasi areas during 1980-81°?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
{a) 802.

JULY 21, 1980
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(b) The programme for provision of
telephone facility jn West Bengal
during 1980-81 is given below:—

S.Nou. District Total No. No, of
of v.liages vi lages-
to br pro-in Tiibal
vided with areas out
Telcphone of total
facility number
1. Bankura 4 2
2. Birbhum 3 1
3. Jalpaiguri 5 2
4. Malda 6 2
5. Midnapore | 7 2
6. Purulia 4 2
7. West Dinajput 6 2
8. Burdwan 7 N:i
g. Cooch Bihar . 6 Nil
10. Hoogly 3 Ni
11, Howrah 3 Nil
12. Darjecling . 3 N1l
13 Murshidabad 3 Nil
14. Nadiad 5 Nl
15. 24-Parganas 5 Nil

Post Reserved for SC/ST lying
Vacant

4912 SHRI LAKSHMAN MAL-~
LICK: Will the Minister yf COM-
MUNICATIONS be pleased to state:

(a) the number of posts reserved
for Scheduled Castes/Scheduled Tri-
bes in his Ministry including in the
attached and  sub-ordinate  offices
which remained vacant ag on the 1st
June, 1980; and

(b) the reasons for not filling up of
these posts?

THE MINISTRY OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) and (b). The information is be-
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ing collected and will be laid on the
table of the Lok Sabha.

Laying of water mains in Unauthoris-
ed and Regularised Colonies

4913. KUMARI KAMLA KUMARI:
Wil} the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of resolutions issued
by water department during 1975 to
1978 regarding the laying of water
mains in unauthorised and regulari-
sed colonies of Delhi;

(b) whether Government propose to
lay a copy cf the resolutions on the
Table of the House;

(c) if not, the reasons thereof;

(d) whether Government have taken
any decision about the laying of
water mains in such colonies for 1980~
81 and whether M.C.ID. will .ay water
mains in Trans-Jamuna area 1a 1280«
81; and

(e) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING (SHR] P. C. SETHI):
(a) to (e). The information is being
collected ang will be laid on the Table
of the Sabha.

Late Delivery of Postal Communica-
tions

4914. SHRI T. R, SHAMANNA:
SHRI CHHITUBHAI GAMIT:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are aware
that nowadays postal communica-
tions do not reach addressees in time;

(b) whether it is a fact that even
“Q.M.S.” letters reach parties late; and

(c) whether Government propose
to examine the matter ang see that
communicationg reach parties con-
cerned without undue delay?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
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(a) and (b). No, Sir., There may
however, be a very small number of
caseg ag compared to the volume of
mail handled, where gelay may have
taken place. This is generally due to
lack of punctuality in the functioning
of transport services like rail, road,
and air on which the P&T Depart-
ment has to depend for transmission
of mails.

(c) Continuous monitoring of mails
is already in operation.

Fall in catches of Shrimps due to
Foreign Trawlers

4915. SHRI K. A. SWAMI: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Central Govern-~
ment have received any representa-
tions on falling catches of marire fish,
in particular, shrimp;

{(b) whether Government have taken
effective measures to protect and con-
serve our marine fish, with particular
reference to shrimp;

(c) whether the fall in the marine
catches particularly shrimp, is due to
the indiscriminale manoeuvers of
foreign chartered trawlers; and

(d) how does the Government pro-
pose to prevent this menance of foreign
chartered trawlers ang their damage
to our marine ecology?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR] R. V. SWAMINATHAN):
(a) Some representations have been
receivegy regarding reduction in fish
catcheg in certain areas, although it
is not clearly established whether
thig reduction jg dque to over fishing
or other natural causes.

(b) The Government, as ¢ precau-
tionary measure, set up a ‘Committee
on Conservation’ in 1979 to look into
the matter of conserving ghrimp and
other resources in the Exclusive Eco-
nomic Zone. The Committee’'s report
is awaited.
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(¢) ang (d). The small annual
fluctuations in landings of fish and
shrimp are well within the range of
natural fluctuation and do not indi-
cate any decline in fishing. Against
15500 mechanised boats and 83 large
vessels, there are only 18 charter
vessels in our water now ang this
small number cannot have any dele-
terious effect on our fisheries.

Assistance from I.D.A. for Agriculture
Extension Progsramme in Orissa

4916. SHRI RASA BEHARI
BEHRA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the International Deve-
lopment Association offered assistance
for agriculture extension pregramme
in the Orissa State;

(b) if so, the details thereof; and

(c¢) the areas where such programme
have been carried out with details?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) Yes, Sir.

(b) The International Development
Association (IDA) has agreed to set-
aside an amount equivalent to 20 mil-
lion dollars gver a period of five years
for the Orisgy Agricultural Develop-
ment Project. This Project became
effective in June 1977 ang seeks to
strengthen the Agricultural Extension
Service and Adaptive Research faci-
lities in Orissa over a period of five
years with the ultimate objective of
achieving early and sustained im-
provement jin Agriculture production.

(c) The Project covers the entire
State. The Government of Orissa hag
made the Additional Director of Agri-
culture (Extension) golely responsi-
ble for implementation of the pro-
gramme. According to the Project
requirements, the Agricultural Ex-
tension staff at the District/Sub-
Divisional level suitably supported by
the Subject Matte; Specialists accord-

JULY 21, 1980
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ing to field requirements are being
provided. The VLWg have been made
part of the Department of Agricul-
ture to ensure a single line of com-
mand. The professionalisation in the
service a has been brought about by
a regular system of training and re-
training all along the 1line. The
transfer of technology to the farmers
fields is being ensureg by regular time
bound visits by the VLWg at a fixed
time and day once a fortnight. The
jurisdiction of the VLWs hag been
suitably reduceqdq and facilities for
mobility and touring are being pro-
vided.

House building loans to Delhi Uni-
versity College Teachers

4917. SHRI H. N. NANJE GOWDA:
Will the Minister of EDUCATION be
pleased to state:

(a) the procedure for sanction of
house buiiding lcans to the college
teachers of Delhi University;

(b) whether a number of college
teachers have expressed concern over
Delhi University’s procedure for sanc-
tion of house building loans;

(¢) how much time is taken to clear
an app.ication on an average; and

(d) what action Government pre-
pose to take to satisfy the teachers?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR] B. SHANKARA-
NAND): (a) According to informa-
tion furnished by the University of
Delhi, the Executive Council of the
University constituted a Committee
to lay down guidelines to be followed
for considerng the large number of
applications for grant of House Build-
ing Loans. On the recommendation
of the Committee, the Executive
Council decided that the applications
received by 29th February, 1980 be
registered by allotting them serial
numbers by draw of lotg and consi-
dering them ag and when their turn
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comes, while the applications receiv-
ed after that date be registered accord-
ing to date of receipt of application
in the University office.

(b) Yes, Sir.

(c) According to the TUniversity,
it should normally be possible to
clear an application, which ig com-
plete jin all respects, within one
month.

(d) The Executive Council of the
University has referred the repre-
sentations made by teachers to the
Committee referred to in the reply
part (a) of the question for considera.
tion and report.

Price rise of Sports Goods

4918. SHRI R. K. MHALGI: Will
the Minister of EDUCATION be
prleased to state:

(a) whether Government are aware
of the phenomenal price rise of sports
goods in the heme market during last
five years;

(b) the details of the  nvrices of
following items since 1975:—{1) Foot
balls/Volley balls (2) Cricket tLalls
(3) Cricket bats (4) Badminton rac-
kets, (5) Table Tennis bats (6) Hockey
sticks, (7) Hockey balls (8) Badmin-
ton shuttles and (9) canvas shoes for
indoor games and for out door zames;
and

(¢) what concrete steps Government
propose to take to bring down the
prices of these articles?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) According to the information
furnisheq by the Sports Goods Ex-
port Promwotion Council, the prices of
sportg goods have recorded increase
although not phenomenal.

(b) The comparative prices of these
items in 1975 and 1980, as indicated

1637 LS—4.
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by The Sportg Goods Export Promo-
tion Council are gg under:

1975 1980
Rs. Rs,

Foot balls . . 35 61
Volley balls 30 45
Cricket balls | . 15 23
Cricket bats . 6o 85
Badminton rackets . 18 28
Table Tennis bats 20 27.50
Hockey sticks . . 25 30
Hockey balls . 15 23

Badminton shuttles 24 34
(Per (Per
dozen) dozen)

Shoes (Common) . 16 21

(¢) The manufacture of sports
goods is preaominantly in the small
scale and cottage industries sector.
The price increase of sportg goodg in
common with all gther jitems used by
the consumer, is directly jinked with
the general price index. The Deve-
lopment Commissioner (Small Scale
Industries) hag reporteq that the
following measureg have been taken
to stabilise the prices of sports
articles:

(a) encouraging modernisation of
the sports goodg industry in tech-
nological, managerial and market-
ing field.

(b) facilitating availability of the
required raw materials gt competi-
tive prices.

(¢) encouraging improvement in
the liquidity cost through reduc-
tion in their cost through manage-
ria] training.
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(d) encouraging marketing of the
producty direct to the consumers
through  Associations/Cooperatives
and also by sale in Super Bazars
and such other marketing organisa-
tiona] set up.

Supply eof inputs to Farmers at subsi-
dized rates

4919. SHRI CHANDRABHAN
ATHARE PATIL:

SHRIMAI PRAMILA
DANDAVATE:

Will the Minister of AGRICUL-
TURE be pleased {o state:

(a) what arrangements have bLeen
made to provide seeds, fertilizers anid
insecticides at subsidised rates to the
farmers producing fcodgrains, sugar-
cane, groundnut, soyabean and pulses
in various States; and

(b) the quantity of seeds, fertilizers
and insecticides so distributed in each
State during the last year ar.d the
quantity proposed to be distributed
during the current year?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) and (b). The information is being
collected from the States and shall be
placed on the Table of the Sabha in
due course.
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Max-I Telephone Exchange at
Tirupati and Chittoor

4921. SHRI P. RAJAGOPAL NAI-
DU: Wwill the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether there is any proposal
with government to have MAX-1 ex-
change at Tirupati and Chittoor; and

(b) if so, when it will be installed?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) and (b). Keeping in view the grow-
ing demands, it has been decided in
principle {o replace the existing me-
dium sized MAX-—I] exchanges by
larger MAX-I type exchanges.

MAX-I exchanges are expected to
be installed in about 4-5 years time.
In the meanlime the existing exchan-
ges will continue to be expanded
suitably to meet the demands.

Afforestation and soil canservation
Scheme in Santhal Pargana

4922, SHRI A. K. ROY: Will the
Minister of AGRICULTURE be pleased
{o stale:

(a) the amount spent and the man-
days used in the afforestation and soil
conservalion scheme in the country
in general and in Chhotanagpur and

Santhal parganas in particular during
this year:

(b) whether these two programmes
are being continuously neglected
resulting in severe erosion of good
soil; and .
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te) if so, the steps taken on that?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) The information is being collected
and will be placed on the Table of the
Sabha.

(b) No, Sir.

(c) Does not arise.

Quality of seeds and sale point of
National Seeds Corporation

4923, SHRI CHHITTUBHAI GAMIT .
Will the Minister of AGRICULTURE
be pleased to state-

(a) how many and at which piaces
National Seeds Cerporation have their
offices and stores in the country;

(b) which are the crops seeds with
which NSC deals with and :ells;

(c) the percentage of sale of seeds
done by NSC in comparison with pri-
vate iraders out of total requireinents
in different seeds; and

() whether there were complaints
against quality of certified seeds sold
by NSC in jJute, Bajra etc. and if so,
what steps have been taken {o improve
the same?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) The National Seeds Corporation
have their offices and stores at 102
places in the country. The names of
the places at which these offices/stores
are situated are indicated in State-
ment 1.

(bY The NSC deals with and sells
the seeds of cereals, pulses, oilseeds,
vegetables, green manures, fodder
¢ropg and filbre crops. The details are
given in Statement II.

(¢) Seed certification is voluntary
under the Law. Seed dealers also are
not required to be registered compul-
sorily. Hence the volume of sales by
private traders is not known. It fis,

therefore, not possible to supply this
information
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(d) There have been no complaints
against th, quality of certifitd seeds
of jute and bajra sold by NSC in re-
cent months. In case of otlher crops,
whereve: c.oaplaintg  were  received,
the matter was duly lopked into and
in cases where the quality had in fact
been bad, the refunds were made to
the purchasers.

For maintaining high standards of
seed quality, NSC employs stringent
qQuality control measures guch as:

a. inspection of foundation seed
production by a monitoring team;

b, certification of foundatjon and
certified seed production by the
official State Seed Certification Ag-
encies; and

¢. internal quality control mea-
sures.

Statement—3%

Places where National Seeds Corpora-
tion Limited has Offices and Stores

Regional Offices

1. Bangalore 2, Bhopal 3. Calcutta
4. Chandigarh 5. Delhi 6, Hyderabad
7. Jaipur 8  Lucknow 9. Madras
10. Patna 11. Poona 12. Solan (HP).

Farms

1. Hempur (UP) 2 Nandikotkur (AP)
3. Sainj (HP).

Sub Units

1. Bangalore 2. Belgaum (Karnataka)
3. Bellary (Karnataka) 4. Bijapur
(Karnataka) 5. Chickbalapur (Karna-
taka) 6. Davangere (Karnataka)
7. Dharwar (Karnataka) 8. Haveri
(Karnalaka) 9. Mysore (Karnataka)
10, Bhopal (MP) 11. Babai (MP)
12. Chindwara (MP) 13. Gwalior (MP)
14. Indore (MP) 15, Gauhati (Assam)
16. Bhubaneswar (Orissa) 17. Sambal-
pur (Orissa) 18. Burdwan (WB) 19. mal-
da (WB) 20. Siliguri (WB) 21. Ambala
(Haryana) 22, Gurgaon (Haryana)
23. Hissar (Haryana) 24, Karnal (Hary-
ana) 25. Jammu Tawi 26. Bhatinda
(PB) 27. Jullundur City (PB) 28. Man-
digobindgarh (PB) 29, Amritsar (PB)
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30. Lughiana (PB) 3l. Kurnool (AP)
32. Nellore (AP) 33, Rajamundry (AP)
34. Secunderabad (AP) 35. Vijayawada
(AP) 36, Warangal (AP) 37. Guntqr
(AP) 38. Ajmer (Raj) 39. Alwar (Ra;])
40. Bharatpur (Raj) 41. Jodhpur (Raj)
42. Kota (Raj) 43. Sriganganagar (Ra?')
44 Suratgarh (Raj) 45. Udalpur (Ral))
46, Agra (UP) 47. Allahabad (UP)
48. Bareilly (UP) 49. Girjapuri (UP)
50. Gorakhpur (UP) 51. Faizabad uP
52, Kanpur (UP) 53. Kashipur (UP)
54. Meerut (UP) 55. Rudrapur (UP)
56. Shahiahanpur (UP) 57. Varanasi
(UP) £3. Cochin (Kerala) 59. Kharag-
pur (WB) 60, Coimbatore (TN) 61. Ma-
durai (TN) 62. Ootacamund (TN)
63. Szlem (TN) 64. Barauni (Bihar)
85. Bhagalpur (Bihar) 66. Madhepura
(Bibar! 67. Muzaffarpur (Bihar) 68.
Patna (Bihoi) €9. Purnea (Bit ")
70, Ranchi (Bihcry 71 Samas'ipur
(Bihar) 72. Srwan (Dihar) 73. £h-
mcdabad (Gujarat) 74. Bacoda (Guia-
rat) 75. Akola (MS) 70. Amraveii C1S)
77. Aurangabad (MS) 73. Dhviia (MS)
79. Jolgaon (MS) 80, [ ~V-e-ur (MS)
81. Nagpur (MS) (2. Mnsiz (M& 83.
Sangli (MS) 84, Shrirem» =~ MS)
85, Kalpa (HP) 86. Delhi 87. ‘nagar.
Statement—II
Details of Crops Seeds dealt with by
NSC

A. Cereals

1. Bajra 2. Barley 3. Maize 4. Pad.ly
5. Sorghum 6, Wheal.

B. Pulses

1. Arhar 2,
4, Gram 5. Lentil 6. Peas 7. Urd

Cowpeas 3. Moong

C. 0Oil Seeds

1. Castor 2. Groundnut 3. Sesame
4. Soyabean 5. Sunflower 6. Rape &
Mustard,

D. Vegetables

1. Amaranthus 2. Methi 3. Palak
4. Lettuce 5, Bhindji 6. Brinjal 7. Chijl-
lies 8. Capsicum 9. Tomato 10, Cauli-
flower 11. Cabbage 12, Knol khol
13. Cowpea 14. Dolichos 15. Frenchbean
18. Guar 17, Peas 18. Raddish 19. Tur-
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nip 20. Carrot 21. Beet root 22, Sugar
beat 23. Onion 24, Bottlegourd 25.
Spongegourd 26. Ridegourd 27. Tinda
28. Cucumber 29. Muskmelon 30. Potato-

E. Green Manure
1. Dhaincha 2. Sunhemp.
F. Fodder Crops
1. Berseem 2. Cowpeas 3. Guar
4. Forage Sorghum 5. Lucerne 6, Oats.
G. Fibre Crops
1, Cotton 2. Jute 3. Mesta.

Purchase of Cotton, Onions, Oilsecds
and Tobacco through Cooperative
Agencies

4924. SHRI NAVIN RAVANI. Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether there is any proposal
befcre his Ministry to introuace a
scheme to start monopoly purchase
of cotton, onions, oilseeds and tobacco
through State and Cooperative Agen-
cies to protect growers from vagaries
of free market forces;

(b) if not, the reasons therc:f; and

(¢) whether his Ministry have any
meth. ! to cstimate the loss to growers
of such cash crops year by vear and
steps so far taken to save them?

THE MINISTER OF AGRICUL-~
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAOQ): (a) No, Sir.

(by Monopoly purchases require
huge investment in storage, transport
and handling operationg by co-opera-
tive and State agencies which may
be unnecessary if the objectiveg of
ensuring reasonak!: prices to the grow-
ers can be a~hieved by price support
operations and limited market inter-
vention by these agencies. Monopoly
purchases may, on the contrary, tend
to curtain competitive kidding and
thereby fai] to help the growers.

(¢) There is no method of estimating
losg to growers of cash crops because
of market forces. However, support
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prices are announced for important
crops and, wherever necessary, state
and co-operative agencieg undertake
support-price operationg to stop the
market prices from falling to unremu-
nerative level. In addition, Import-Ex-
port and Credit Policieg are also used
as an instrument for ensuring reason-
able prices to the growers.

N.IS. Coaches leaving India without
Permission

4925 SHRI ARVIND NETAM: Will
the Minister of EDUCATION be pleas-
ed to gtate:

(a) whether it is a fact {hat some
N.I.S. Coaches had left India without
permission of Indian Government;

(b) if so, the number thereol;

(¢) whether it is also a fact that
such coaches have been imparting
training and coaching Indian teams
avroad with special reference of lawn
tennis and other events; and

(d) if so, the reasons thereof and
the steps Government propose to iake
in regard to such type of irregulari-
ties in future?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (). The Netaji Subhas Nalion-
al Institute of Sports has reported iwo
such cases.

(c) No information is available at
present about the imparting of train-
ing and coaching by any of these
coaches top Indian team abroad,

(d) The coaches of the Netaji Subhas
National Institute of Sports are em-
ployees of the Society for the National
Institutes of Physical Education and
Sports (SNIPES) which is an auto-
nomous organisation. It is expected
that the SNIPEg will take a very Se-
rioug view of such an action on the
part of its employees.

In the case of the lawn tennis
coach, the Netaji Subhas National
Institute of Sports has already jssued
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a notice terminating his services with
effect from 1.8.1980. In the case of
the other coach (Athletics), the Insti-
tute has served a notice on him to re-
sume duty by 31.7.1980 and explain
the reasong for his absence, failing
which he would cease to be an em-
ployee of the Society for the National
Institute of Physical Education and
Sports (SNIPES) with effact from
1.8.1980.

fasey o sufEwan & sET WX
TEHEIR  wAAne

4926. Y g W T . FT HAR
At ag sy &F o1 oW fE

(%) feesly & =1 ad & REA A9-
frwar & s qv fran sufaemi &Y
e wAaFma f2y o § AT fE W
<

() a1 wdTe & TW@ AT AT A
#r & 5 aga & 0F aufdg wd«-a ¥ &
e Faewa ¥ ¥ 8, fag Fwaw W
T WEEEAT gy gy, A

() afz g, & 9% favg Far SR
N 7f g et wy faw ad & A W
fray safyaq) & farg avgamdr Y 7€ § 7

durR wamww § wsa war (s wrfaw
Iuw) : (F) 1-4-80 § yrafwwar F
qraTe 9T arg fasfr AW F A 85
Ay FAFwe faw wu g 3 wwel § gar-
arel, sgEq wsy  wg, g e,
woyd @R wwed), dar fraa afos el
sfagsifal a1 fawg Sy & wEEEl F
qraq1 9| wfEe g

UF UFEE ¥ gEl uFESa § &ad
Ha<er g1 9T FE TG AL HAXWAT
(g—104) F g & I FAFAT 9T FL
faqg @ &

(@) oz (7). =rg fa<itw ad § @aqr
FTE WIHAT AT &ATT F Ay war g 7

Supply of Equipment to Postmen for
Delivery of Lefters

4927. SHRIMATI PRAMILA DAN-
DAVATE: Wiil the Minister ¢f COM-~
MUNICATIONS bhe pleased to state:

(a) whether it is a fact that a large
number of Postmen are not provided
with uniforms/badges letter-carryins
bags, umbrellas, rainccats and gum
boots in cities, towns and villages;
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(b) if so, reasons thereof; and

(cv) whether Government propose to
give additiomal allowance for equip-
ping them with The above requisites?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) and
(b). A decision was taken in late
1978 to supply uniforms for 1£80-81
made of Khadi cloeth to the staff who
wera earlier being supplied with
uniforms made of mill-made cloth.
Since the requirement of khadi cloth
was substantial and the supplier
Khadj & Village Industries Commis-
sion, would nrot have k2an able to
supply the entire quantity by the
scheduled time, it was decided to
supply one set of uniforms made out
of mill-made cloth and one s2t of uni-
forms made out of khadi cloth. Due
to late supply and supply in inade-
quate quantities by the suppliers of
both the mill-made c¢c'oth and khadi
cloth, it has not been possible to sup-
ply uniforms for 1980-81 by the due
date to the entire staff including post-
men.

Similar difficulty of supply has
been faceg in case of rain coats.
Other items, except gum hools, have
been supplied to the eligible staff in-
cluding postmen though there may
be isolated instances of non.supply or
delayed supply in eomr=2 areas Post-
men are not eligible for supply of
gum Dboots.

(c¢) No, Sir.

Quota for Export of Sugar

4928. SHRI PIUS TIRKEY: Will the
Minister of AGRICULTURE be
pPleased to state:

(a) whether according to the Indian
Sugar Mills Association the sugar
output goes down in the first eight
months of the current sugar year; and

(b) ¥ so, whether any quota for
expert has also been earmawked for
this ‘year and if 3o, how mueh”
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{(SHRI R. V. SWAMINATHAN): (a)
Sugar production in the first 8 months
of 1979-89 season i.e. from 1st October
1979 to 31st May, 1980 is 38.44 lakh
tennes as againsy 57.00 lakh tonnes in
the ocorresponding period in 1978-79
season, showing a decline of 18.56
lakh tonnes.

(b) Exports of sugar are made
under the International Sugar Agree-
ment, 1977 and about 60/000 tomnes
of sugar has so far been exported by
March/April in the calemdar year
1980 (which js the quota year under
the agreement) against earlier com-
mitments. No further exports have
been allowed since then jn the light
of the current domestic situation and
as at present no exports are contem-
plated for the rest of the calendar
(guota) ywear.

Chartered Fishing Trawlers in Indign
Waters

4929. SHRI INDRAJIT GUPTA:
‘Will the Minister of AGRICULTURE
be pleased to state:

(a) the particulars of Indian com-
panies which have been permitited {o
employ chartered fishing trawlers frorn
Thailand, Taiwan, Korea etc;

(b) whether such trawlers have teen
allotted certain demarcated aveas for
their deep-sea fishing or they can
operate anywhere in Indian waters;

(c) whether the Indian collabora-
tors in such charter agreements re-
ceive cnly a minor portion of the
catches, the bulk of which is taken
away and solg elsewhere; and

(d) whether due to inadeguate
coastguard arrangements, large-scale
smyggling out of fish iz going on in
India’s Exclusive Economic Zone?

THE MINISTER OF STATE IN THE
MINISTRY QF AGRICULTURE
%SHRI R. V. SWAMINATHAN): (=)
The particulars .gf Indian .Companies
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which have been permitted to charter fishing trawlers from abroad are as

follows:—

Name of Company Source No. of vessels
| 1. MJs. Tata Oil Mills Co. Ltd. Thailand 25
2. M;/s. Golden Hind Shipping (India) Pvt. Ltd. . . 25
3. M/s, Uaiversal Foods Pvt. Ltd. ’s 20
4. M/s. Kelbex International Ltd. . Poland x
5. M/s. Pecjay Indo-Bulgarian Fisheries Ltd. . Bulgaria 2
6. M/s. Aqua Marine Products Export Pvt. Ltd. Japan 4

However, only 16 vessels are ac-
tually operating at present.

(b) Al the deep sea fishing ves-
sels are to operate beyond the area
of operation of small mechanised and
non-mechanised boats.

(¢) In the normal course, char-
terers are required to pay fixed char-
ter fee. However, in order to pro-
tect the interests'of Indian parties and
to prevent a net foreign exchange
outgo a provision has been made in
recent charter contracts to limit the
charter fee to a percentage of the
value of catch which ranges from
75 to 85 per cent in individual cases.

(d) A certain amount of poaching
by foreign fishing vessels jis taking
place and Coast Guard jis trying to
apprehend such poaching vesszls.

Unzauthorised possession of Govern-
ment Land in R. K. Pyram,
New Delhi

4930. SHRI T. S. NEGI: Will the
Minister -of WORKS AND QOUSING
be pleased to state:

(a) is it a faet that in the area near
Sector III and Sector IV in R. K.
Puram, New Delhi large areas of Gov-
ernment land (DDA and Delhi Ad-
ministration) has been unauthorisedly
under the possession of Shopkeepers,
temples, etc. for many years;

(b) if So, what is the tétal srea that
has been taken possession by the
shopkeepers, etc:

(c¢) what is the amount that is b:-
ing realised from shopkeepers etc. by
the fake owners of the land; and

(d) whether Government will take
strong measures to clear the Govern-
ment land from the unauthorised
parties?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) Presumably, the reference is to
the land lying in between Sector III
and IV of R. K. Puram. This land is
with the D.D.A. for care & main-
tenance. It is a fact that there are
some encroachments (temgple, Gurud-
wara, school etc.) on this land.

(b) The total area occupied by thesa
structures comes to 18,462 sq. yds.

(c) Nil.

(d) Action under Public Premises
(Eviction of Unauthorised Occupants)
Act is contemplated after survey.

Water-horne Diseases

4931. SHRI RAJESH PILOT: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that waler-
borne diseases like cholera, guinea
worms and diarrhoea are tne ieaqing
killers of infant and children in rural
atreas;

(b) what steps are being -takenh by
Government to provide safe potable
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drinking water to the masses in rural
areas during ‘International’ Water
Supply Decade 1980-81;

(¢) whether Community Hezalth or
Para-Medical Workers are provided
with some apparatug to monitor
chlorination periodically for esti-
mating residual chlorine in drinking
water; and

(d) if not, what steps are being
taken by Government to  monitor
chlorinafion for safe potable drinking
water for masses in rural areas?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
According to the cause of Death Sur-
vey statistics compiled by the Regis-
trar General of India for the year
1975 and 1976 the percentage of
deaths among infants & children due
to digestive disorders out of the total
deathg covered under the survey are
as follows:—

Age Group Percentage of deaths
due to digestive
disorders
1975 1976
o—1 . . . 10,3 8.2
1—4 . . . 26.8 28 2
14 . . . 1.3 10,8

In the age group (0—14), the deaths
due to digestive disorders comprise
mainly of cholera and gastroenteritis.

(b) It is contemplated to provide
safe potable water to all the people
in rural areas during the International
Water Supply, and Sanitation Decade
(1981—1990). As a first step the
target is to provide drinking water
supply to the people living in pro-
blem Yillages already identified by
the various states during the Sixth
Plan 1980—85. The problem villages
to be so covered include the health
problem villages also.

JULY 21, 1980
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(c) The Community Health Volun-
teers have been trained to chlorinate
the drinking water sources in the
village. No apparatus hag been sup-
plied to them to monitor chlorination
of the drinking water.

(d) Under the programme of pro-
vision of drinking water supply im-
plemented by the wvarious states
wherever the water source requires
to be disinfected chlorination is keing
followed as a general practice of dis-
infection. In some cases the source
selected may not need any disinfec-
tion ag in the case of deep tubewells
fitted with handpumps.

Arbitration cases against the Friends
Central Govt. Employees Co-operative
House Building Society, Delhi

4932 SHRI GHANDRA DEO PRA-
SAD VERMA: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) the dates which the arbitration
applications in respect of arbitration
cases against the Friends Central
Government Employees Cooperalive
House Building Scciety referred in re-
ply to Unstarred Question No. 1753
dated 23-6-80 were filed with the
Registrar, Cooperative Societies,
Delhi;

(b) the dates on which notices along-
with. a copy of arbitration applications
as envisaged in Rule 88(3) of the
Delhi Cooperative Societies Rules
were sent te each of parties concer-
ned;

(¢) whether under Rule 88(4) the
Registrar recorded his findings;

(d) if so, the dates of such record-
ings and details of findings of the Re-
gistrar in respect of each case and
dates of appointment of arbitraters;

(e) whether arbitration fees were de-
posited in each case as required under
Rule 88(5); and

(f) it so, the dates and amounts of
deposits?
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THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
The dates on which the arbitration
cases were flled are ag under;—

Parties Date of filing

(i) Shri Swaran
Singh and oihers 28-4-79
(ii) Shri N.IL. Jain 14-6-79
(iii) Shri S.K. Duggal The arbitration case
filed by the party
was dismissed on
15-10-79, but the
party has filed
an applica-
tion on 15-11-79
for rc-opcning of
the case.

(b) (i) In the case of Swaran Singh
& others the notice was issued on
28-4-72 for hearing on 14-5-79. Copies
of arbitration case filed were supplied
to the parties on 14-5-79 and addi-
tional copies on 6-6-79.

(ii) In the case of Shri N. L. Jain,
a notice wag sent on 22-6-79 for hear-
ing and supply of copy of application
for arkbitration on 19-7.79. The re-
presentative of the society did not
appear and the decision was given
Ex-parte. As such the copy of the
arbitration application coulq not be
supplied to the Defendant Society.

(iii) In the case of Shri Duggal,
the Fegistrar has intimated that
notice in response to the application
for re-opening of the case was issued
on 7-2-80. Copy of application has
not been supplied to the Defendants.

(¢) & (d). (i) In the case of Shri
Swaran Singh and others, the finding
under Rule 88(4) have not been re-
cordeq so far;

(ii) In the case of Shri N. L. Jain
the findings U/R 88(4) were recorded
Ex-parte on 19.7-79 admitting the
dispute.

(iii) The earlier case filed by Shri
Duggal was dismissed. No findings
have been . given by the Registrar on
the application for re-opening of the
case,
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(e) In the case filed by Shri N. L.
Jain, the fee has not been deposited.
And in other two caseg the stage for
depositing the fee has not arisen so.
far.

(f) Question does not arise.

Lifting of Sugar from Mills in
Eastern U.P. by F.C.L

4933. SHRI SUDHIR XUMAR
GIRI: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the number of the sugar mills
in the country and the quantity of
their production month-wise in the
current year;

(b) whether it is a fact that the
F.CI, had not lifted the April quota
of this year till 25th June, 1980 from
some sugar mills situated in the Eas-
tern Uttar Pradesh; and

(¢) whether it is a fact that the
sugar jndustry ig incurring an extrg
less of 80—90 lakhs per year because
of non-lifting of levy sugar stock in
time by the F.C.1.?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The month-wise production of sugar
by 300 sugar mills (out of a total of
307 installed mills) in the country
which worked during the current
season 1979.80 is given below:—

Sugar

Month mﬁiﬁc-
(Lakh

tonnes)

October, 1979 . . . . 0.22
November, 1979 . . . 2.73
December, 1979 . . . 7.69
January, 1g80: ', . . . 9.96
February, 1980 . . . . 8.84
March, 1980 . . . . 6.15
April ,1980 . . . . 2.41
May, 1980™ . . . . 0.44
June, 1980 . . . . Lo_&
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(b) Out of the total allocation of
24,156 tonneg from East U.P. sugar
mills for April, 1980, F.C.I. had lifted
15,000 tonnes upto 25th June, 1980.

(¢) It is not possible to quantify
the losses, if any, being incurred by
the stgar induystry because of any
delay In lifting of levy sugar stock
by the F.C.I.
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Malpractices in Food for Woaik
Programme

4935. SHRI NAWAL KISHORE
SHARMA: Wil the Minister of
RURAL RECONSTRUCTION be
pleased to state:

(a) whether Government have re-
ceived any complaints regarding mis-
use of Food for Work Programme
from any State;

(b) if so, the particulars thereof;
and
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(¢) what remedial measureg have
been taken or proposed to be taken
by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) and
(b). Yes Sir. Complaints have been
received regarding some irregularities
and malpractices in implementation of
Food for Work Programme jn scme of
the States. Most of trese ave of
general nature and fall broadly in the
following categories: —

(i) delay in supply of foodgrains
and consequently in the pavmert of
wages of workers;

(ii) selling of foodgrains in the
open market by workers getting
their full wages in foodgrains and
also by contractors during the period
when distribution of feoodgrains to
workers through themy was not
specifically banned.

(iii) muster-rolls having Leen in-
flated by implementing officers by
entering fictitious names in some
cases and making less payment of
wages to workers in some other
cases and tnereby indulging of
supervisory staff in corruption;

(iv) Execution of works urder
the Programme in a haphazard
manner without proper planning of
the works.

(¢) The following remedial steps
have been taken/are propused to be
taken: —

(i) Fooq Corporation of Irdia
have been asked to make available
sufficient quantities of foodgrains at
all their depols. Instructions have
also been issued to the State Govts.
to ensure that the payment of wages
of the worker’s is made within a
week’s time; .

(ii) the execution of works under
the food for work programme by the
eohtractors has eOmpletély been
banned. It g also proposed to re-
striet the payment of 1wages to
workers to 3 Kg. per worker per
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day, which will obviate selling of
foodgrains ©y them;

(iii) State Govts. have been re-
quested to strengthen the monitoring
and supervision of the' works.
Mecessary staff for monitoring pur-

at the central level is also
proposed to be created.

(iv) State Govts. have also heen
asked to have shelf of projects pre-
pared on micro level district/block-
wise. Works for execution under
the programme can be picked up
from these priority wise.

Suspension of Food for ‘Work Pro.
gramme in West Bengal

4936. SHRI JYOTIRMOY BOSU:
will the Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) whether he is aware that
work under Food for Work Pro-
gramme in West Bengal remains sus-
pended for one month and a half

due to non supply of food grains by
the Centre;

(b) whether he js also aware that
20 thousand tonnes of food grains
allotted to West Bengal for the first
quarter of 1980-81 has not been lif-
ted by the F.C.I.; and

(¢) if so, what are the facts there-
of and action taken thaereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) to (c).
A total quantity of about 2.15 lakh
MTs of foodgrains was available to
Government of West Beungal for
utilisation under Fnoq for Work Pro-
gramme during the year 1979-80.
Against this, the State Govt. have
themselves reporteg utilisation of 1.49
lakh MTs only. As such, a guantity
of about 0.98 lakh MTs has remained
avallable with the State Government
after Slst March, 1980. In addition,
.a further guantity of 0.20 lakh MTs
hag.hean relgased to the State Govern-
apapt +duzing .the current
Jear.. There :is, therefore, no question
of wonds under Food for Work [Pro-
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gramme in West Bengal being
suspended due to non-supply of food-
grains by the Centre. F.C.I. has re-
ported that adequate stocks of food-
grains are available in West Bengal.

University of Rajasthan Vice-Chan.
celor statement regarding Fall and
Deeadence in level of Teaching

4937. SHRI MANPHOOL SINGH
CHAUDHARY: Will the Minister of
EDUCATION he pleased to state:

(a) whether hig attention has been
drawn towards a recent statement of
Vice-Chancellor of the University of
Rajasthan wherein he had admitted
the fall and decadence in the level
of teaching in the University;

(b) if s0, the detailg thereof; and

(c) the measures
prove the same?

proposed {o im-

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL
WELFARE (SHRI B. SHANKARA-
NAND): (a) to (c¢). No, Sir. How-
ever, gecording to the University, the
Vice-Chancellor had, at g Press Con-
ference, menticned that a declining
trend was nnticeable in the standards
in universities in general and that the
Universily of Rajasthan, thouzh pnot

an exception, was among the Letter
oneg in the country.

Jain Cooperative Bank Ltd. Delhi

4938. SHRI DAYA RAM SHAKYA:

Will the Minister of AGRICULTURE
be pleased ‘o state:

(a) the total number of Members

in Jain Cooperative Bank ILtd, Dar-
yaganj, Delhi;

(b) whether it is a fact that some
low paid uneducated mewmbers have
only filled the forms -for loan and sc-
tually they have not beep paid loan
but ‘in the records the loan is shown
against thair names; if so, what is the
number ¢f su¢h members;

(¢) whether it \is also a fect ‘that
the recoveries are being efected
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from the salaries of those members
mentioned in (b) above; if so, what
is the total number of Such members;
and

(d) what action Government pro-
pose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
2955.

(b) No such complaint has bheen
received by the Delhi Administration
and the Bank has also denied this.

(¢) Does not arise.

(d) Does not arise.
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Assessment of Fishing in Goa, Daman
and Diun

4940. SHRIMATT SANYOGITA
RANE: Will the Minijster of AGRI-
CULTURE be rleased to state:

(a) whether any recent assess-
ment had been made for the deve-
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lopment of fishing in the Union Ter-
ritory of Goa, Daman and Diu; and

(b) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRCULTURE
(SHRI R. V. SWAMINATHAN):
(a) and (b). The information is
being collected and it will be placed
on the Table of the Lok Sabha in due
course.

Houses for Industrial Workers in
Metropolitan Cities

4941. SHR1 AMARSINH V.
RATHAWA.: Will the Minister of
WORKS AND HOUSING he pieased
to gtate:

(a) whether Government are con-
sidering to launch a scheme that
Industrial Workers in  metropolitan
cities can own houses on hire pur-
chase syslem;

(b) if so, whether Government has
sent any guidelines to the State Go-
vernments in this connection:;

(¢) if so, whether this scheme
has been introduced in any State;
and

(d) if so, the result achieved, and
the number of persons benefited?

THE MINISTER OF WORKS AND
HOUSING (SHRjy P. C. SETHI): (a)
and (b). No new scheme is under
consideration of Government for
making available houses on hire pur-
chase system to Industrial Workers.
However, Government have already
permitted transfer of ownership of
houses built under the Integrated
Subsidised Housing Scheme for In-
dustrial Workers and Economically
Weaker Sections of Community {g the
existing occupants, who could pur-
chase those houses either on outright
sale basis ur on hire purchase basis.

(¢) and (d). According to the in-
formation received 3150 houses in
Karnataka gnd 22 houses in Madhya
Pradesh have been =s0ld to the
occupants. Delhi Administration has
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fAnalised the cases of 1853 eligible
allottees for sale of houses. Govern-
ments of Andhra Pradesh, Maharachtra
and Punjab have also decided to sell
the houses on ownership basis. Other
State Governments are yet to 1ake
decisions.

Reconstitution o! All India Khadi
and Village Industries Commission
Board

4942. SHRI S. M. KRISHNA: Will
the Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) whether any action has been
taken to reconstitute the All India
Khadi and Village Industries Com-
mission Board;

(b) it so, what is the constitution
of the new Board; and

(c) if not, the reasons therefor
and when the new Board is likely to
be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) 1o (¢).
When the Khadi and Village Indus-
tries Commission is fully constituted,
the question of forming tiie Khadi and
Village Industries Board will be {aken
up for consideration.

Telegraphic Money Order facilities in
Andaman & Nicobar Islands

4943. SHR1 MANORANJAM BXA-
KTA: Will the Minister of COM-
CUNICATIONS be pleased to state:

(a) what is the total remittance
per month from the union territory
of Andaman and Nicobar Islands to
Mainland by money order;

(b) whether Government will con-
sider full Telegraphic Money Order
facilities to all Sub-Post Offices in
the Union Territory of Andaman and
Nicobar Islands; and

(¢) how many meetings of Posts &
Telegraphs Advisory Committee were
held since 1979 till date in Andaman
and Nicobar Islands; and if no meet-
lng was held, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) and
(b). The average remitlance by
money orderg from Union Territory of
Andaman and Nicobar Islands to main
land is Rs. 2132470/~ per month
(Rupeesg Twenty one lakhg thirty two
thousand four hundred and seventy
only). All rombined offices connected
either by telephone or pelice-wireless
are having the facility of Telegraph
Money Order service. It is not found
feasible to extend this facility to all
Sub Post Offices in Andaman and
Nicobar Islands.

(¢) A meeting of the DPostal
Advisory Committee was held on
17-10-79. No meeting of Andaman and
Nicobar Islandg Telephone Advisory
Committee could be held till date. A
meeting scheduled in July, 1979 had
to be postponed due to Lok Sabha
Session and subsequent dissolution

Post of Rural Development Officer
for Andaman znd Nicobar Island

4944. SHRI MANORANJAN BHA.
KTA: Wil] the Minister ¢f RURAL
RECONSTRUCTION be pleased to
state:

(a) whether it is 2 foct that An-
daman and Nicobar A ilministration re-
cominended to Union Govarnment for
crealion of the post of Rural Deve-
lopment Officer for the Union Terri-
tory of Andaman and Nicobar Island
for accelerating the Rural Develop-
ment and recoastruction work;

(b) what action has been taken
in this reeard; and

(¢) if np action has boen taken the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRT R. V. SWAMINATHAN): (a)
and (b). The maitter is under con-
sideration.

(c) Does not arise,



123 Written Answers

Extension of ‘Food for Work’ Pro-
aramme to entivre Rural Pupu.
lation

4945. SHRI M, RAM GOPAL
REDDY: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) whether Government are con-
sidering a proposal to expand the
coveragg of the ‘Food for Work’ Pro-
gramme to the entire rural popula-
tion; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWALIINATHAN):
(a) and (b). The ‘Food for Work’
Programme already covers the entire
rura] population in the country. Hence,
the guestion does not arise.

Funetioning of Telephone Exchanges
at Sri Naina Devi, Nlaripur, Barsar in

Himachal Pradesh

4946. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether the telephone ex-
changes at Sr1 Naina Devi, district
Bilaspur (Himachal Pradesh), Hari-
pur in district Kangra (Himachal Pra-
desh) and Barsar in district Hamir-
pur are not functioning properly for
the last few months, causing great
inconveniences to the people of the
respective towns and villages covered

by the P.COs connected to these
exchanges;

(b) if so, whether any steps have
beea taken to ensure normal func-
tioning and to avoid recurrence of
deterioration in t{elecominunication
services in the-e arcas:

(c) the date/dates on which the re-
pairs e‘c, have been carried out afier
overhauling made for each one of
these exchangeg enabling them to re-
ceive efficient functioning; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
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TIONS (SHRI KARTIK ORAQN):
(a) The Telephone Exchanges at
Haripur District Kangra and at Bar-
sar District Hamirpur in Himachal
Pradesh are functioning satisfactori-
ly. The Telephone Exchange at Shri
Naina Devi did not function satis-
factori.y due to some technical prob-
lems for the last 3 months., It is an
obsolete model exchange for which

spares are not available.

(b) One lineman has been posted
for maintenance of the Shri Naina
Dev, Exchange as a special case. A
new battery is being installed at
Haripur Exchange.

(c) and (d). Repair works are being
done as and when faults develop. For
Naina Devi spares are a problem and
special measures will be taken to pro-
cure these. The Exchange will have
to be replaced as soon as one or two
more subscribers apply for telephones.

Upzradations of E.D.S.0O. Mubarak-
pur

4947. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether the Gram Panchayat,
Mubarakpur district Una covered by
the Hamirpur Postal Division has
deposited the required N.R.C. for
the upgradation of the local E D.S.O,
to the status of a D.S.O.;

(b) if so, the date on which the
amount was deposited by the Pan-
chayat with the (Government;

(¢) whether the E.D.S.O. has
since been upgraded and if so, the
date of upgradation;. and

(d) it not, the reasons therefor and
the 1ikely date by which it would be
upsraded?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir.

(b) Onp 4th January aprd 30th Janu-
ary, 1980.
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(¢) Mubarakpur E.D.S.O. under
Una Head Post Office was upgraded
to the level of Departmental Sub-
Office on 7th July, 1980.

(d) Does not arise.

Conditioms for opening of Central
Schools

4948. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION be pleased to state:

(a) what are the conditions/re-
quirements for the opening of Cent-
ral Schools in the country; aand

(b) whether State
local public are also
meet sOme requirements?

Governments,
required to

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): (a) and (b). A Statement
giving norms for opening new Ken-
driya Vidyalayas (Central Schools) is
attached.

Statement

Norms for opening of new Kendriya
Vidyalayas

The following points are takem into
consideration for opening a new Ken-
driyva Vidayalaya:—

(1) Proposals for opening new
Kendriya Vidyalayas (Central
Schools) are considered omly:—

(i) When requests are received
from any of the following:

(a) Ministries or Departments of
the Government of India.

(b) State Governments.

(¢) Union Territory Administra-
tioms.

(d) Organisations of employees
belonging to the eligible cate-
gories (as in iii).

(ii) When a piece of land, mea-
suring about 15 acres, is made
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available by the sponsoring
authority, free of cost to the
Kendriya Vidyalayg Sangathan.

(iii) (a) When there is a concentra-
tion of at lecast 1000 employees
of the defence services or of
Central Government employees
or of the Government of India
undertakings, individually or
jointly, and when there are at
least 200 children (500 children
in the case of big cities) willing
to be enrolled in different
classes of the proposed Ken-
driya Vidyalaya (Central
School) to begin with.

(b) A minimum number of 200
children should be available for
enrolment in schools in new
Cantonments and Defence es-
tablishments.

(iv) When the spomsoring authority
makes available free of rent or
on nominal rent temporary ac-
commodation to house the ex-
panding Vidyalaya till such
time as the Kendriya Vidyalaya
Sangathan can construct its
own Vidyalays buildings on the
land given to it; and

(v) Provision of residential accom-
modation to at least 50 per cent
of the staff, where alternative
accommodation may not be
available within reasonable dis-
tance from the school, should
be made available by the spon-
soring authority.

(2) A new Xendriya Vidyalaya
(Central School) mav be opened in
the campus of a Government of India
undertaking, if it agrees to bear the
recurring and mnon-recurring expen-
diture, including accommodation, land
and future development facilities as
alse the proportionate overhead char-
ges on the proposed Vidyalaya, pro-
vided the need for such a Vidyalaya
is established with reference to the
location and non-availability of alter-
nate educational facilities.
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(3) A new Kendriya Vidyalaya
(Central School) may be opened in
the campus of an Institution of Higher
Learning, like LIT., C.S.I.R. Labo-
ratories etc., on the same terms as
are applicable to Public Sector Un-
dertakings.

Training Centre for Small Farmers

4949. SHRI K. PRADHANI: will
the Minister of AGRICULTURE be
pleased to state the number of train-
ing centres Government have opened
with a view to extend help and coope-
Tation to small farmers in various
fields, State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): A
Centrally Sponsored Scheme of Far-
mers Training and Education which
was in operation since 1966-67 with
100 per cent Central assistance has
been transferred to the State Sector
according to the decision of the Na-
tional Development Council w.ef.
April 1979. At the time of transfer
of the scheme, there were 150 Far-
mers Training Cenires. Details of the
Farmers Training Centres allotted to
the States and Union Territories as
on 31-3-1979 as well as those located
in SFDA Districts are available at
Statement ‘A’.

The Farmers Training Centres were
opened to improve the professional
cfficiency of the farmer who has a
crucial role in the improvement of
agricultural development. The inten-
tion is to cater to the training needs
of the various categories of farmers—
large, medium and small. 73 Farmers
Training Centres which are located in
SFDA areas were set up to meet the
training needs of the small and mar-
gina]l farmers. In the remaining 77
centres also preference is given {5 the
small farmers in the matter of selec-
tion for various training activities.

Statement ‘A’

List showing the Farmers Training Centres

allotted to States and Union Territories as at the
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time of Transfer of the “Scheme of Farmers Train-
ing and Education®® (31-3-1979)

Name of the State Total

I%o. No. of gac?;d
FTCs., in SFDA
Districts
: 2 3 4
1. Andhra Pradesh 10 7
2. Assam 4 2
3. Bihar 7 5
4. Gujarat , 8 2
5. Haryana 6 3
6. Himachal Pradesh ., 2
7. Jammu & Kashmir 2 1
8. Karnataka 8 2
9. Kerala . 5 4
10. Madhya Pradesh 11 1
11, Maharatshtra ., 12 7
12. Meghalay= 2 1
13, Manire 1 1
14. Nagaland 2
15. Orissa 6 3
16.  Punjab 8 4
17. Rajasthan 8 4
18,  Sikkim 1 1
19, Tamil Nadu 9 9
20. Tripura . 2 1
21, Uttar Pradesh 21 8
22, West Bengal 8 4
Union Territories (w  Leguslature)
1. Arunachal Pradesh , 2
2. Goa ' X H
3. Mizoram 1
4. Pondicherry 1 I
Union Territories (without Legislature)
t. Andaman & Nicobar 1 .
2. Delhi 1 1

ToTaL : . .

150

73

-
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Oonditions prescribed for Marine
Food Processing Industry

4950. SBHRI A. NEELALOHITHA-
DASAN: Will the Minister of AGRI-
CULTURE be pleased tg state:

(a) whether Government have
prescribed any conditions to be ob-
served in the marine food processing
Industry; and

(b) if not, whether the M.P.ED.A.
or the Export inspection Agency has
recommended laying down conditions
1o ensure required sanitation m havun-
dling and processing the sea-foods?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). The information is being
collected and it will be placed on the
'Table of the Lok Sabha in due course.

Survey of Unauthorised Ceolonies in
Delhi

4951. SHR1 DAYA RAM SHAKYA:
‘Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether survey of all un-
authorised colonies in Delhi cons-
tructed prior to March, 1977 for re-
guiarisation has been completed by
the concerned authorities;

(b) if s0, the survey of how many
unauthorised colonies has so far been
completed by the DDA and Muni-
cipal Corporation of Delhi, separate-
ly;

(¢) how many lay out plans sur-
veyed and prepared by the Munici-
pal Corporation of Delhi authorities
are stiil to be cleared for regutarisa-
tion; and

(d) the time that will be taken to
regulerise the above colonies?

THE MINRISTER OF WORKS AND
HOUBING (SHRI P. C. SETHI): (a)
NO, Sir.

(b) The Municipa} Cerporation of
Delhi has surveyed 283 colomies while
the Delhi Development Amthority hias

1637 185
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completed survey of about 250 unau-
thorised colonies so far.

{c) 8§l1.

(d) It is not feasible to lay down
any time limit for this purpose.

SFDA, MFAL. and D.P.A.P. in
Orissa

4952. SHRI GIRIDHAR GOMANGO:
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) the S.F.DA., M.F.A.L.,
and D.P.A.P. schemes/projects under
the execulion district-wise sc far in
Orissa;

(b) the proposals to extend the
said programmes in the  diatricts
where such programmes have not’ yet
been extended;

(c) criteria adopted and schemes
prepared by the Government of Orissa
to extend the said schemes/projects;

(d) number of S.F.D.A.,, MFAL,
and D.P.A.P. projects prepared in
tribal sub-plan areas of that State
and 1 the Stages of implementation;
and

(e) if not, the reasons for not
inclusion of triba} sub.plan areas all
thése gchemeg whieh gre puart of the
development of the areas by the
Centre and Stiate?

THE MINISTER OF STATE IN THR
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) The information is given in the
statement.

(b) and (c), After the in-
troduction of the Integrated Ru-
ral Development Programme
(IRDP) in 1978-79, the normal
SFDA programme is not being ex-
tended as there is provision for ex-
tending the IRDP which comprises
selected componénts of the three on-
going programmes viz. SFDA, DPAP
and CAD tg 300 blocks eutside the
special programme areas every yedr
under the scheme of Area Planfilig
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for Full Employment. The criteria
adopted for the selection of blocks
outside the special programme areas
are backwardness predominance of
bonded labour, Scheduled Castes
population etc. As on 31-3-1980 the
IRDP is in implementation in Orissa
in 131 blocks covering 10 districts. 10
" more blocks have beepn allotted to
Orissa under this scheme during 1980-
81 and are being selected by the State
Government.
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As regards the extension of the
Drought Prone Areas Programme the
question is under examination by a
Task Force which has been set up in
the Ministry.

(d) In 10 1. T.D.P, blocks of Orissa,
SFDA projects are in operation, in
14 1.T.D.P. blocks, DPAP is in opera~-
tion.

(e) Does not arise in view of the
position stated above.

Statement

S!. No. Name ofthe Scheme

1. Small Farmers Development Agency/Marginal Farmers &
Agricultural Lhabourers Development Agency

2. Drought Prone Area Programme .

District covered

. 1. Bolangir (20 blocks)

2, Guttack (9 blocks)

3. Dhenkanal (16 blocks)

4. Ganjam (24 blocks)

5. Keonjhar (13 blocks)

6. Puri (17 blocks)

7. Sambalpur (16 blocks)

. . 1. Kalakandi (11 blocks)
2. Phulbani (14 blocks)

U.G.C. Grants to Colleges Affiliated
to Berhampur University

4953. SHRI GIRIDHAR GOMANGO:
Will the Minister of EDUCATION be
pleased to state:

(a) the names of the affiliated col-
deges under Berhampur University of
Orissa which received special atten-
tion by the University Grants Com-
mission and sanctioned special sche-
mes for the removeal of disparities
and regional imbalances;

(b) the schemeg approved and pro-
grammes implemented and funds
provided by the University Grants
Commission to these colleges for the
improvement of standards and quali-
ties of education in these institutions
in Annual plans up to the current
financial year;

(c) if there is no such affiliated col-
lege recommended by the Berham-
pur University to the University
Grants Commission so far, the rea-
sons therefor; and

(d) the measure taken by the Uni-
versity Grants Commission for the
implementation of this gscheme as re-
commended in its report for the year
1976-77 ?

THE MINISTER OF- EDUCATION
& HEALTH AND SOCIAL WELFARE.
(SHRI B. SHANKARANAND): (a)
According to the information furnish-
ed by the University Grants Com-
mission, the gcheme of ‘L.ead Colle-
ges’ under which one or two colleges
in each district were to be developed
has not yet been implemented. How-
ever, Kallikote College, Berhampur,
affiliated to Berhampur University
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was sanctioned special assistance dur-
ing the 5th Plan for the improvement
of standards of undergraduate edu-
cation.

(b) During the Fifth Plan the
College hag been sanctioned a grant
of Rs. 45 900 per annum for three years
and a non-recurring grant of Rs. 33,000
under the College Humanities and
Social Sciences Improvement Prog-
ramme. A grant of Rs. 78,900 has so
far been released for this purpose.
In addition, the College has been ap-
proved for participation in the College
Science Improvement Programme and
grants amounting to Rs. 5 lakhs have
been approved and paid.

(cy and (d). Do not arise.

Survey of Stages of Development of
Colleges under Berhampur and
Sambalpur Universities

4954 SHR] GIRIDHAR GOMANGO:
Will the Minister of EDUCATION be
pleased to state:

(a) whether the Universitly Grants
Commission requested the Berham-
pur University and Sambalpur Uni-
versity of Orissa to conduct a survey
of the stage of development of col-
leges under their jurisdiction, with
each district taken as a unit;

(b) if so, whether these universities
completed the survey and finalised
the report and sent to the Commis-
sion for consideration to provide

developmental assistance to these
colleges;

(c) if so, names of the colleges re-
commended by the Universities from
the Tribal and Backward districts and
received the assistance by the Com-
mission; and

(d) if not, the reasons for the delay
to implement the scheme by the Uni-
versitieg?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): (a) to (d). No, Su' How-
ever, the Universitv Grants Commis-
sion had requested the Government
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of Orissa to indicate. in consultation
with Universities in the State, the
names of colleges that should be de-
veloped from the point of view of
meeting the needs of the students in
the Backward and Tribal areas in the

State, In response to thjs request, the
State Government recommended 15
colleges for special assistance. The
colleges affiliated to Berhampur and
Sambalpur Universities, recommend-
ed by the State Government are:—

(A) Berhampur University

1. Science College, Phulbani

2. D.A.V. College, Koraput

3. Rayagada College, Rayagada

4. Nowrangpur College, Nowrang-

pur ~ 4l
5. Gunupur College, Gunupur

(B) Sambalpur University

1. Jawaharlal College, Patnagarh
2. Sonepur College, Sonepur

3. D.A.V. College, Titilagarh

4. Women’s College, Bolangir

The Commigsion has sanctioned
financial assistance to the first three
colleges under each University.

Transfer Policy for Empioyees of
Kendriya Vidyalaya Sangathan

4955. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of EDUCATION
be pleased to state:

(a) whether there is any policy to
govern the transfer of various cate-
gories of employees of Kendriya Vid-
valaya Sangathan;

(b) if so, what are the norms;

(c) if nct, whether there is any
proposal to formulate such a policy:
and

(d) when such policy is to be ad-
opted and implemented?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI  B. SHANKARA-
NAND): (a) and (b). Yes, Sir. Sub-
ject to exigencies of administration,
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transfers of the teaching staff are in
general ordered only on the following
considerations;

(i) A primary Teacher is not trans-
ferred outgide his home State
except on reguest.

(ii) A Trained Graduate Teacher
is not transferred outside the
Region except on request.

(iii) Post Graduate Teachers, Vice-
Principals and Principals are
transferable throughout the
country.

(vi) Post Graduate Teachergs are
expected to serve, outside their
home States for at least 3 years
during g cycle of 12 years.

(v) Vice-Principals and Principals
are expected to serve, outside
their home States, for at least
3 years, during a cycle of 8
years.

(vi) A request for transfer outside
the State of initial posting is nor-
mally not entertained within 3
years of the initial appointment.

Transfers of non-teaching staff are
also ordered on administrative or
humanitariag consideratioas.

(¢) and (d). Do not arise.

Regquest from Ratnagiri for opening
of Post and Telegraph Offices

4958. SHRI BAPUSAHEBR PARU-
LEKAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) how many requests/petitions
from citizens of Neorthern Division of
Ratnagiri district in Maharashtra are
pending with the department for
opening of P. C. Offices, Sub-Post
Offices and Telegraph Offices;

(b) since when these demands are
pending and whether any action is
being taken and whether the requests
are '%elng granted; and

(¢) it not, the reasons therefor?

JULY 21, 1980
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) The
number of requests pending is given
below:

(i) Requests for opening of Pub-
lic Telephones and Telegraphs
Offices — 9

(ii) Request for opening
Branch Post Offices v T

(i1i) Requests for opening Sub
Post Offices — 3

(b) Telecom. and Telephone Offices

Demands are pending since 1979-80,
and they are under active consider-
ation.

Postal Side

Requests were
1980.

received in April,

One Branch Post Office and one Sub
Post Office have been approved for
opening. The remaining cases are
under active consideration.

(¢) Question does not arise.

Scarcity of Postal Statiogery in
Ratnagiri and Kolhapur

4957. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government are aware
that ‘there is scarcity of post cards,
pestal envelopes and stamps at the
counters in Ratnagiri and Xolhapur
district of Maharashtra and reasons
for the same; and

(b) the steps taken -or proposed tv
be taken in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) and (b). Yes, Sir. Adequate
quantities of stamps and postal sta-
tionery was rushed from other areas.
Action has already been initiated 1o
step up thHe production of thege items.
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Opening of Post Office at Village
Abloli, Ratnagiri

4958. SHR] BAPUSAHEB PARU-
LEKAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government are aware
that a sub-post office at village Abloli
in Guhiagar Taluka in Ratnagiri dis-
trict in Maharashtra is sanctioned long
back but the samz2 has not yet been
startedq and the reasons for the samne;

(b) whether Government are aware
that in this backward taluka in back-
ward district, there are no sub-post
offices even in five per cent of the
villages;

(c) whether the facilities of post

and telegraph provided in this Taluka’

are too inadequate; ang

(d) if so, the steps Government pro-
pose to take in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) No,
Sir. However, approval for upgrad-
ing Abloli Extra Departmental Branch
Post Office to a Departmental Sub
Post Office has been accorded by Di-
rector Postal Services, Poona Region
only recently. Sanction for up-
grading of post office at Abloli will
issue soon.

(b) 6 villages out of 78 in Guhiagar
Taluka are provided with sub post
offices which amount to nearly 8 per
cent of the total number of villages.
Besides, 45 villages are having branch
post offices and 11 are provided with
counter facilities througy Mobile Post
Offices.

(¢) No, Sir.
(d) The question does not arise.

Books Published/Translated from
Konkani by National Book Trust

4959 SHRIMAT] SANYOGITA
RANE: Will the Minister of EDU-
CATION be pleased to state:

(a) the number of books published
in or transleted from Konkani by the
Natfonal Book Trust; and
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(b) what steps the National Book
Trust propose to take to popularise
the folk songs and the clascics of the
Konkani—thg language of unrivalled
delicacy?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). The publication and
translation programme of the National
Book Trust is restricted to English
and the languages included in the
Eighth Schedule of the Constitution
of India. Konkani is not one of the
languages included in the Eighth
Schedule.

Allocation of Foodgrains under Food
for Work Programme for prought
Relief

4960. SHRI M. RAM GOPAL
REDDY: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) the quantity of foodgrains
allocated to the States during April—
June, 1980 for Food for Work Pro-
gramme for droughi relief, State-wise;
and

(b) quantity proposed to be alloca-
ted during the next three months?

e ot

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
A gtatement indicating the quantity
of foodgraing allocated/released to
different States{Union Territories from
1st April to end of June, 1980 under
the normal programme and the gpe-
cial programme for drought affected
areas is enclosed.

(b) The question of making further
allocations is under consideration and
the actual quantities to be allocated
to different States are yet to be
finalised.
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Statement

Quantities of foodgrains allocated|released under Normal and Special Food for Work Prograﬁrme during  1980-81

Sl, State/UTs ‘ “ Foodgrains Foodgrains Foodgrains Foodgrains
No. allocated released  allocated released
under ' wunder under under

Normal  Normal * Special Special
Food for Food for Food for Food for
Work Pro- Work Pro- Work Pro- Work Pro-
gramme gramme  gramme
(1980-81) (1980-8x) (1980-81) (1980-81)
(MT's) (MTs) (MTs) (MTs)

—— === o — e . SEn G G, G e GEN Gae SMe GG G Dme S Mm- M Gws W e

1 2 w3 4 5 6
e ——— e s e e e o o . —— —
1. Andhra Pradesh . . . . . 33,000 33,000 30,000 30,000
2. Assam . . . . . . . 6,000 3,000 5,000 2,500
3. Bihar . . . . . . . 40,000 40,000 70,000 70,000
4. Gujarat . . . . 10,000 10,000
5. Haryana . . . . . . 5,000 5,000 15,000 15,000
6. Himachal Pradesh . . . . . 3,000 3,000 15,000 15,000
7. Jammu & Kashmir . . . . 5,000 5,000 5,000 5,000
8. Karnataka . . . . . . 13,500 13,500
9. Kerala . . . 13,500 18,500 ..
10. Madhya Pradesh . . . . 25,000 25,000  1,74,000  1,74,000
11, Maharashtra . . . . . . 25,000 25,000 15,000 15,000
12. Manipur . . . . . . 500 . 1,000
13. Meghalaya . . . . . . 500 .o 1,000
14. Nagaland . . . . 1,000 .. 1,000
15. Orissa . . . . . 12,000 12,000 70,000 70,000
16. Punjab . . 6,000 6,000
17. Rajasthan . . . . . . 10,000 10,000  1,00,000  1,00,000
18, Sikkim . 500 500
19. Tamil Nadu . . . . . 27,000 27,000
20. Tripura . . . . . . 2,500 2,500 1,000 1,000
21, Uttar Pradesh . . . . . . 50,000 50,000  1,45,000  1,45,000
22, West Bengal . . . . . . 20,000 .. ' 50,000 20,000
23. A. & N. Islands . . . 250 250 500 500
24. Arunachal Pradesh . . . 150 .. 500
25, Chandigarh . . . . . .
26, Mizoram . . . . . . 250 . 1,000
a27. Pondicherry . . . . . . 350 350

AwL InNDIA 8,10,000 2,84,600 7,00,000 6,638,000
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Milk Production

4961. SHRI N. DENNIS: Will the
‘Minister of AGRICULTURE be plea-
sed to state:

(a) whether milk production in this
country has increased in recent years;

(b) if so, the details of milk produc-
tion in the Stateg and Union Terri-
tories during the past three years;

(c¢) the steps taken to increase milk
production i the coming years; and

(d) the incentives provided tc the
private sector in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINTHAN) (a).
Yes Sir. Milk production in the
year 1973-74 was estimated at 23.2
million tonnes. It has increased to
an estimated figure of 30.3 million ton-
nes in 1979.80.

(b) Based on the available informa-
ticn, the milk production in the coun-
try is estimated at 27.6, 29.2 and 30.3
million tonnes for 1977-78, 1978-79 and
1979-80 respectively.

(¢) Cross-breeding of indigenous cat-
tle with exotic breeds has been taken
up on a masslve scale for rapid in-
crease in milk production. Artificial
Insemination and frozen semen tech-
nology using high quality breeding
bulls are being employed at progressi-
vely increasing scale fer improving
milk production potential. Seven
cattle/buffalo breeding farms have been
set up in Central Sector to produce
and supply pedigreed/proven bulls for
breeding purposes with a view to im-
prove the productivity of indigenous
cattle. Besides this, there are 144
cattle breeding farms in the States and
Union Territories to produce quality
bulls. Intensive Cattle Development
Projects and Key Village Blocks num-
bering about 97 and 600 respectively are
"being strengthened and such new pro-
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jects wiil be set up. Programme for
progeny testing of breeding bulls has
been taken up. A Ceuntrally spon-
sored scheme for scientific develop-
ment of s€lected gaushalas is also be-
ing proposed. A programme {o rear
cross-bread female calves by small and
marginal farmers and agricuitural la-
bourers is being implemented. Due
emphasis is also given for production
of green and leguminous fodders. Vari-
ous preventive and curative livestock
health measures have been taken up-.
Improved marketing and milk process-
ing facilities are also being attended to
for remunerative returns to cattle/
buffalo owners and elimination of
middleman.

(d) Good quality semen of improved
bulls are made available to farmers
at a nominal cest.

Incentives are being provided for
augmentation of nutritious fodder
production having direct bearing on
milk production, in the form of fodder
minikit (Central Sector Scheme). In
these minikits seeds of high yielding
varieties are supplied te. farmers free
of cost alongwith packages of practices
and appropriate rhizobium culture in
cases of leguminous seeds. Over
10,000 minikits are supplied annually,
each sufficient to cover. 0.1 heactre.
Seven regionaj stations for forage pro-
duction and demonstration set up by
the Government of India in different
States also carry out similar extension/
demonstrative activities to popularise
the improved/high yielding fodder va-
rieties. These stations conduct 1600
demonstrations annually.

Central and State Governments sub-
sidise pelyvalent vaccine against Foot
and Mouth disease for protecting exo-
tic and cross-bread female cattle own-
ed by the small and marginal farmers
and agricultural labourers upto first
lactation. In most of the States and
Union Territories free veterinary aid
and disease diagnostic facilities are
provided besides free preventive vac-
cination against common prevalent ine-
fectious diseases. -
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Mily Powder Manufacturing Units

4962. SHRI N. DENNIS: Will the
Minister of AGRICULTURE be pleased
to state:

{(a) whether milk powder manufac-
turing units are functioning in the
Public and Private Sectors in this
country;

(b) if so, the details thereof, State-
wise and Unlon Territory-wise;

(¢) the total quantity of milk
powder production in these units
during the past three years; and

(d) the details of the incentives
provided to the private sector to
expand and promote new units?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE

(SHRI R. V. SWAMINATHAN) (a).
Yes, Sir.

(b) The numbers of the milk powder
manufacturing units functioning in
the Public and Private Sectors are as
follows:»—

Public Private

JULY 21, 1980
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(¢) Production of milk powder by
these Units during the last three years
is as follows:—

Sector Sector

Andhra Pradesh . 3
Bihar . . . 2 -
Haryana . . . — 1
Karanataka . . — [
Maharashtra . . 2 .
Punjab . . . 2 3
Rajasthan . —_ 2
Tamil Nadu . . 1 1
Uttar Pradesh . . - 2

Total . . 10 10

Year Tonnes

1977 . . . . . 11,580
1978 . . . . . 12,140
1979 . . . . . 14,300

(d) The Dairy Development pro-
gramme undertaken by the Govern-
ment envisages the deve.opment of
dairying in fhe Public and Coopera-
tive Sectors Therefore, Govern-
ment does not provide any incentive as
such to the Private Sector either for

expansion or for establishment cf new
units.

Grants for Automatic Milkk Vending
Machines in Madras

4963. SHRI N. DENNIS: Will the
Mianister of AGRICULTURE be pleas-
ed to state-

¢(a) whether the National Dairy
Development Corporation has given
grants and loang to the Tamil Nadu
Dairy Development Corporation to
instal automatic milk vending
machines in Madras city;

(b) if so, the details thereof; and

(c¢) the steps taken by the National
Dairy Development Corporation to
finance the private sector ip this
respect?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN) (a)
and (b). The Indian Dairy Corporation
has given 30 per cent grants and 70
per cent loans to the Tamil Nadu
Dairy Development Corporation under
Operation Flood I Programme for in-
stallation of 25 automatic milk vend-
ing machthes in Madras city. Out
of this, 12 vending machines have been
comtmiseioned and work on the esta-
blishament of the rematuing units is
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in progress. The estimated cost for Statement
25 vending machines is Rs. 27.23 lakhs. L B _ i
S .,
(c) The Indian Dairy Corporation tare Year (In hectares

does not finance any private sector or-
ganisation.

Cultivation of Betel Leaves

4964. SHRI N. DENNIS. Wil the
Minister of AGRICULTURE be pleas-
ed to state.

(2) the areas in India where betel
leaves are grown, State-wise;

(b) whether any incentiveg are pro-
vided to have intensive and extensive
cultivation of betel leaves;

(¢) the States which have taken
steps to increase the betel leaves culti-
vation;

(d) whether any research is peing
conducted by the Centre or State Gov-

ernmentg into betel leaves cultivation;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN)- (a)
The available inforrnation regarding the
areas in India where betel leaves are

grown State-wise is given in  State-
ment.

(b) The Government of India does
not provide incentive for intensive and
extensive cultivation of betel leaves.

(c) Information is awaited from
the States and on receipt will be plac-
ed on the Table of the House.

(d) and (e). The Central Govern-
ment is not conducting any research in
betel leaves cultivation; regarding re-
search by the State Governments, in-
formation is awaited and on receipt
will be placed on the Table of the
Pouse:

G G G — Gm— = W e Gy Gwr Gne WO G

1. Andhra Pradesh .

1977-78 2806
2. Bihar 1977-8 €6o
3. Karnataka . 1978-v9 6592
4 Kerala 1977-78 1454
5. Maharashtra 1974~75 2300
6. Tamul Nadu 1977-78 5772

Central Government Quarters at
Rajkag
4965. SHR1 DIGVIJAY SINGH: WwWill

the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the Confederation of
Central Government Employees of
Rajkot city has requested for cons-
truction of more staff quarters; and

(b) 1f so, how the matter standg at
present?

THE MINISTER OF WORKS AND

HOUSING (SHRI P. C. SETHI): (a)
Yes, Sir.
(b) The Confederation has raised

the folowing points:—

(i) Construction of quarters by
P&T Department on the land pur-
chased by that Department in 1968;

(ii) Construction of quarters for
Income-tax employees and Audit
Office employees in the land attache
ed to Bungalow Nos 9 & 11, as those
bungalows have outlived their life;

(11i) Construction of staft quarters
in the land available in the cempound
of Audit Office, Rajkot; and

(iv) Construction of ‘general pool’
accommodation.

The Confederation has been inform-
ed that for construction of quarters for
Income-tax znd Audit Department, ad-
ministrative approval and expenditure
sanctien for the weorks is: % be accord-
ed by the mespective Deparimentyg
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-even though work is to be got execut.
ed through CPWD. In the case of
guarters for P&T Department, admini-
strative approval and expenditure
sanction and execution of work is the
resposibility of that Department. As
regards construction of quarters in the
genera)] pool, it is the responsibility of
this Ministry, but unfortunately, at
present no funds are available for con-
struction of quarters in general pool
in Rajkot. However, the needs of
Rajkot for general pool accommoda-
tion for Central Government employees
will be kept in mind as soon as funds
position improves.

Incemtive for Cashew Plantations in
Gog

4966. SHRIMATI SANYOGITA
RANE: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government propose to
-provide incentiveg to encourage ihe
plantation of cashew in Goa; and

(b) if so, the main feature thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) Under the Centrally Sponsored
Scheme for Cashewnut Development,
subsidy is provided to encourage rais-
ing new plantation at (i) Rs. 900 per
hectare in three ‘instalments for pri-
vate growers subject to a maximum
of 4 hectares per individual and (ii)
Rs. 500 per hectare in two instalments
for Government plantation.

In addition Government of Goa ex-
tend subisdy of Rs. 7.50 per hectare
on operational charges for spraying
Cashew-nut crop against pests and
diseases.

Visit of Goan Women’s Hockey or
Footbal} Team to Pakistan

4967. SHRIMATI SANYOGITA
‘RANE: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether it iIs a fact that a sug-
.gestion had been received that a Goan

JULY 21, 1980
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Women's Hockey or Football team
should visit Pakistan; and

(b) whether the suggestion has been
approved and sanctioned by the Gov-
ernment?

THME MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR] B. SHANKARANAND):
(a) Government has not received any
proposal to this effect from the All
India Women Hockey Association or
the Women Football Federation of
India.

(b) Does not arise.

Environmental Pollution

4968. SHR] S. M. KRISHNA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that environ-
ment pollution compounded by the
degrading quality of air, water ang soil
in and around Varanasi ig posing a
serious threat to public health and
plants according to survey conducted
by a team of Banarag Hindu Univer-
sity scientists;

(b) whether pollution of the Gangsa
has created a number of problems; and

(c) if so, the steps which Govern-
ment propose to take to prevent pollu-
tion of the Ganga at Varanasi?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
No, Sir. According to the survey con-
ducted by the Banarag Hindu Univer-
sity Scientists there is pollution of air.
water and soil in and around Varanasi
but at present there is no serious
threat to public health and plants.

(b) Pollution of Ganga Water may
cause problem to those who drink raw
Ganga water while bathing.

(c¢) The Government of India have
enacted the Water (Prevention and
Contro) of Pollution) Act, 1974, with
a view to preventing and controlling
water pollution and maintaining and
restoring the wholesomeness of water,
in the country, Under the provisions
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of the Act, the Government ot Uttar
Pradesh have set up a State Board for
the Prevention anq Control of Water
Pollution. The Government of Uttar
Pradesh has informed that a scheme
for diversion of nullahs and sewer is
under execution by Uttar Pradesh Jal
Nigam. Major industries at Varanasi
have been served with notices to pre-
pare a time bound programme for
treatment of their effluents. A Zonal
Office-cum-Laboratory of the Uttar
Pradesh Board for the Prevention and
Control of Water Pollution ig also
proposed to be set up at Varanasi and
Allahabad to effectively monitor and
control the water pollution of river
Ganga.

Ay | qu-aw & fag  fzwew
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Furniture supplied to varieug Minis-
tries by C.P.W.D,

4972. SHR] BHOGENDRA JHA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it hag been ascertained
that there are serious discrepancieg in
the stockg of furniture supplied to
various ministries and departmentg of
the union Government situateq at
Delhi by C.P.W.D.;
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(b) if so, details thereabout and ac-
tion taken thereon; and

(¢) if not, whether any such stock
taking is proposed?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHD: (a)
No furniture is supplied to the various
Ministries of Union Government by
the C.P.W.D.

(b) Question does not arise.
(c) Question does not arise.
Use of Staff Car for Private Use

4973. SHRI BHOGENDRA JHA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether staff cars are used by
the senior officers in Government
officeg for thei, private work; and

(b) if so, Government’s reaction

thereon?

THE MINISTER OF WORKS AND
HOUSING (SHRy P. C. SETHI): (a)
and (b). The information pertaining
to the Ministry of Works and Housing
and itg attached and subordinate offices
is being collected and will »e laid on
the Table of the Sabha,
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Work to rule agitation by F.OL
Employees

4975. SHRI MADHAVRAO SCINDIA:
Will the Minizter of AGRICULTURE
be pleased tp state:

(a) whether the work-to.rule agita-
tion by the employees of Food
Corporation of India hag resulted in
losseg amounting to crores of rupees
to the nation;

(b) if so, the total estimated loas
caused thereby; and

(c) the steps contemplated by the
Government to avoid such ]osses in
future?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHR] BIRENDRA SINGH RAO):
(a) No, Sir.

(b) and (e): Do not arise,

Violation of Antigmnities ang Art Trea-
sure Act

4976. SHRT BRAJIMOHAN
MOHANTY: Will the Minister of
EDUCATION bpe pleased tn state:

(a) how many persong were found
to have violated Antiquities and Art
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Treasure Act during the years 1878-79
ang 1979-80;

(b) thp nature of violation ip de-
tail; ang

{(c) actions taken against each of
them?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRj B. SHANKARANAND):
(a) 16 cases of violation, of the Anti-
quitieg and Art Treasurcs Act, 1972,
came to the knowledge of the
Archaeological Survey of India during
the years 1978-79 and 1979-80.

Since some of the cases are under
investigation by the Police and other
agencies, it is not possible to give the
exact number of persons involved.

(b) The nature of violation of the
Act during these two vears pertains
to:~—

(i) attempt {o export antiquities;

(ii) non-registration of Antiqui-
ties; and

(iii) sale of antiquities witlout a
licence.

(¢) The following actions have bheen
taken depending upon the extent and
nature of violation:—

(i) Confiscation of the antiguities.
(ii) Non grant of the licence.

(iii) Investigation of the cases by
Police and other allied agen-
cies for necessary legal action.

Structure repairs of Temples in
Bhubaneswar

4977. SHRI] BRAJIMOHAN
MOHANTY: Wili the Minister of
EDUCATION be pleased to state:

(a) how many and which o©of the
templeg of Bhubaneswar (Orissa) are
under structural repair and in which
f the temples repair work has been
completed;

(b) whether Government of India
have mafle any survey of all the tem-
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ples of Bhubaneswa, to examine
which of the templeg require structu-
ra] repairs; and

(c) if so, what ig the substance of
the report?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Five temples viz, the Lingaraja
temple; Brahmeshwara temple; Par-
bati temple; Parshurameshwara temple
and Rajarani temple are under struc-
tural repairs and repair works in the
Sisireshwara and Bakeshwara temples
have been completed recently.

(b) and (c). At Bhubaneswar 15
temples have been declared nrotected
as of national jmportance and as such
are under the care of the Archaeolo-
gical Survey of India and repairs are
executed as and when required.

Structura] repair of Jaganath Temple,
Purj

4978. SHRI BRAJIMOHAN
MOHANTY: Will the Minister of
EDUCATION be pleased to state:

(a) how far the structural repair of
Jagannath Temple, Puri has progressed
and when it will be completed;

(b) the nature of structural gepair
planned to be dqone; and

(c) what jg the estimated amount
for the repair work?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAYL, WEL-
FARE (SHRy B. SHANKARANAND):
(a) About 60 ver cent of the struc-
tural repair works to the vimana of
the Jagannath temple, Puri, recom-
mended by the Expert Committe, has
been completed and the remaining
portion of the work is likely to be
completed by March, 1982.

(b) The nature of structural repairs
is:
(i) stripping of the dead lime
plaster;

(ii) removal and stabilizing the
Joose and damaged veneer stones;
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(iii) replacing the missing and
badly cracked stones with new
pieces; and

(iv) grouting cracks and sealing
the open joints in the masonry.

(c) The estimated amount of ihe
entire structural repair works is
Rs. 4,50,000 which is likely to in-
crease due to fluctuauion of costs

Structural Repair in Konark

4979. SHRI BRAJIMOHAN
MOHANTY: Will the Minister of
EDUCATION be pleased to state:

(a) the details of structural repair
work going on in Konark Sup Tem-
ple;

(b) whether Government are aware
that in spite of the repair work con-
servation of the temple may not be
possible; and

(c) what additional steps, Govern-
ment propose to take to preserve the
Sun temple?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) During the current financial year
the followinz items of structural
repair work to the Sun Temple at
Konark are being taken up:

(i) strengtlhening the cracked
pidas;

(ii) grouting the high plinth; and

(iii) pointing the opepn joints of
masonry.

(b) and (c¢). The Archaeological
Survey of India which is fully aware
of the conservation problems, is ex-
ecuting the repairs in accordance with
the internationaily accepleq normg of
archaeological principles. The Survey
proposes to take such additional steps
for preserving the temple as are re-
commended by the Expert Committee
appointed by the Government,

JULY 21, 1980
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Ruling of Supreme Court regarding
E.D. Staft
4980. SHRI A. NEELALOHITHA.
DASAN:

SHRI INDRAJIT GUPTA.

SHRI SUSHIL BHATTA-
CHARYYA:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government are gware
of the ruling of Supreme Court that
the E.D. Staff should be considered
as regulay employees of the P & T
Department and they should be grant-
ed gll the gervice benefits without any
differential or discriminatiye treat-
ment; and

(b) if so, what action has heen
taken by the Government in this res-
pect?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 KARTIK ORAON): (a) and
(b). There is no such ruling of
the Supreme Court that the E. D.
8taff should Dbe considered as
regular employees of the P & T
Department. The Supreme Court
judgement daled 22-4-1977 declared
them as “holders of civil posts” and as
such entitled to the protection under
Article 311(2) of the Constitution.
Thig protection has already been ex-
tended to them.

Pay Scales of Librarians and D.P.Es. in
Colleges and Universities

4981. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of EDUCA-~
TION be pleased to state:

(a) whether - it i 5 fact that Uni-
versity Grants Commission recom-
mended upward revision of pay scales
for Librariang ang D.P.Es. (Directors
of Physical Education) in collegeg and
universities;

(b) it so, what are the pay scales;
(¢c) when Government received the
recommendation; and

(d) how long Government will take
to decide on the matter?
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THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR1 B. SHANKARANAND):
(a) On the recommendations of the
University Grants Commission, the
Government hag approved certain
revised scales of pay for Lihrarians
and D.P.Es. in Universities and
Colleges, effective from 1-1-1973. The
Liblariang and D.P.Es. however,
demanded that they should be sanc-
tioned the same scales of p2y as
approved for Lecturers, Readers etc.
The University Grants Commission
was of the view that this demand for
parity could not be accepted. Sub-
sequently, the Commission suggested
in April, 1979 that the revised scales
approveq for Librarians and D.P.Es.
may be upgraded.

(b) The upgraded scales recom-
mended by the Commission are
Rs. 1500—2500 for Librarians,
Rs. 1200—1900 for Deputy Librarians
and Rs. 700—1600 for Assistant Libra-
rians in the Universitics; a uniform
scale of Rs. 700—1600 for College
Librarians as well as DP.Es. in
Universities and Colleges.

(¢) In May, 1979.

(d): The Government have in-
formed the Commission in August,
1979 that these reccmmendations could
not be accented.

Wages of Khadi anq Village Industries
Employees

4982. SHRI G. Y. KRISHNAN: Will
the Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) the wages paid to the Khadi
and Village Industries employees in
different States during last two years;

(b) the details regarding providing
employment in the Khadi ang Village
Industries during the last two years,
State-wise; and

(c) the measures which Government
propose to expand the Khadi and Vil-
lage Industries in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF

AGRICULTURE

(SHRI R. V. SWAMINATHAN): (a)’
to (¢). The information is being
collected ang will be laid on the Table"
of the House.

Employment Exchanges for handi-
capped

4983. SHRT M. RAM GOPAL
REDDY: Will the Minister of SOCIAL:-
WELFARE be pleased to state:

(a) whether Government have
drawn up a plan to open more Em-
ployment Exchanges in the States for
providing jobs to handicapped; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR! B. SHANKARANAND):
(a) and (b). The question cf streng-
thening the existing special empley-
ment exchanges ag also opening new
exchanges is being considered by the
Government in the light »f Mathew
Committee recommendation concerning
employment of handicapped persons..

Deen Dayal Sansthan, Gonda, U.P,

4984. SHRT ANAND SINGH: Will
the Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) the total financial involvement
of Department of Agriculture with
Deen Daya] Sansthan, Gonda, U.P.;

(b) the total number of tube-wells.
proposed by the Sansthan in this pro-
ject, and actual performance thereof;
and

(¢c) the number of motorcycles-
bought and supplied to their workers?

THE MINISTER OF STATE IN THE'
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The People's Action for Development
(India), a registered Society under
the administrative control of the Minris-
try of Rural Reconstruction have
sanctioned during 1978-79, the follow--
ing amount towards a project for the-
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development of irrigation potential for
the weaker sectiong in Gonda (U.P.):—

Rs,

lakhs
{i) Salary of 60 social mobilisers
far a period of two years @ Rs,

500/ p.m. psr worker . 7.20
(i) Rewolving fuad for purchase
of ejuipm=nt for iastallatioa

of shallow tubs-wells . . 10.00

TorAL 17.20

Out of Rs. 17.20 lakhs an amout of
Rs. 11.80 lakhs wgas released.

«b) Proposed . . . 20,000
tube-wells

Physical progress as on 31-3-1980
Borings completed (Nos.) ™ 20,060
Pumps cte. installed . . 11,259
Tube-wells commissioned . 343
t(c) Motorcycles . . . 12

(as  counterpart expznditurc
by Deen Dayal Research
Institute, Dethi),

Centra]l aid for famine relief in M.P.

4985. SHRI DILEEP SINGH BHu-
RIA . Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the uptodate break up of grants
and financia] aid provided by the
Centrg) Government to the Govern-
ment of Madhya Pradesh to deai with
famine ccnditions in the State;

(b) the amount spent by the Gov-
ernment of Madhya Pradesh from the
‘State funds in this regard;

(¢) whether some  development
works of permanent nature had been
done in the famine stricken areas of
Madhya Pradesh; and

(d) if so, the salient features there-
of and the estimated expenditure in-
«curred on these schemes?

JULY 21, 1980
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The Government of India have provid-
ed the following assistance to the
Government of Madhya Pradesh for
famine relief in the State:

(i) Approved the ceilings of ex-
penditure of Rs. 2280 lakbs and 4790
lakhs for purpose of Central assist-
ance during the yearg 1979-80 and
19080-81 respectively;

(ii) Sanctioned short-term loans
of Rs. 897 lakhs during 1979-80 and
Rs. 200 lakhs during the year 1980~
81. A further sum of Rs. 1000 lakhs

during kharif 1980 will be released
shortly.

(iit) Under the normal and Spe-
cial Food for Work Programme, 3.50
lakh Metric Tonnes and 1.99 lakh
metric tonnes of foodgraing were 1I-
located and released during 1979-80
and 1980-81 respectively,

(iv) Under the Food for Nutrition
Programme 0.20 lakh metric tonnes
of foodgrains were allocated during
1979-80. The State Government
have, however, been permitted to
continue the programme {ill Sep-
tember, 1980 by utilising leftover
quantity of foodgrains;

(v) Subsidy for seeds, pesticides
and fertiliser including the nitrogen-
ous fertilisers for small and margi-
nal farmers in areas where damage
to crops have been more than 50
per cent has been allowed; and

(vi) To give relief to small and
marginal farmers the interest liabi-
lity on Kharif loans in areas where
the crop loss is more than 50 per
cent has been waived under cer-
tain circumstances, expenditure on
this being shared equally by the
State Government and the Govern-
ment of India.

(by to (d). Information is being col-
lected and will be laid on the Table
of the House.
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Air dropping of foodgrains in N.E.
States

4986. SHRI M. RAM GOPAL RED-
DY: Will the Minister of AGRICUL-
TURE be pleased o state:

(a) whether foodgraing were recent-
ly air dropped in the North Eastern
States; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R.-V. SWAMINATHAN): (a)
and (b). During the period from 1st
April to the 16th July, 1980, a total of
6,42,054 kgs of foodgrains were air-
dropped by the IAF at the following
places in Mizoram:—

Farakwan, Tawanklang, Mamit,
Sangpphulien, Thingsei, Khawdungsi,
Khawallan, Phaibung, South Phul-
len, Phuldongsi, North Helimen
Area, Vangawng, Pukpui, Mimbure
Sangau, Chwangte, Vambuk, Khar-
wdungjea, Phulleng, Vanvayang,
Diltang Sunwpho, Vanvwary, Dil-
talong, Lunpha, Yambuk, Bipui,
Kwalben and Nagopa.

Release of advance plan assistance for
scarcity affected areas

4987. SHRI CHINTAMANI JENA:
Will the Minister of AGRICULTURE
be pleased to state-

(a) whether there is any proposal
under the consideration of Govern-
ment to release advance plan grants
for the relief work in the scarcity
affected areas in the country.

(b) if so, the details regarding the
amount provided to each State so far
in this regard; and

(¢) the procedure adopted by Gov-
ernment while releasing these grants?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The present policy and arrangements
for financing the expenditure neces-
sitated by drought through revised am-

1687 LS—s.
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ounts of margin money and advance
plan assistance have been adopted on
the recommendations of the 7th Fin-
ance Commission. These arrangements
mark a considerable liberalisation of
the previous arrangements and do not
call for any change,

(b) Ag per the existing pattern, the
amount provided to each drought
affecteq State is as under:—

Rs. in lakhs

Name of the State Approved ceiling

of expenditure

1979-80 1980-81
Andhra Pradesh . 2203 1964
Bihar . . . 1182 2482
Gujarat ] « Not re- 612
quested
for
Himachal Pradesh 370 1001
Mahdya Pradesh . 2280 4790
Maharashtra . 854 Not re-
quested
for
Orissa . . . 1405 1739
Rajasthan . . 1875 2010
Uttar Pradesh . . 3491 4752
West Bengai . . 1304 Not re
quested
for
Haryana’ , . . 450  -do
Jammu & Kashmir ., 279 -do-

(¢} The quantum of assistance to be
given to cach State is determined on
the basis of the expenditure assessed
by the Central Team and the High
Leve] Committee having regard to the
circumstances of each case. The extent
of population affected, particularly
Small and marginal farmers, landless
labourers ang other ‘weaker sections
needing relief is taken into.. qceount
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while determining the nature and
quantum of assistance.

¥rovision of allotment of land and
bouse sites to SC/ST under 20-Point
Programme

4988. SHR1I CHINTAMAN] JENA:
Will the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether Government have
made any provision to allot land and
house sites to Scheduled Castes and
Scheduled Tribes, Harijans and other
weaker sections of the society under
the 20-Point Programme;

(b) if so, whether some 18nd has
earlier been distributed during last
three years;

(¢) if so, the details thereof, State-
wise; and

(d) the procedure adopted by Gov-
ernment while distributing the land to
the weaker sections of the society?

THE MINISTER OF STATE 1IN
THE MINISTRY O AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a,
to (c), State Governments allot agricul-
tural land and house sites to weaker
sections. In respect of agricultural
land. the Government of India col-
lects information only with regard to
ceiling-surplus land; State-wise details
of distribution of such land during the
last three years gre given in Statement
I. As for house sites, Statement II gives
necessary detalils.

(d) Allotment of land in any State
is regulated by procedures made by the
State Government concerned, Priority
in allotment is given to landless per-
sons, especially to those belonging to
the Scheduled Castes and the Schedul-
‘ed Tribes.

Stateszent I

164

Area distributed under the Revised Ceiling
Laws between Maych, 1979 and March, 1980.

(Area in
Acres)
Name of the States/UTs Area dis-
tributed
between
March, 1977
and March,
1980
Andhra Pradesh 1,73,172
Assam 59,430
Bihar . . 30,279
Gujarat . NIL
Haryana? . 4,508
Himachal Pradesh NIL
Jammu & Kashmir
Karnataka 11,119
Kerala 17,062
Madhya Pradesh 50,276
Maharashtra’ 31,422
Manipur . . . . NIL
Orissa 9,634
Punjab 990
Rajasthan 16,566
Tamil Nadu 2,086
Tripura 773
Uttar Pradesh 99,156
West Bengal 2,142
Dadra & N.H., . 2,013
Delhi NII1,
Pondicherry . 219
Torar 5:16,747

)
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Statement II
Allotment of housesites between 1976-77
te 1979-80.

State/Union Territory No. of
house-sites
allotted to
the weaker
section in-
cluding
landless
labourers
during
1976-77

to
1979-80.
X 2

Andhra Pradeah . . . 1,95,471

Assam . . . . .

Bihar . . . . N

Gujarat 1,05,377

Haryana . . . . . 6,417

Himachal Pradesh . . . 98

Jammu & Kashmir . . . 3+542

Karnataka 1,03,855

Kerala . . . . . 8,332

Madhya Pradesh . . . 16,000

Maharashtra . . . 6,535

Orissa . . . . . ¥,17,213

Punjab

Rajasthan

Tamil Nadu

Tripura . . .

Uttar Pradesh . . . . 24,125

West Bengal

Union Territories . . . 7,612

All-India . . . o 504,577

=~

Quota of seats in Central Schooly

4989. SHRI CHINTAMANI JENA:
Will the Minister of EDUCATION bhe
pleased to state:

(a) whether there i3 any proposal
under the consideration of Government
to fix some quota of seats for admis-
sion of children of employees of Lok
Sabha and Rajya Sabha Secretariut to
the Central Schools;

(b) whether some Department/Min-
istry have their quota for their child-
ren in the Central Schools; and

(c) if so, the details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL~
FARE (SHRI B. SHANKARANAND):
(as No, Sir,

(b) and (c). Keeping in view the
difficulties experienced by the WMinis-
try of Externa] Affairs personnel post-
ed abroad in regard to the education
of their children, one hundred seats
spread over a period of flve years from
1979-80 onwards have been reserved
for their children in the Xendriya
Vidyalaya in the Jawaharlal Nehru
University Campus, New Delhi.

I.C.A.R. Scholarshipg to SC & ST

4990. SHRI SATISH PRASAD
SINGH . Wil] the Minister of AGRI-
CULTURE be pleased to state;

(a) whether ICAR hag launched
programme of offering Scholarships/
Fellowsghips to Scheduled Caste/Sche-
duled Tribe students for preparing
them for scientific positions in agricul-
ture; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
No, Sir. Twenty per cent of ICAR
Junior and Senior Fellowships under
the regular programmes are reserved
for Scheduleq Caste/Scheduled Tribe
candidates. The recently gtarted scheme
of Human Resource Development for
backward/triba] areas is also expected



167 Written Answers JULY

to have a gizeable component of fel-
lowships for Scheduled Caste and
Scheduled Tribes. In addition, a sepa-
rate scheme for awarding Fellowships
exclusively to Scheduled Caste/Sche-
duled Tribe studentg is being proposed
under the Sixth Plan,

(by) Does not arise.

Scheme on Krishi Vigyan Kendra for
training by I.C.A.R,

4991. SHRI SATISH PRASAD
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether an innovative scheme
is being established by the ICAR on
Krishj Vigyan Kendra for skill-train~
ing for practicing farmers, farm
women and farm youth;

(b) if so, the recommendations of
the Nationa] Commission on Agricul-
ture on this scheme; and

(c) the progress made so far?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
Yos, Sir. The Krishi Vigyan Kendras
are being established by the ICAR for
imparting skill training to practising
farmers, school drop-outs and farm
youth and farm ‘women, The Krishi
Vigyan Kendras are also expected to

(1) Andhra Pradesh . . ()

(ii)

(2) Bihar . . . . . (ig
(1

(3) Gujarat . . . . ) )
(1)

(iii)
(iv)
W)

(4) Himaclal I'radesh . . ()

(5) Maharashtra . . . . (1)
(i)
(iia)
(iv)
(6) Machva Pradesh . . . . (i)
(1)
(i)
(iv)
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serve as first line training support to
strengthen the transfer of technology
in agriculture and allied areas.

(b) Realising the importance of vo-
cational training the National Com-
mission on Agriculture had recom-
mended that one Krishi Vigyan Ken-
dra may be established in each dis-
trict by the end of the Sixth Five Year
Plan and three Krishi Vigyan Kendras
per district by the year 2,000.

(¢) The ICAR has established by
now 31 Krishi Vigyan Kendras in
different parts of the country.

ICAR Research Schemes for Tribals

4992, SHR]I SATISH PRASAD
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether ICAR hgas started re-
search schemes specially designed to
benefit the tribal community; and

(b) if so, the districts/areas being
covered under the scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (&)
Yes. Sir.

(b) The districts/areas covered un-
der the Scheme for the Socio-economic
upliftment of the tribals, started in the
year 1978-79 are as follows:

Rastakintabai  in Vizianagarm District,
Palakonda in Srikakulam District,

Chakaiacdharpur in Singhbhum District.
Ranchi

Dang

Sabark.1:t}.a

Amirgadh & Danta in Banaskantha District.
Vadodra

Godhra in Panchmahal District,

Lahaul-Spiti

Kinwat in Nanded District.
Melghat in Amravati District.
Chandraput

Ahme Inagar

Mandla
Seoni
Shadol
Sidhi
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(7) Orissa . . . . . ((13
Gii)

(8) Rajasthan . . . . . (@

Shertage of Text Books

4993. SHRI M. V. CHANDRASHE-
KHARA MURTHY .

SHRI B. V. DESAI.

Will the Minister of EDUCATION be
pleaseq to state:

(a) whether there is still all round
shortage of text books in the country
although the schools are opening
shortly;

(b) if so, what are the main
reasons for shortage of text books;

(c) what steps Union Government
have taken in this regard;

(d) whether any immediate sleps
have been under consideration for
providing all text books to the stu-
dents before the new classes are
started; and

(e) whether it is also a fact that
Jast year the students were provided
text books very late and they had to
suffer a great deal?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) That there is an all round shortage
of text books in the country has not
come to the notice of Government of
India. The production and distribution
of iext books is the responsibility of
State Governments.

(b) to (e), Do not arise.

Working of Government Dairy Farms

4994. SHR1 K. PRADHANI: Will
the Minister of AGRICULTURE be
pleased to lay a statement showing:

(a) the details regarding Govern-
ment dairy farms which are func-
tioning at present, (State-wise), in
the country;

(b) the quantum of milk Dbeing
produced by these dairy farms; and
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Koraput
Phulbani
Keonjhar

Banswara

(¢) the number of npew dairy
farms proposed to be set up by Gov-
ernment during the Sixth Five Year
Plan, State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V, SWAMINATHAN): (a)
to (¢). The information is being col-
lected from the States/Union Terri-
tories (Animal Hunbandry Depart-
ments). The same will be placed on
the Table of the Lok Sabha as soon as
received by thig Ministry,

Demang and Supp'y of Fertilisers in
Bihar

4995, SHRI VIJAY KUMAR YADAV :
Will the Minister of AGRICULTURE
be pleased to state:

(a) the total annual demand of
fertilizers in Bihar State at present:
and

(b) the data in regarg to fertilizers
supplied to Bihar during the last
three years, year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN). (a)
The demand of fertilisers of States,
for each season, are assessed through
a svstem of zonal conferences wherein
the agronomic reqirements of fertili-
sers are discussed and ‘worked out
jointly by Central Government and the
State Governments. The agronomic re-
quirement for Bihar State for Kharif,
1980 (Feb.—July) is as follows:

(fignres in 000 tonnec)

N P K N PK-

50.00 9.78 6.00 65.78
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The requirement for Rabi, 1980 (Aug-
ust, 1980 to January, 1981) will be osz-
sessed in consultation with the State
Government in the zonal conference
to be held in the month of August,
1980,

for
were

The agronomic requirementsg
Bihar State last year (1979-80)
assessed as follows:

JULY 21, 1880

Written Answers 172
(figures in ‘000 tonnes)

N P K N+P+K
196. 00 45.00 21.00 26:.3-0

(b) Against the quantities allotted to
the States on the basis of fertiliser re-
qirementg assessed in the zonal confer-
ences, the quantity lifted and consum-
ed are reported to have been ag fol-
lows during the last three years.

(firure:s in 000 tonnes)

1977-78 . . . . . . .
1978~79

1979-80

N P K N+P+K

. 137-68 22-80 1266 173 14
155 05 25 83 1379 194 67 —

145 03 26 oo 13 28 18440

wEEn & sAaw ¥ ey
4996. sl fawa W aEw : AT

AR Wamy § T wat () wifae
IN) : TSWAT-THFAU A7 S @@V, IAGAT

R HA A qw Wy wwEem F s T NAF AT G JAT AT FA AT
¥ YA FT USgATX S| TN AT uF .
fracor W G 9T @d A7 w FFEHT FT WHA faxvor ¥ femr oo
w4 ? A
fowow
31-3-1980 Wt TWEL Y TreaWTT  Heqr .
agqy wfa ez T W arA W Wl sllan wAdenT
w9 S, FRATf A T3 FT 417 TFIUHKT o 1971 T oF- NUF  TIFHET
Fo (STt i) MU & AT QT AT AT
qTaTdy ® oY FTey
Wi wraTdY
I 2 3 4 5
1. I . . . . 15,685 43,502,708 2,773.5
2. famiz . . . . 10,095 56,353,369 '5,581.7
3. fasly . ) . . 524 4,065,698 " 7,758.9
4. IR . . . . 8,280 26,697,475 8,224.3
5. ¥WA . i . . 10 38,739 2,873.9
6. fza . . . 6 23,912 3,985.3
7. TIFT ATAT FAHY ) ) . 26 74,170 2,852.7
8. W A4T FIATT . . . 1,288 4,616,632 3,584.3
9. & . . . . 4,498 21,347,375 4,747.9
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I 2 3 4 5
10. =wdq . 4 31,810 7,952.5
11. #AT§ 10 23,134 2,313. 4
12, FAates 9,189  29,2989,014 3,188.4
13. wWsyg@@w 9,715 42,654,119 4,287.5
14 wgUe . 10,991 50,412,235 4,586.6
15 rar 217 795,120 3,664.1
I6. wWaw . 3,056 11,163,364 3,652.9
17 9ENTET AW, 187 467,511 2,500, 0
18. wfuqe 476 1,072,753 2,253.6
19. AWAT 399 1,011,699 2,535.5
20. foaren 238 332,390 1,396. 5
21. anmRE 207 516,449 2,494.9
22. fagw 596 1,556,342 2,611.3
23 dury 3,682 13,551,060 3,680.3
24. ghagron 2,358 10,036,808 4,256. 4
25 fearas w?w 2,253 3,460,434 1,535.9
26. ATy . 39 2,57,251 6,596. 1
27. sofzar . 7,062 21,944,615 3,106.9
28 TAEYTT 9,164 25,765,806 2,812.2
29. afgary 11,550 41,199,168 3,567.0
30. gifexd 92 448,573 5127.2
31. TAINRT 17,255 88,341,144 5120.0
32. 9o FIH 7,651 44,312,011 5,791.6
33 fafwes ) ) i19 209,843 1,763. 3
34. srEnTT frwvanT di7 qg 77 11,533 6,071.5

v 1,36,999 548,159,652 4,000 7

House Building Advance under Con-
trol of P.M.G., Blhar

4907, SHRI RAMAVATAR SHAS-
TRI: Will the Minister v COMMU-
NICATIONS be pleased to state:

(a) whether there is heavy back-
log of applications for House Build-

ing Advance under the administrative
control of the Postmaster General.

Bihar, Patna:

(b) whether it is a Yact that a sum
of Ra 80,000/- only has been allotted
against the demand of RS, 47 lakhs:
and

(¢) if so, the reasons for such
meagre allotment and also the steps
which Government propose to take
for allotment of matching funds for
House Building Advance for Bihar
postal service?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) 301 applicationg for House Build-
ing Advance are pending in the Bihar
Postal Circle,

(b) and (c¢). Allotments for House
Building Advance are received from
the Ministry of Works and Housing.
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Out of requirement for 112 Jakhs for
postal circles, only Rs. 43.72 lakhs
coudd be allottedq for the first four
monthg of the year, The funds avail-
able were gllocated proportionately to
postal circles baseg on demand for
committeq liab‘lity cases, In respect
of Bihar circle, out of requirement of
Rs. 2.00 lakhs for committed liability
cases, a proportijonate amount of Rs.
80,000 has been allotted for a period
of four months,

Increase in Rural Unemployment

4998, SHRI AMARSINH V. RATH-
AWA: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

{a) whether the attenticn of Gov-
ernment nhas been drawn to the

Period
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increase in rural unemployment il\
the country and particularly in

Gujarat State;
(b) if so, the details thereoy; and

(¢) the remedia] steps taken by the
Government to solve the problem?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
The Government of India is aware of
the increase in rura] unemployment in
the country anq Gujarat State as well.

(b) Ag per the reportg of NSS
27th ang 32nd roung Survey percen-
tage of average number of persons
‘unemployed’ in an average week in a
year to the population of age-group
15—59 years in the rural areag of all

India and Gujarat 1s ag under:—

(Figw cs provisional)

N.8-S.27th round
(October?® 72—Sept. *73)

N.8.S.32nd round
(July’71-June’78)

All India Gujarat
o Male Female " Male —Fcn—:ale
1 36 0 29 1 70 1 45
3 51 1 72 2 67 119

(c) The Integrated Rural Develop-
ment (IRD) programme has been
launched with effect from 1978-79
with the twin objectives of creating
employment and raising income levels
of the targetteg groups by generating
employment opportunities ang giving
them productive assets and resources.
In Gujarat 110 blocks out of the total
of 218 blockg have been covered under
IRD Programme,

Gujarat State is also covered Dby
Drought Prone Area Programme which
envisages long term development of
the area, including employment op-
portunities During 1979-80 (upto
December 1979), 1595 lakh mandays
were generated under this programme,

The National Programme of Train-
ing of Rural Youth for Self Employ-
ment (TRYSEM) has been initiated

w.ef. 15th August, 1979 with the prin-
cipal objective of removal of unem-
ployment among youth by equipping
them with necessary skills relevant
to rural industries and helping them
to seek self employment. It is pro-
posed to train about 2 lakh rural
youth every year in varioug skills,
both in IRD and non-IRD areas, In
Gujarat, the tota] number of persons
traineq under thig programme during
1979-80 has been reported as 10,636
persons.

The Food for Work Programme pro-
vides employment mainly to the un-
skilled ang the landless on g large
scale, The employment generateq in
Gujarat under this programme nas
been reported as 301,00 lakh mandays
of employment during 1978-79 and
103.97 lakh mandays of employment
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during 1979-80
1979).

(upto  September,

Bihar Government’s Deelsion on

Urdu

4999, SHRI HARI NATH MISHRA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the situation
arising out of Bihar Government’s
decision to declare Urdu as the
second official language in some of
the Maithili speaking districts of
Bihar;

(b) if so, whether State Govern-
ment had sought the advice of the
Central ‘Government in the matter;

(¢) has the Union Government
spell out its stand op the develop-
ment of the regional languages and
related issues; and

(d) if so, what and if not, why
not?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL.-
FARE (SHRI B, SHANKARANAND):
(a) According to the newspaper re-
ports the Bihar Government hag ‘le-
cideq to declare Urdu as a second offl-
cial languages in six districts of Bihar,
namely, Sitamarhi, Madhubani, Dar-
bhanga, Katjhar, Purnea ang Bhagal-
pur.

(b) Ng Sir,

(¢) and (d). The Policy of the
Government of India is to promote
all Indian languages and to provide
facilities for their development, The
Parliamentary Resolution on Langu-
age Policy, adopted in 1968, urges the
Government to take effective steps
for the development of modern Indian
languages alongside Hindi “So that
they grow rapidly in richness and be-
come effective means of communicat-
ing modern knowledge.”

There hag been no change in the
vosition. The Draft National Policy
Resolution (1979) envisages that ‘he

medium of instruction at all stages
shall be the regional language e@m
at primary stage where it will be
mother tongue, The Draft Policy has
already been laiq on the Table of
both BHouses of Parliament.

Teaching and Study of English
Language angd Literature

5030, SHRI HARI NATH MISHRA:
Wsil the Minister of EDUCATION be
pleased to state:

(a) Government’s policy on the
teaching and study of English langu-
age and literature in the country as a
whole;

(b) whether it is a fact that teach-
ing and study of the English
language is increasingly fading out
in the Northern States; if so, the
reascas for the same; and

(c) whether Government propose
promotion of English teaching in
Northern Zone in view of the inter-
national importance of the language;
if so, what steps have been {aken or
are proposed to be taken in this
cannection?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B, SHANKARANAND):
(a) The Government of India’s policy
in respect of teaching of English is
determined by the Three-Language
Formulg at the Secondary School
level, envisaged under the National
Policy on Education, 1968. This For-
mula provides for study of Epglish as
one of the languages both in Hindi
and non-Hindi speaking States,

(b) With the medium of instruction
in schools having been changed from
English to Regional languages, ‘be
emphasis given to English earlier is
no longer there,

(c) For the proper teaching of Eng-
lish in schools in the country, the
Central Institute of English and
Foreign Languages, Hyderabad pro-
vides training facilities, teaching mate-
ria] etc. To cater to the needsg of
Northern States, a regional centre hus
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been establisheq by the Central Insti-
tute,

U.G.C. Grants to Colleges in J&K
State

5001, SHRI GHULAM RASOOL
KOCHACK: Wil] the Minister of
EDUCATION be pleased to state:

(a) whether it is a fact that Uni-
versity Grants Commission hag not
80 far provided sufficient funds to
colleges in the J & K State;

(b) if so, what are the main rea-
sons for not providing sufficient

funds;

(c) to what extent the funds have
so far been allotted to J & K; and

(d) what are the total funds to be
provided to the State Government
for improvement in colleges and
schoolsg in J&K State during

1980-81?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). The University Grants
Commissions provides only limited
development assistance to  colleges
affiliated to universities. During the
Fifth Plan, the Commission had sanc-
tioneq development schemeg involv-
ing a total assistance of Rs, 38.63 lakhs
to colleges in Jammu and Kashmir.

(c) and (d). The Commission does
not make statewise allocation of a
funds for any year. No assistance is
provided by the University Grants
Commission for the development of
schools,

Imbalance In Higher Education

5002. SHRI GHULAM RASOOL KO-
CHACK:
SHRI B. V. DESAIL:

Will the Minister of EDUCATION be
pleased to state:

(a) whether a survey was  con-
ducted by the University Grants
Commission on the imbalance in
higher education in India;
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(b) if so, what are the main fea-
tures of the survey report;

(c) whether it has been pointed out
in the survey that big States spend

less on higher educatlon; and

(d) whether Government have
decided to give more flnancial help
to these States who have spent less
on higher education?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL~
FARE (SHRI B. SHANKRANAND):
(a) to (d). It is presumed that the
Honourable Member is referring to the
Survey conducted under the Status of
Development of Higher Education
during the period 1965-66 to 1975-76.
In this Survey, it is observed that
Statistics have been collected with
reference to the growth in the number
of universities, number of colleges
number enrolled, States allocation of
funds etc. Based on  this statistical
information, enly a quantitative ana-
lysis can be made and this by itself
cannot lead to a qualitative judgement.
However, this Survey report would be
very useful in determining those States
and regions which would require spe-
cial attention in the matter of balanced
development of higher education
through-out the country.

Charter of Demands from Jawaharial
Nehru University Staff Association

5003. SHRI DILEEP SINGH BHU-
RIA: Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that Gov-
ernment have received a charter of
demands from the Jawaharlal Nehru
University Staff Association;

(b) if so, the action so far taken in
the matter;

(c) whether it is also a fact that
Government have implementeq the
time scale for the non-teaching em-
ployees on the pattern of LIT. Delhi;
and
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(d) if so, the details thereof and
if not, the reasons therefor?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-~
FARE (SHR] B. SHANKARANAND)
(a) No, Sir.

(b) Does not arise.

(¢) and (d). No, Sir, Government
have no such proposal under considera-
tion.

Proposal for Women’s Organisation
Regarding Distress Cause to Married
Women

5004, SHRI P. K. KODIYAN: Will
the Miniser of SOCIAL WELFARE be
pleased to state:

(a) whether Government have re-
ceived any proposalg from Women’s
Organisations in India regarding the
distress caused to married women due
fo dowry;

(b) if so, the details thereof; and

(¢) the action taken thereon?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Suggestions have been received
from time to time from Women’s orga-
nisations regarding the hardships aris-
ing from the practice of dowry.

(b) and (c). The theme of these sug-
gestions is to so amend the dowry pro-
hibition law as to make it more effectivg
through realistic definition of dowry,
declaration of fence as cognisable and
compoundable, ensuring speed trial of
offenders and deterrent penalty, as well
as social action to discourage and de-
glamorize dowry, to discourage display
and conspicucus expenditure and to
wean away the younger generation
from dowry. These suggestions are
receiving Government’s attention and
the Dowry Prohibition Act, 1961 is pro-
posed to be amended with a view to
making it more effective.

Request for Central Aid for Cashew
Plantation in Kerala

5005. SHRI P. J. KURIEN: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether Government have re-
ceived any representation from the
State Government of Kerala for finan-
cial assistance to extend the area
under Cashew Plantations in the Pub-
lic Sector;

(b) if so, the action taken in this
regard;

(c) whether Government are consi-
dering a proposal to evolve a uniform
wage policy applicable to all the
Southern States, so far as the cashew
industry is concerned; and

(d) if so, the details thereot?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
and (b). No, Sir. however, under Cen-
trally Sponsorded Scheme for Cashew-
nut Development, subsidy is provided
at Rs. 500 per hectare phased over two
years for raising mew cashewnut plan-
tations in Department Sector. An out-
lay of Rs. 2.60 lakh has been earmarked
for 1980-81 fo be shared equally bet--
ween the Centre and the State.

(c) and (d). The problem of dis-
parity in the rates of minimum wages
in Cashew Industry was last discussed
in the Southern Regiona] Labour Mi-
nisters’ Conference held at Trivandrum
on 27th January, 1978, when it was
agreed that the guestion should be:
looked into by Committee. According-
ly, a Committee was set up. The Com--
mittee in its report has made certain
recommendations with a view to reduc-
ing disparities in the minimum rates
of wages in Cashew Industry in Kerala
and the neéighbouring States. The
Government of India (Ministry of
Labour) is pursuing the matter with
the concerned State Governments for
early implementation of recommenda-.
tions of the Cashew Committee.



83 Written Answers

National Rural Employment
Programme

5006. SHRI MOHD. ASRAR
AHMAD:;

SHRI P. RAJAGOPAL
NAIDU:

Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) the date by which the massive
Rs. 340 crores National Rural Em-
ployment Programme announced by
the Finance Minister in the course of
this Budget speech on June 13 1980,
will be implemented;

(b) the details thereof; and

(¢) the expenditure involved, State-
wise; and employment potential that
will accrue, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Implemenation of the National Rural
Employment Programme, which
would replace the Food for Work
Programme, will soon be launched for.
mally.

(b) and (c). The details of ‘the
scheme and the state_-wise allocation
etc. are being worked out.

Preservation of Buddhist Relics in
Orissa

5007. SPRI CHINTAMANI PANI-
GRAHI: Will the Minister of EDU-
CATION be pleased to state:

(a) whether any measures have
been taken in 1979-80 and 1980-81
for preservation of Buddhist relics in
*Orissa;

(b) if so, how much and in which
Buddhist relics;

(¢) whether new Buddhist relics
have been found out recently in
-Orissa; and

(d) if so, the details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
fa) & (b). Yes, Sir. |Only for the year
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1980-81 the following amounts have
been provided to preserve the Bud-
dhist monumentg in Orissa:

1. Excavated site at Ratnagiri—Rs.
10,000/~

2. Evcavated site at Lalitagiri
District Cuttack—Rs. 10,000/~

(¢) No, Sir.

(d) The question does not arise.

Housing Loang for the Residents of
Unauthoriseg Colonies in Delhi

5008. KUMARI KAMLA KUMARI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government propose
to give loan to those who have buijlt
houses in unauthoris»d colonies but
they are paying house tax and they
are in the list of 611 wunauthorised
colonies in Delhi which are to be re-
gularised by Gevernment; and

(b) if not, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) No, Sir.

(b) Loans are s=anclioned for <oo-
struction of new houses in the ap-
proved colonies only.

World Bank Aig for Pyojects Executcd
by I.C.AR

5009. SHRI CHIRANJI LAL
SHARMA. Will the Minister of AGRI-
CULTURE be pleased to state the
nature and details of aid financed by
World Bank to projects in the coun-
try executed by the Indian Connenil
of Agricultural Research, New Delhi
under the National Agriculture Re-
search Plan (Project-wise)?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (1)
The Indian Council of Agricultural

Research has launched a National
Agricufturnl Research Projelet with
the assistance from the World Bank
to strengthen the capabilities of Agri-
cultural Universities to conduct loca-
tion specific research. This proiect
aims to achieve this through a ~2form
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of existing university based agricul-
tural research and concdgntrate in
particular on multidisciplinary  re-
search oriented towards the necds of
local agro-ecological zones with spe-
cial emphasis on food grains (cereals,
pulses) and  oilseeds. Particular
attention is being raid to food grains
grown under rainfed conditions and
to the development of mixed farming
system.

(2) Resources will be provided
under the project for creating neces-
sary infra-structure needed in wach
agro-climatic region(s) to strengthen
the on-going research, to conduct rew
applied research aimed at removing
constraints on agricultural production,
evaluating research results to identify
constraints on adoption of new tech-
ology. General university develop-
ment, university instruction, seed
multiplication and extension pro-
grammes are not covered under this
project. Support for strengthening
of the Office of the Director of Re-
search is also provided under the
project for planning and monitoring
of research.

(3) An IDA credit of 27 million
U.S. dollars 'is proposed to cover 50
per cent of the total project costs.
The Government of India would pro-
vide 41 per cent of the Project costs
and State Government and the State
Agricultural Universities would meet
remaining 9 per cent of the project
costs. The remaining costs borne by
the State|Agrigultural Universities
would be expenses on land acquisi-
tion, routine cultivation and manage-
ment over-heads.

(4) The Indian Council of Agricul-
tural Research will meet, for five
vears from the date of sanction of
the sub-projects, 100 per cent of the
cost on incremental staff, civil works,
equipment and operating costs. On
completion of the projects sanctioned,
the State Government, according to
the terms and conditiong governing
this project, will be obliged to conti-
nue paying salaries and operating
costs of incremental staff and maintain
and replace equipment and civil
works financed under the sub.project.
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(5) A number of sub-projects and
adminipgrative  sub-projects  have
been sanctionpd under the project,
the details of which are given in the
Statement enclosed.

Statement

(A) Research Sub-Projects

~.

S.No. Name of the sub-project Total out-

lay for 5
years
(in lakhs)
(Rs.)
Haryana State
1. Strengthening of the Bawal
Sub-Station under the Har-
yana Agricultural University,
Hissar . . . 7%.72
2, Sub-project for Weed Con-
trol at H,A.U. Hissar ., ) 11.26

Andhra  Pradesh  State

Strengthening f the Tiru-

pathi Regional Station under

the Andhra Pradesh Agri-

cultural University, Hydera-

bad . . . 105.04

@

4. Strengthening of the sub-sta-
tions at Lam, Bapatla and
Maruteru under the A.P.A.U.,
Hyderabad . . r12.52

5. Setting up a Regional Re-
search Station at Palam with
special centre at Rajendra-
nagar under the A.P.AU,
Hyderabad . 92.19

Gujarat State

6. Setting up of a research station
at Arnej for the Bahl Agro-
Climatic zone nunder the
Gujarat Agricultural Univer-
sity, Ahmedahad . . 77. 44

7. Strengthening of the Dry
Farming Rescarch Station
at Targhadia (Raikot) under
the G.A.U,, Abhmedabad , 55.19

Pradesh State

8. Sub-project for the Regional
Agricultural Research Station
at Raipur and Sub-station at
Jabalpur (Bastar) under the
Jawaharlal Nehru Krishi Vi-
shwa Vidyalaya, Jabalpur .

Madhya

86.49-
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8.No. Name of the sub-project Total outlay
for 5 years
?n lakhs)

Rs.)
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Kerala State

g. Setting up a Regional Agri-
cultural Research Station
Pelicode at Kerala Agricul-
tural University, Mannuthy | 86.49

Karnataka

10, Setting up a main station at
Bijapur under the University
of Agricultural Sciences,
Bangalore . . . 79.27

- ———— — e — —

(B) Administrative  Sub-Projects

[ -
- — e e ——

Haryana  State

1. Strengthening of the office
of Director of Research,
Haryana Agrlcullural Uni-
versity, Hissar | . 12.68

Andhra  Pradesh  State

2, Strengthening of the office of
Director of Rescarch. Andhra
Pradesh Agriculturai Uni-
versity, Hyderabad . . 14.50

Gujarat State

3. Strengthening of the oifice of
Director of Rescaich, Gujarat
Agricultural University,
Ahmedabad . . 11.46

Madhya  Pradesh  State

4. Strenghtening of the office of
Director of Research, Jawar-
lal Nehru Krish1t Vishwa
Vidyalaya, Jabalpur. . 12,56

Kerala State

5. Strengthening of the office of
Director of Research, Kerala
Agricultural University, Tri-
chur. . . . . 10,83

Karnataka State

8, Strengthening of the office of
Director of Research, Uni-
versity of Agricultural Scien-
ces, Bangalore . . . 13.04

——
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Multinational Corporationg MR.T.P.
Companies in Marine Fishing Industry

5010. SHRI K. A. SWAMI:
SHRI DEVENDER SINGH
GARCHA:

Will the Minister of
TURE be pleased to state:

(a) how many of the multinational
corporations and MRTP caompanies
are presently operating in the Marine
Fishing Industry;

AGRICUL-

(b) the aetails uf their individual
numper of vessels their capacities and
any processing plants they may have;

(c) whether any permission was
granted to them for expansion of their
fishing and processing activities dur-
ing the last three years;

(d) whether there are any pending
applications for further expansion;
and

(e) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF AGRICUL.-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) and (b). The following
MRTP|multinational companies are
operating deep sea fishing vessels
and having processing plants:

Name of the company No. of Permitted
fishing processing
vessels of capacity
20 M. & per annum

above (Tonnes)
length
1, Union Carbide of Tt
India Ltl. . 8 5500
2, Indian  Tobacco
Co. Ltd. . . 2 0000
3. E.ILD. Perry Indian
Lud. . . . 2
4. Konkan  Fisheries
Ld. . . 5 3368
5. Tata Oil Mills Co.
Lid. . . . 2 ..

6. Britannia  Biscuit
Indsutries . . 3 183099
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(¢) Yes, Sir. Mis Tata Oil Mills
Co. Ltd. were permitted to charter
25 deep sea fishing vessels from
Thailand. Mijs I.T.C. Ltd. and M]|s
Konkan Fisheries Ltd. were permit-
ted to import two vessels of 60 M
length each from Holland and one
vessel of 50 M length (second hand)
from Japan respectively. However,
M|s I.T.C. and M|s Konkan Fisheries
Ltd. have not availed of the permis-
sion given to them.

(d) and (e). Yes, Sir. Applications
of M|s Tata Oil Mills Co. Ltd. for
import of twp fishing vessels and
M/s Britannia Industries Ltd. for
charter of two fishing vesselg are
under consideration.

Depletion of Marine Resources

5011. SHRI K. A. SWAMI: Will
the Minister of AGRICULTURE Le

pleased to state:

(a) whether Government have re-
ceived representations against the
depletion of marine resources due to
over-fishing;

(b) if so, what measures are being
formulated to avoid such depletion;

and
(c) what measureg have heen im-
plemented so far?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
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(SHRI R. V. SWAMINATHAN): (a)
to (¢). Some reprcsentationsg have
been received regarding reduction uin
fish catches in certain areas, although
it is not clearly established whether
this reduction is due to over fishing
or due to natural causes. The Gov-
ernment however, ag a precautionary
measure, set up a Committee on con-
servation in 1979, to look into the
matter of conserving of shrimp and
other resources in the Exclusive Fco-
nomic Zone. The Committee’s re~
port is awaited.

Central Aid for implementation of
Land Reform, Orissa

5012. SHRI RASBEHARI BEHRA:
Will the Minister of RURAL RECON.
STRUCTION be pleased to state:

(a) the amount of financial assis-
tance given by the Central Govern-
ment to the State of Orissa during
the years 1978-79 and 1979-80 so far
for implementation of the land re-
form schemes in the State; and

(b) what are the achievements?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Central assistance to the State ¢f
Orissa was provided for accelerating
the peace of consolidation of holdings
and for assisting allotteegs of ceiling-
surplus land. The quantum of as-
sistonce was as follows:—

For consolidation of holdings .

For assisting allottees of ceiling-surplus land

1978-5q 1970-8¢
R, 40 lakbs The ‘¢l eme was trars-
ferred to the State
sector  during tue
year,
Nil* Rs.25  lakhs

*No release of Central assistance was made for want of utilisation certi-
flcates in respect of funds released earlier.

(b) Centsial asdistance for conso-
lidation operations wag meant to add
to the State’s norma] programme by
one lakh hectares. This additional
Programme was taken up and, accord-
ing to the State Government, would

be completed in 1980-81. With the
transfer of the scheme to the State
sector the remainder of the cost will
have to be met out of the State funds.

In regard to the scheme of ssist-
ing allottees of ceiling surplug land,
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there was no allotment in 1978.79.
The allotment for 1979-80 could only
be released in the last quarter and
benefits would accrue only duving the
current year.

World Bank loan for development of
irrigation facilities for Small and
Marginal farmers of Bihar

5013. SHRI N. E. HORO: Will the
Miister of AGRICULTURE %~ pl-~.nA
to state:

(a) whether the warld bank has
given any loan for the development
of irrigation facilities for small and
marginal farmers of Bihar;

(b) if so, the amount given and
what are the schemes sanctioned: and

1. T: bewells

2. Tubecwells with pump scts
3. Bamboo Boring

4. Hand Tubce wells

5. Pump sets only

6. D agwells

JULY 21, 1880
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(c) the progress of the work so
far done under the said schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
to (c). There is no exclusive IDA/
World Bank assisted project for the
development of irrigation facilities of
small and marginal farmers of Bihar.
However, under the Bihar Agricul-
tural Credit Project and tha ARDC
genera: line of credit projects IDA
assistance was available for de.olcp-
men; of irrigation facilities incivdiug
that of small and marginal facnv.:
in Bihar. The Bihar agriculiural
project which was gtarted in Feb. ‘74
was completed in March 1980. The
details of the minor irrigation schce-
mes executed under the project are
ag follows:—

Original Extended  Total
Area Arco
2683 428 4111
13750 1C4€86 5227
720 1162 1882
458 458
19745 24857 43592

Under the A.R.D.C. general line
of credity priojects which  includes
minor irrigation developmeont, 50 per
cent of the disbursements are io he
for small farmers. The ARDC-II
credit project was completed in De-
cember 1979 and the Third credit
project has come intp operation fio.n
January 1980.

Television Sets in Deihi School
5014. SHRI H. N. NANJE GOWDA:

SHRI K. LAKKAPPA:

Will the Minister of FDUCATION
be pleased to state:

(a) whether it ig a fact that as per
study by NCERT, educational televi-

sion in Delhi not proved either
as feasible aor as far-reaching as its
planners intended;

(b) whether it is a fact that some
of the schools were never supplied
T.Vs, and if so details thereof;

(¢) whether jt is a fact that in a
majority of schools the set were never
switched on for the relevant pro-
grammes for a variety of reasons;
and if so details of such schools;

(d) whg is responsible for this; and

(e) the action proposed to be taken
by Government in the matter?
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THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR] B. SHANKARANAND):
(a) The NCERT study was about
utilization of educationaj] television
and not about feasibility of TV as a
usefu] tool for education.

(b) The Delhi Administration have
reported that out of 1003 schools,
depending on the infrastructure such
as pucca buildings, power availability
and availability of resources 550
schools have been supplied with T.V.
sets.

(¢) and (d). The study was restrict.
ed to 173 schools only out of these
38.2 per cent schools utilized the tele=-
vision programmes. The remaining
schools could not utilize the pro-
grammes for a number of reasons like
T.V. sets out of order (25.2 per cent),
problems regarding electric supply
(149 per cent), other activities in
schools (15.9 per cent), schools closed
for specia] reasons (2.8 per cent), in-
adequate space for T.V. viewing
(11.2 per cent), T.V. set custodian not
avaiiable (8.4 per cent), lack of in-
terest (4.7 per cent), no provisinon of
T.V. perind (7.5 percent), and mis-
cellaneous (5.5 per cent).

(e) The findings nf the study have
been forwarded to Delhi Administra-
tion for ‘examination and remedial
action

Postal stamp in memory of Shivali
Maharaj .

5015. SHR] R. K. MHALGI: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have re-
ceived in March and April, 1880 any
appeal from Wai District Setara
" (Maharashtra) requesting Govern-
ment to issue & permanent postal
stamp in honour and in memory of
.Shivaji Maharaj, the great;

(b) if so, whit action Government
fave taken in this regard; and

" (e) it‘'not, the reason thereof and
when the action will be taken?

a-amnm T M~ ~
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
Sir.

(b) ang (¢). A commemorative
stamp op Chhatrapati Shri Shivaji
Maharaj was issued on 21st April,
1980. As a matter of general policy,
Definitive Stamps depicting personali-
ties, with the rare exception of
Mahatma Gandhi ang Pandit Nehru,
are not issued.

News item captioned “Demand for
Government Support” Sindhi Cultural
Reviva]

5016. SHRI R. K. MHALGI: Will
the Minister of EDUCATION be
pleased to state:

(a) whether Government’s attention
hag been drawn to a news.item
appearing in Sunday Standard Bom-
bay dated 8th June, 1980 under
caption ‘Demand for Govt. suppoart’
Sindhi Cultural Revival;

(b) whether Government have re-
ceived any charter of demands from
Akhil Bharatiya Sindhi Boli and
Sahitya Sabha;

(c) if so, what are their demands;
and

(d) what action Government have
taken or propose to take regarding
each of their demands?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WELs-
FARE (SHRI B. SHANKARANAND):
(a): An Article headlineg “Demand
for Govt. Support for Sindhi cultural
Revival” has appeared in Sunday
Standard Bombay on 8th June, 1980.

(b): Yes Sir.

(¢): The Charter covers a wide
range of educational ang cultural
demands.. Most of the demands con-
cvern the State Governments. The
demandg which concern the Govern-
ment of India relate to promotion of
Sindhi language and literature.
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(d): In so far as the demands for
promotion of Sindhi language and
literature are concerned, it is Govern-
ment’s policy to encourage all Indian
languages, 1ncluding Sindhi, and to
provide facilities for their develop-
ment.

For the development of Sindhj the
Government have undertaken a
scheme to pbring out educative books
in Sindhi for the benefit of Students
and Sindhi-speaking people in
general. An Advisory Committee of
Sindhi Scholarg has been set up to
advise the Government on the im-
plementation of this scheme.

To encourage Sindhi Writers, an
annual prize scheme for outstanding
Sindhi books, and a scheme of holding
workshops for new Sindhi Writers and
bulk purchase of selected Sindhi books
of literary merit have been instituted.
The Government are giving assistance
to Akhil Bharat Sindhi Boli and Sahit
Sabha under the Scheme of assistance
to voluntary agencies for promection
of Indian languages for holding of
Seminars on Sindhi. The Sahitya
Akademi has brought out a number of
books ip Sindhi and given Akademi
Awardg ‘o0  distinguished Sindhi
Writers. The Central Institute of
Indian Langnages, Mysore has prepar-
€ed special teaching material for teach-
ing Sindhi. Training is also being
conducted to train teacherg in Sindhi
at the Regional Training Centre
conducted to train teachers in Sindhi
ment of India.

Damage of wheat stored in open air
godown at Dehn, Pune

5017. SHR;] R. K. MHALGI: Will
the Minister of AGRICULTURE be
pleased to state:

(a) how many bags of wheat is
stored in the open Air Godown pro-

ject at Dehu near Pune in Maha-
mqh}m;

(b) what are the yearly of

samgdl s o Sl STe

Tast 1 o eary : (3] d
godowsts 4 - - :
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(c) what short term measures Gov-
ernment have proposed this year to
presérve and protect the wheat stock
‘in this open godown in recent mronsocn;
‘arvd

(d) what long term measures are
proposed to avoiq the recurrence of

such wastage of foodgrains by the
Food Corporation of India?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a): About 14.6 lakh bags
(1,46,000 tonnes) of wheat.

(b): The quantily of wheat demag-
ed and rendered unfit for human con-
sumption during the last three years
is gievn below:

1977-78 3776 tonne;
1978-79 7005 tonnes ol
1979-80 4816 tonnesg

(¢c): The foodgrain stocks are

stored on plinths with wooden crates
for dunnage. They are covered with
specially fabricated polythene covers,
cover tops and nylon nets and securely
tied with nylon ropes to prevent blow.
ing off of covers due to high wind
velocity, storms etc. and protect them
from rain. Periodical replacement of
old polythene covers with new covers
is arranged, wherever necessary, to
ensure protection of foodgrains.

(d): The CAP storage was resorted
to as an emergency measure to over-
come shortage of covered storage ac-
commedation. Construction of covered
godowns has been taken up on a large
scale to replace CAP storage as early
as possible.

Average intake of fish, meat and eggs
5018. SHRI A. NEELALOHITHA-
DASAN: Will the Minister of AGRI-
CULTURE be pleased to gtate:
(a) whether the average intake of
fish, Meat 'arid Eggs has rdcorded any
appreciable increase In the last

decage; and

(b) if so, of such
inf_ r -, v % m%e )
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{SHRI R. V. SWAMINATHAN): (a)
and (b). E ¢matec- int'rate that per
capita availability in 1978 as against
1971, has gone up by 7.6 per cent for
fish and 6.4 per cent for meat. For
eggs the increase was 22.4 per cent
in 1977-78 over 1973-74.

Capitation fee in private Engineering
Colleges

5019 SHRI G. Y. KRISHNAN:
Will the Minister of EDUCATION be

Pleased to state:

(a) what js the number of Private
Engineering Colleges functioning in
Karnataka State at present;

(b) the capitation fees levied for
admission into these colleges; and

(¢) what are the details regarding
the capitation fees with regard toa
admission from the students belong-
ing to Karnataka, non-Karnataka and
from abroad?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR] B. SHANKARANAND):
(a) As per information received from
the State Government, the number of
Private Engineering Colleges not
receiving gny assistance from the
State Government, which started
Tunctioning upto the academic session
1979-80 is 13.

(b) and (c). According to informa-
tion furnished by the State Govern-
ment, the capitation fee prescribed
for admission to these colleges is
Rs. 5,000—for Karnatake students ang
Rs, 10,000/- for non-Karnataka stu-
dentg including foreign students.

S.T.D. bétween Jamnagar-Ahmedabatl

5020, SHRI D. P. JADEJA: Will
the Minister o COMMUNICATIONS
be pleased to gtate:

(a) whether there ig a great demand
{o comtact Jamnagar with Almwdas
Bead by ST.D;
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(b) if 50, whether the'test ete. hds

“been done; and

(¢) whep the line is likely to be
open?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir.

(b) Test etc. will be completed
after converting the existing medium
into a large capacity system,

(c) STD between Jamnagar and
Ahmedabad is likely to be commis-
sioned during the current Plan period.

"rTaryT wrE, sed § C‘anfaa e
fawra we”’

5021. st wtar wrf : FAT WATH wEANN
Wel 9g Fard & FA7 F@ F

(¥) #ar g ¥« ¥ f& waeww avw
F wiy stre ¥ uw ‘gufaa gw faww
T’ vaiftw fear oar &

HWTETET  &TF s ‘gufa @@ faww
gz’ cotfes & & aix & fear wiafafa
oW ¥ wiw owrea g€ & WR

(w) afz gf, & *gv FTHFX T IW WO
T fa=e g ?

foent aqr ®ew Wit AR W WAy
(st &to wwaray) : (%) S, g o

FE 9T U W § fowfar & wrere
x frame fear soom o

Crash programme for manufacture of
telephone equipment

5022, SHR]I S. M. KRISHNA: Wwill
the Minister of COMMUNICATIONS
be pleaseg to state:

(a) whether his Ministry or the
Indian Telephone Industries Ltd,
Bangalore, have chalked out ahy

crash.programme for the productién
of various Yypes ot telephone aquip-
‘ment in the ‘country to ease the
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situation regarding the growing
demand or Htelephone connections
more particularly in the metropolitan

towns and other big centres of trade
and commerce; and

(b) if so, the target fixed?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) and (b). The indigenous produc-
tion capecity for telephone gwitching
equipment of different typeg js about
3 lakh lines annually. Ministry of
Communicationg has approved pro-
posals for setting up a new factory
with an annual capacity for the manu-
facture of 2 lakh lines of Cross Bar
Switching Equipment at Rae Bareli.

Expansion of the capacity of the
Palghat Unit of Indian Telephone
Industries from 10,000 lines to 1.5

lakh lines per annum has also been
planned. In addition, proposals for
setting up 2 factories for manufacture
of Electronic Exchange Equipment
are under examination.

st ¥ ¥ qeere & wwafeat
¥ fag et wrarw

5023. st fagm fag : 3o1 Fmrfor
grmmw W gg AR Y w6

(¥) @@ @ a&t ¥ T fafaw
Tl § & FX @ FET g FOFH-
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Water Supply in M.Ps’ Flats

5025. SHRI NIHAL SINGH: Will
the Minister of WORKS AND HOUS.
ING be pleased ‘o state:

{a) whether the timings of water
supply to the Bungalows/flats and
servant quarters allotted to the Mem-
bers of Parliament are uniform and if
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not, the areas where the timings of
water supply are different; and

(b) whether Government propose
to make arrangements to ensure
round-the-clock water supply in the
servant quarters in the South Avenue
to enable the persons living in the
servant quarters to do their washings
etc. after finishing work at the resi-
dences of the Members of Parliament
there?

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C. SETHI): (a)
The timings of water gupply to
M, P.s’ flats/bungalows as wel]l as the
servant quarters gttached to them are
the same.

(b) There is no such proposal.

Trunk Automatic Exchanges in Andhra

Pradesh
5026. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of

COMMUNICATIONS be pleased to
state: !

(a) whether there gre trunk auto-
matic exchanges in Andhra Pradesh;
and

(b) if so, the places where the
above exchanges are located?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir.

(b) (i) Hyderabad.
(ii) Vijayawada.

Operation Flood-II during 1980

5027. SHRI P. RAJAGOPAL:
NAIDU: will the Minister of
AGRICULTURE be pleased to

state:

(a) the States in which Operation
Flood-1I is being introduced this year;
and

(b) the money to be spexy,; on this?
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_THE MINISTER QF STATE IN,
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN):
(&) The Operation Flood. I1 pro-
gramme will cover all- the States.

.The State Governments of Punjah,
Haryana, Uttar Pradesh, Himachal
Pradesh, Jammu and Kashmir,
Kerala, Assam, Sikkim, West Bengal,
Orissa, Tripura, Gujarat, Madhya
Pradesh, Bihar and Rajasthan and
the Union Territories of Pondicherry,
Andaman and Nicobar and Goa,
Daman and Diu have signed the
agreement with the Indian Dairy
Corporation outlining the modalities
of implementation of the prougramme.

The Perspective Plan for Operation
Flood II have already been prepared
in respect of Tamil Nadu, Gujarat,
Kerala, West Bengal, Orissa, Punjab,
Madhya Pradesh, gikkim, Tripura,
Haryana, Assam, Goa, Daman and
Diu, Pondicherry and Andaman end
Nicobar. While pre-programme
actions have been initiateq in all the
States, actual implementation will be
taken yp as and when the Perspec-
tive Plans are gppraised and sanc-
tioned by the Indian Dairy Corpora-
tion,

(b) While the total yputlay on
Operation Floog II would be of the
order of Rs. 485.50 crores, a sum of
Rs, 54.37 crores has been provided in
the current year’s budget. The actual
expenditure will depend upon the
pace of implementation.

High Yielding Variety of Pulses and
Oilseeds Developed by Ranchi
Agricultural University

5028. SHRI P RAJAGOPAL
NAIDU. Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that high
yielding varieties of pulseg and oil
seeds were evalvedq by Ranchi Agri-
cultural University; and

(b) it so, when?

JULY .23, 1980
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THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAQ): (a) end (b), The informa-
tion is being collected and will be
placeq pon the Table of the Lok Sabha.

Rural Roads, Fair Weather Roads and
All Weather Roads in Villages

5029, DR. VASANT KUMAR PAN~
DIT. Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) the estimated number of villa-
ges in the couniry which have no
rural roads, only fair-weather roads,
and all weather roads;

(b) whether Government have
requested the State Government to
provide special allocation of fundg for
priority construction of village and
approach roads in rural areas;

(¢) how many villages in Madhya
Pradesh have no rural roads, and only
fair-weather roads; and

(d) whether a new scheme is under
consideration to cover 60 per cent of
villages by road on priority through
special Central subsidy and aid to the
State Governments?

THE MINISTER OF STATE IN THE
MINISTRY OoF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
As opn 31-3-1978, the number of vill-
ages in the country which had all
weather roads was 1,68,639, fair wea-
ther roads 92,827 and no road 3,14,470.

(b) No specific request has been made
to the State Governments to provide
specia} allocation of funds for priority
construction of village and approach
roadg in ruarl areas. However, the
outlays provided for rural roads under
the Revised Minimum Needs Pro-
gramme is ah earmarked provision and
cannot be diverted to any other head
of development, without the prior
approval of the Planning Commission.
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(¢) The information is being collect-
ed and will be laid on the table of the
House ag early as possible.

(d) No, Sir.

Telephone ang Postal Facilities n
Rural and Backward Areag

5030, DR. VASANT KUMAR PAN-
DIT. Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government have
decided to provide telephone and
posta] facilities to rural areas and
backward districts of the country;

(b) if so, the new schemes and tar-
getg for 1980; and

(c) how many new P.C.Os, Tele-
phone exchanges, pcecst offices »nd
postal facilities would be provided in
districts of Rajgarh, Guna and Vidi-
sha of Madhya Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
Sir.

(b) Telecommunications

The Government have recently
lLberalised the policy for opening and
expansion of small automatic ex-
changes upto 100 lines capacity in
rural and backward areas all over the
country. The Plan for 1980—85 is
under preparation.

It ig also proposed to provide a
large number of long distance public
telephones in the country as per a
liberal policy for rural and backward
areas. The Plan for 1980—85 is under
preparation. The target for 1980-81 is
tentatively 2,500.

Postal

The schemes and targets for the
expansion of postal facilities in rural
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areag during 1980-81 for the country
are as follows:—

e emm——

Schemes Targets
1. Opening of P.Os. in rural

areas . . . . 5,000
2, Provision of postal counter

facilities through mobile POs. 10,000
3. Installation of letter boxes in

rural area I'50,0c0
4. Appointment of EDAs for

strengthening daily delivery

and clearance of letter boxes 10,000

There is no break-down of targets
for hilly, tribal and backward areas.
However, 60 per cent of the post
offices are proposed to be opened in
these areas. The targets are likely to
be revised in the light of the new
Five Year Plan, under preparation.

(c) Telecommunications

The proposals for providing small
auto telephone exchanges are under
examination (i) Maksudgarh in Dis-
trict Guna and (ii) Shamsabad in
District Vidisha. These would be
sanctioned if viable and exchanges
provided in due course. Public tele-
phones likely to be opened during the
plan Period tentatively are five in
Guna disirict, four in Vidisha and one

in Rajgarh district,

Postal

No targets are assigned district-wise.
Proposals for opening of Post Offices
are examined under the departmental
norms on a continuoug basig through-
out the year and post offices which are
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justified ara sanctioned upto the limit
fixeq for the particular circle. How-
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ever, the tentative figures for Rajgarh,
Guna and Vidisha are as follows:—

Opening Provision Istallatic- Appoint-
otPlg.Os.

Rajgarh
Guna

Vidisha

of postal  on ofletter ment of
counter boxes EDAs for
facilities Strer—
through thening
Mbohbile dai v—
P.Os. deliverv &
clearance
of letter
boxes.
10 33 150 16
15 30 150 18
14 39 100 5

These figures are likely to be chang-
ed in light of the new Five Year Plan
1980-—85 which is under preparation.

Postal Stationery

5031, DR. VASANT KUMAR PAN-
DIT. Will the Minister of COMMUNI-
CATIONS be pleased to gtate the esti-
mated demand of all Postal stationery
in the year 1980-81?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): For the
Year 1980-81 the estimated demand for
the postal stationery is as follows:—

Item of stationery Demand
(in crore
pieces)

1. Embossed Envelopes . 61,70
f2. Inland Letter Cards . . 135.00
3. Postcards . . . . 126. 30
4. Registration Envelopes . 2.57
5. Aerogrammes . . 6.15

Loss in Wheat Loan for U.S.S.R.

5032. DR. VASANT KUMAR PAN-
DIT. Will the Minister of AGRICUL-
TURE be pleased fo state:-

(a) whether it is a fact that the last
instalment of wheat loan hag since
been shipped to U.S.S.R.;

(b) if so, the details of the ship-
ment and the quantity and value of
wheat sent; and

(c) the extent of total loss which
could have been saved by India in
case the wheat had been purchased
from U.S.S.R. during 1973, in com-
parison to the prices prevailing dur-
ing 1973 and during 1974 to 1979?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAQO): (a)
and (b). Against the total quantity of
20.05 lakh tonnes of wheat loan re-
ceived from the U.S.S.R: during 1973-
74 on replacement basis, value of a
quantity of 5.34 lakh {onnes was paid
to the U.S.S.R. at the prevailing inter-
national prices in Indian currency to
be utilised for purchase of goods from
India, Against the outstanding quan-
tity of 14.98 lakh tonnes, which in-
cluded a premium quantity of 28 thou-
sand tonnes in consideration of quality
difference between the wheat received
from the U.S.S.R. and the wheat to
be suppliedq by 1lndia, a quantity of
14.96. lakh tonnes has been shipped
by the end of March, 1980. It has
been proposed to the U.S.S.R. to
treat the deliveries as completed.

(c) The U.S.S.R. made the wheat
loan available at a time when India
was faced with a very difficult food
situation and foodgraing were urgent-
ly required for running the public



279 Written Answers ASADEA 30, 1902 (SAKA) Written Answers 210

distribution system. The loan was on
basis of replacement in kind and as
such no loss or gain was involved.

Tele-communicatien facilitieg in
Gujarat doring 1980-81 and 1981-82

5033. SHRI NAVIN RAVANI: Wwill
the Minister of COMMUNICATIONS
be pleased {o state how many new
towns and villages in Gujarat State

(with names) are likely to be provided
with tele-communications facilities dur-
ing 1980-81 and 1981-82 (district-wise)?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON). 1980—1985
Plan is under preparation. Tentative
proposals for 1980-81 are shown in the
Statement. The proposals for 1981-82
are under consideration.

Statement

NEW TOWNS/VILLAGES TO BE PROVIDED WITH TELECOMMUNICATION
FACILITIES IN GUJARAT ON 1980-81

Si. No. Name of District No. Name of Places.
12 3 4

1. RajJkot . . . 11 Chitravad, S'ethvadal, Stamar Devjighalol, Balva,
Vanodar, S redad, Mahason, Manchhu 11,
Dhotazwdi and Bhadar.

2. Kutch . 3 Ravania, Bhimasar and Manfar,

3. Bhavnagar . . . 11 Buddel, Unchdi, Rohishal, Tarad, Sukhbhoda, Shent-
1anj 1, Srtentranj 11, Rajwal, Kalubhar, Kumbhan and
Bhimdad.

4. Junagadh . . . 26 Dolasa, Dhava, Rawal, Machh +di Shingoda, Hiran,

Venu II, and Amiur, Makhiala, Dungarpur, Dahrana,
Kukaswada, M~khad, Bagsara, Mekal, Balagam, Modwada,
Bakharala, Bokhira, Oddar, Brad, Gurej, Balej, Kadchh,
Mender and Khagashri.

5. Jamnagar . . . 4 Bhangor, Navagam, Gorana ar.¢ I darness.
6. Swendranagar . . 10 Shedla, Parda, Ranal, Pansinalo Ranagadah, Metnak,
Kondh, Vanod, Kherva and Bul>l],
<. Amreli . . . 7 Alidar, Dolasha, Vadnagar, Devli, Panadar, Chhara and
Kothdawitha.

8. Sabarkanta . . . 10 Kava, Bamna, Munak, Takaluva Lambhadia, Chandri,
Pural, Khad, Navanagar and Limb

9. Ahmedabad . . . Nil —

20. Gan lhinagar . . 2 Vithal pur and Unave

v 1. Banaskantha . . 5 Cola, Moriyu, Kordu, Khimat and Sier .

12. Mchsana . . . 16 Mupkhava), Bawka, Rajar, Adraj, Doran, Kharvad,
Panchasar, Samea, Pedhamali, Itadara, Dhamsan,
Barisana, Vadsar, Santaj, Soja and Kalwad.

£3. Surat . . . . 8 Kimkathod, Pinjrat, Nogama, Balmbe,K.Velde, Fulwadi,
Raigadh, VII

14. Balsar . . . . 12 Paria, Gurukulsua, Malvan, Delhi, Onjal, Nogam,
Servhi, Mandav-Khadak, Godt} al, Venarvela, Shuhbala

a1 d Mandva.

15. Dang . . . . Nil
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16. Bharuch . . . 11

17. Panchmahal . . .

Dehej, ;
Devela, Karvada, S’ultanfpur,Navgatila and Garudeshwar,

38  Vartaji, Fitepura, Pavagadhi,

Amlashwar chgn'n:

Ilav, Sared, - ngam,

Morwa, Ghagamba,

Rampur, Vaadeli, Sama, Bedhia, Ringali, Iarkharda,

Guneli,
Wagajipur,
(Bg:snasimal,
t
Kha

)> Margal, Chakalia, Sanjoli, Amba,
ngéla; Nandalav, Zari Bujarg, Clilakcta,

Nandrava, Aniad, Nada, Dhamrnod,
Undra, Bhaladakhcdaya (Pratapga d,h%,
Simlia, Salara, Batakwada, Motire .
Kharoda ,
Salia,

Kanpur, Sevania, Simalia, and Palla.

18, Kheda . . . r

19. Baroda . . . 1

Kll)lalrgdali‘. Vausal, Bhalada, Chuuel, Vyas, Vasana and
ali

Dormal.

Direct dialling in Gujarat

5034. SHRI NAVIN RAVANI: Will
the Minister of COMMUNICATIONS

be pleased to state-

(a) whether direct dialling is to be
introduced to start with at least het-
ween the district headquarcters of
Gujarat if so, at which centres; and

(b) how many existing exchange tele-
phone equipment are to be rrplacea hy
direct number dialling system within
same towns in the same period?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1I KARTIK ORAON): (a) To
start with, the District Headquarters
are to be progressively connected to
the State Capital. However, direct
dialling has been made available bet-
ween the District Headquarters,
Ahmedabad, Rajkot and Surat by
connecting these stationg to Ahmeda-
bad T.A.X. Besides, direct dialling to
a limited extent has been provided by
introducing point to point STD facility

at the District Headquarters of
Gandhinagar, Mehsana, Baroda and
Jamnagar.

(b) Seven District Headquarter Ex-
changes have to be replaced by suit-
able auto exchange equipment totall-
ing about 13,200 lYines in a phased

———

manner dming the current and next
plan periods.

Sale of Beer in Delhi

5035. SHRI NAVIN RAVANI. Wil
the Minster of SOCIAL WELFARE
be pleased tg state:

(a) whether any instruction have
been given by the Centre or Delhi Ad-
ministraticn to sell beer to ihe public
n unchilled form;

(b) 1f not, why the Deih: shops sell
beer without getting it chilled to the
customers even in hot summer, and

(¢) whether Government would stop
such practice and implement lberal
policy by allowing restaurants of cer-
tain grade to serve beer to custaners,
as in Bombay?

THE MINISTER OF EDUCATION &
HEALTH AND SOCIAL WELFARE
(SHRI B, SHANKARANAND) (a) and
(b). Neither Government of India nor
the Delhi Administration has issued
any instructiong regarding sale of Beer
either in chilled or unchilled form.
There is no such stipulation either
way in the termg and conditions of the
licence.

(c) No such proposal ig under con-
sideration
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Steps to check Rural Indebtednesgs

5036. SHRI NAVIN RAVANI: wWil'

the Minister of AGRICULTURE be
pleased to state:

(a) the specific steps which have teen
taken after January, 1980 by his Minis-
try to relieve the poor peasantry and
agrarian labourers from high level of
rural indebtedness;

(b) the steps which have neen taken
or planned to be taken to enforce
strictly the money lending acts and
other such laws to abolish wearst fleec-
ing by money lenders in rural araa; and

(c) whether Government propose to
send directicn to States to form village
level committees consisting c¢f poor
people to enforce the laws in this re-

gard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). Under the 29-Point prcgram-
me, the State Governments had already
undertaken legislative measures to
give relief to small and marginal far-
mers, agricultural labourersg and rural
artisans from non-institutional debts
and to regulate the business of money
lending to protect the weaker sections
from usurious practices of money len-
ders. As the enforcement of these
measures is the responsibility of the
State Governments, they have been
advised in March 1980 to assess the
impact of these enactments gnd further
measures to be taken in pursuance of
the national objective. The Govern-
ment of India is also pursuing its
policy of increasing the availability of
institutional credit for the weaker sec-
tions, thereby reducing their reliance
on non-institutional sources.

(e) No, Sir.
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Allotment of Accommodation to Politi-
cal Non-Political Parties

5037. SHRIMATI! PRAMILA DAN!
DAVATE : Will the Minister of
WCRKS AND HOUSING be pleased
to state:

(a) whether any criterion has Leen
laid down for providing accommoda-
tion to Political Parties;

(b) if so, the details thereof;

(c) the details of the accommoda-
tion provided to recognised Political
parties;

(d) whether any accommodation has-
been provided to non-recognised politi-
cal parties; and

(e) if so, the reasons thereof?

THE MINISTER OF WORKS AND-
HOUSING (SHRI P. C. SETHI): (a)
and (b). Residential accommodation
from the General Pool is alletted in the
name of the recognised Political Par-
ties in Parliament for use of their gtaff
in the Parliamentary Office to the ex-
tent of 33-1/3 per cent of the total
number of the staff, on payment of 3
licence fee under F.R. 45-A. One set
of rooms in Vithal Bhai Patel House
is also allotted to such Political parties-
in Parliament and are recognised by
the Speaker, for use of the Members
of their staff in the Parliamentary Offi-
ce on payment of licence fee recover-
able from the Members of Parliament
without the 25 per cent rebate.

Residential accommeoedation is also
allotted to political parties for office use
on payment of market rent subject to
availability of such accommodation
and according to the scale of area laid
down by this Ministry.

(c) A statement giving the inferma-
tion is attached.

(d) and (e). Some units in Vithal
Bhaj Patel House were allotted to some
of the recognised political parties which
Subsequently merged with the Janata
Party. The matter was therefore
taken up with the Janata Party to-
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surrender the acommodation gurplus in their name. The matter iz now

with them. But the geccommodation was under review in consultation with the

not surrendered and remain allotted Deptt. of Parliamentary Affairs.
Statements

Names of the Political Parties in Parliament which have been allotted
residential/Office Accommodation ason 17th June, 1980.

Name of Political Party Particular of accommodation occupied
- ! 2
) Residential
1. B.K.D. . . . . . Single Suite No. 1 & 2 and servant quarter No. 65 V.P.
House.
2. Janasangh . . . . . Sirgle sutic No 235 & 24 ard smvant quarter No. 56
V.P, House.
8. Swatantra . . . . « Sirgle suite No. 203 V.P, Housc.
4. Congress (O) . . . . . Single suite No. 219 V.P. Hcuse
5. Socialist . . . . . Single Suite No. 16, 17 & 104 and Servant Qr. No. 40
V.P. House.
6. Socialist (Lomawad:) . . . Single Suite No. 310 and servant Qr. No. 20 V.P. House,
7. Janata Party . . . . . Doublesuite No. 507 and single suite No. 418 V.P House
8. CPIL.(M) . . . . . Double Suite No, 14 V.P. House.
9. C.PI. . . ; . . Single Suite No. 110, 210-A & 309 V.P. House,
10. DM.K. . . . . . Single Suite No. 15 V.P. Hcuse
f1. Anna DMK. . . . . Double Suite No. 513 VP. House
12. Congre s Party (U) (i)  S-I1V/181, R.K.Puram, New Delh
do (i) S=IV/222 do
do 1) S-1V/209 co
do: (iv) S-1V/5e8 do

(v) 401, 402, Albert Square.

13. Cpugress Party (1) () S-IViggz, R.K. Puram, New Delh
(it) YZ~-43, Sarojini Nagar
(i) No. 556, Mandir Marg
(iv) No. 816 B.K.S. Marg
(v) 12, Park Lane,

Offrce 15 Windsor Place
(1) LokDal . . . . . Bungalow No. 3 Raisina Read**

*sBungalow No. 3 Raisina Road including land under-
rncath 1t sold to ATCC, who made paymernt of the price
of the land and structure thereypon as intimated to them
by the Govt. on 31~-1-76. It was therefore dedided not to
recover licence fce w.e.f. 31-3- 56.The sale of the aforesaid
bungalow to the AICC fell through as a result of which
tle sale lctter alieady issucd to tle AICC was cancelled
in 1978. Actin is being taban 1o issess th o licence fee
against this bungalcw,
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(2) Divided AICC

(3) AICC (Congress) .

Bungalow No. 3, Raisina Roac**

Bungalow No. 5, Raisit.a Road (It stards

sealed under orders of the court)

NOTE :

ThLe parties mentioncd at serial Nos, 10 6 above had

merged with the Japata Party in 1977.

4. Declhi Pradesh Congress Committee
5. Lok Dal Janata (s) Delhi state.

o-D and 11-D, Fire Brigade Lare
13=D, 15-D, Fire Brigadc Lane.

Uplift of Women among Tribal and
Weaker Section Community

5038. SHRIMATI PRAMILA DAN-
DAVATE: Will the Miniser of SOCIAL
WELFARE be pleased to state:

(a) whether the Central Social Wel-
fare Board has any plans or pro-
grammes to uplift the women of tribal
and weaker sections Community;

(b) whether any programme or plan
has been working presently in any of
the tribal or under-developed viliages;
and

(c) if so, the details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B, SHANKARANAND):
{a) Practically all the pragrammes of
the Central Social Welfare Board are
directed towards benefiting disadvan-
taged sections of the society, including
scheduled castes, scheduled tribes,
women and children and the physically
handicapped. The nature of work and
the design of implementation does not
always permit earmarking of funds
exclusively for tribal or specific wea-
ker sections of the Society. Certain
relaxation are, however, given to vo-
luntary organisationg in Tribal areas
in regard to matching contribution.

(b) Yes, Sir.

. (c¢) The programmeg being imple-
mented by the Central Social Welfare

Board in several districts having large
percentage of tribal population include
grants to voluntary organisations for
General Grants-in-aidq Programmes,
Mahila Mandals, Condensed Courses
of Education for Adult Women, Socio-
economic Programme, Border Area
Projects and the Welfare Extension
Projects.

Village Development subsidised fromy
Central Funds

5039. SHRIMATI PRAMILA DAN-
DAVATE. Will the Minister of RURAL
RECONSTRUCTION bpe pleased to
state:

(a) whether there is any plan or
programme for the developments of
village subsidized from the Central
Funds;

(b) whether any specific programme
or plan has been carried out in the
villages round about Bombay with Cen-
tral aid; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R V., SWAMINATHAN): (a) to (c).
The information is being collected and
will be laid on the table of the House.

Problem Village in Orissa in Respect
of Drinking Water

5040. SHRI CHINTAMANI JENA:
Will the Minister of ., WORKS AND-
HOUSING be pleased to state:
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(a) whether Government are aware
that many discrepancies were noticed
in the survey of problem villages in
Orissa State;

(b) it so, the result of re-survey con-
ducted by the State Government; and

(¢) what is the estimated cost of
providing drinking water facilities to
the re-surveyed problem villages cf the
State?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Yes, Sir.

(b) The State Government has in-
formed that the total number of prob-
lem villages is 27077. There are dis-
erepancies in arriving at this figure
alsc.

(¢)' According to the State Gowvern-
ment the cost of providing water sup-
ply to the remaining problem villages
including those partially covered comes
to about Rs. 68 crores.

Purchase of Woolien Jerseys in Jawa-
harlal Nehru University

5041. SHRI DILEEP SINGH BHU-
RIA: Will the Minister of EDUCATION
be pleased to refer to the reply given
to Unstarred Question No. 9032 on 30th
April, 1979 regarding alleged embez-
zlement of funds in the purchase of
woollen jerseys in the Jawaharlal
Nehru University and state:

(a) the findings of enquiry instituteq
into the matter; and

(b) the action taken therecn?

THE MINISTI;R OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
{2) and (b). According to the informa.
tion furnished by the J awgharlal Neh-
Ty University, the Inquiry Committee
#et up by the University observeg that
there was deviation from the prescrib-
sed purchase procedure of calling for
tenders and that the price paid was
slightly high, the wool being of com-
‘paratively inferior qQuality. However,
the Inquiry Committee had no evidence
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to show that in the purchase of the
jerseys, funds had been embezzled.

Steps have been taken by the Uni-
versity to ensure that such deviations
do not take place in future.

Parity in pay scales of Officers of Cen-
tral Universities

5042. SHRI DILEEP SINGH BHU.
RIA: Will the Minister of EDUCATION
be pleased to refer to the reply given
to Unstarred Question No. 9994 on 7th
May, 1979 regarding parity in the vay
scales of the officers of the Central
Universifies and state:

(a) what steps Government propose
to take to bring parity in the pay scales
of the Section Officers of the Central
Universities with that of their counter-
parts of the University Grants Commis-
sion; and

(b) place on the Table of ihe House
a topy of the report of the Working
Gicup, the recommendations of the
Vice-Chancellors of Central Universi-
ties and the action taken by the Uni-
versily Grants Commission thereon?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B, SHANKARANAND) -
(a) and (b). On the recommendation
of the Committee cof Vice-Chancellors
of Ceftral Universities, which con-
sidered the report of the Working
Group set up by University Grants
Commission on the guestion of up-
gradation of pay scale of certain posts
in Central Universities, the Commis-
slon had recommendeq to Government
the ungradation of the pay scales,

After careful consideration of the
recommendation of the Commission, the
Government regretted their inability to
accept the proposal.

It is not considered desirable in pub-
lic interest to lay a copy of the report
of the Working Group set up by the
Commission or the recommendations
of the Committee of Vice-Chancellors
of Central Universities which were of
advisory nature and constitute an in-
ternal matter of the Commission.
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Pending Application for Telephone at
Sri Ganga Nagar and Bikaner

5044. SHRI MANPHOOL SINGH
CHAUDHARY: Will the Minister of
COMMUNICATIONS be pleased {o
state the number of applications lying

pending in Sri Ganga Nagar and Bika- -

ner for getting telephone connections?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): As on 1st
July, 1980,

Sri Ganga Nagar 250
154
Ecological Balance in Basgtar, M.P.

5045. SHRI R. K. MHALGI:
SHRI ARVIND NETAM:

Will the Minlilér of AGRICULTURE
be pleased to state:

{a) whether the ‘Governmeni are
aware of the schemeg bging implement-

Bikaner

ed by Madhya Pradesh Forest Develop-
ment Corporation, in the Bastar regio,
since 1976;

(b) whether the scheme involve up-
rooting, cutting down of the existing Sal
forests and replacing it by plantation
of Pine trees only for industrial use i.e.
for preservation of people pulp;

(¢) whether the Government are
aware that such single specie planta-
tion adversely affectsg the Ecosystem of
the region-affecting the wild ard bird
life in the region; and

(¢d) if soj what steps Government

propose to take to preserve the Ecologi-
cal balance of the region?

THE MINISTER QF STATE IN THE
MINISTRY OF AGRICULTURE (SHKI
R, V. SWAMINATHAN): (a) Yes, Sir.

(b) Yes Sir. Thig is enly an expe-
rimental, regearch project which envia-
ages falling of ekigting sal “foresta,
mixetl forests and degraded forests ih
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selected localities for raising trial pilot
pine plantations te study their growth
and performance for undertaking re-
gular pulp wood plantations of pines.
If these gtudies indicate success then
only large-scale plantations of pines
will be undertaken in future.

(c) Yes, Sir. The Government are
fully aware that large-scale mono-cul-
ture has a possibility of adversely
affecting the ecosystem of the regicn
and its bird and wild life.

(d) The Government of Madhya
Pradesh had set up an Environmental
Impact Study Group which had under-
taken indepth study of the possible ad-
verse effects on ecosystem and on bird
and wild life if large-scale pine p.an-
tations are undertaken in future. The
Committee has already submitted its
recommendations which are under ex-
amination of Gevernment of Madhya
Pradesh.

Loss due to Natural Calamity during
Last Ten Years.

5046. SHRI CHHITUBHA] GAMIT:
Will the Minister of AGRICULTURE
be pleased tg state:

(a) value of crops destroyed by
natural calamities and loss te property
and human life as g result thereof
during last ten years, year-wise and
calamity-wise in Gujarat;

(b) how much assistance has been
given by the Centre and what wgs the
demand putforth by Gujarat for each
of such calamity; and

(¢) whether any scheme on perma-
nent pasis to prevent such devastations
have been planned; if go, the details of
flood and drought control achemes?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) to (c).
The information is being- collected and
will be laid on the Pable of the House.
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Construction of Hotels in Iraq by
N.B.C.C.

5047. SHRI ARVIND NETAM: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it ig a fact that National
Building Construction Corporatioa has
secured contracts for construction of
two prestigious hotels in Iraq, gnd

(b) if so, the details thercof?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
The answer is in affirmative,

(b) The National Buildingg Con-
struction Corporation hag recently
been awarded the following two hotel
construction works on turn-key basis
by the State Organisation for
Tourism, Government of Iraq:—

(1) Construction of 220 bedded 4
Star International Hotel at
Mosul in Iraq. Estimated
cost Rs. 23.60 crores.

(ii) Construction of 100 bedded
Tourist Hotel at Dokan in
Iraq.

Estimated
crores.

cost—Rs 730

The period vf completion of the
projects is 20 months and 18 months
respectively including the mobilisa-
tion period.

Housing Schemes by HUDCO

5048. SHRI ARVIND NETAM: Will
the Minister of WORKS AND HOUS~
ING be pleased to state:

(a) whether it is g fact that the
Housing and Urban Development Cor-
poration (HUDCO) has sanctioned 92
urban and rural housing schemes
recently. and

(b) if so, what gre the details there-
of?

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C. SETHI). (a}
Yes, Sir,
= (b) The details of these 93 schemeg
are attached as per statement enclos-
ed.
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Statement

Details of g2 Schemes Sanctioned by HUDCO

State/UT No. of Project Loan Category No.of No.of Cities/f Towns
Schemes cost Amonunt housing  Plots covered
(Rs. in crores) units
(1) (2) (3) (4) (5) (6) (7) (8)
Andhra Pradesh . 15 355 2:66 EWS 2346 .. Hyderabad,
LIG 565 .. Gun!ur,
MIG 209 .. Godwal East
— Godavari,
3120 Pedna,
— s Vishakapatnam,
Adilabad,

Eluru Peddapuram,
Narasaroapet,
Challapally and
Dharamvaram

Gujarat . . 6 8-09 5-27 EWS 210 2372 Surat and
LIG 3€o .. Ahmedabad
MIG 2172
2742 2372
Haryana . ¢ 2 go 2'02 EWS 94 Gurgaon,
LIG 319 . gind,
MIG 442 onepat and
HIG 201 Kurukshetra
o 1056
Himachal Pradesh 2 o590 o-39 HIG 88 .. Nahan & Hamipur
Karnataka . . 6 1478 4-88 EWS 38134 .. Mysore Karwar &
MIG 202 Several Villages in
HIG 46 the State.
38382
Madhya Pradesh . 9 3° 54 2-71 EWS 995 .. Burhanpur,
LIG 527 . Raipur & Ujjain
MIG 160 4
- HIG 262
it st ———————
1944 4
Maharashtra . . 25 1827 1178 EWS 774 Bombay, Pune and
LIG 3990 Nasik
MIG 1552 os
HIG 1224
7546

1637 LS—8
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(1) (2) (3) ’4) (5) (6) ¢ (8)
Orissa ] . 1 o 53 o-40 EWS 56 Rourkela
G 166
MIG 55
.._,_2 ;
Rajasthan . 4 47 3-27 EWS 228 .. Jaipur, Kuia &
LIG 509 Chittore
MIG 470
HIG 272
1473
Tamil Nadu. . 6 2° 40 172 LIG 374 495 Mettupalay.m,
MIG 311 315 Vellore,
HIG 12C .. Madursi
—+ea— —— Dharampwi &
805 810 Marsi Malu N gar
Uttar Pradesh . Vi 5- 36 4 o9 EWS 1600 233 Lucknow, Unnao,
LI1G 1159 .. Dchradun,
MIG 590 .. Mathura,
— Ghaziabad and
3343 233 Gorakhpur
West Bengal . . 2 1-07 o-70 MIG 146 .. Calcutta
HIG 54
" 200
Chandigarh . . 2 1° 74 1-24 EWS 1000 Chandigath
L1G 360 ..
MIG 168
1528
Delhj . ® 3 1-15 0-88 LIG 432 - Delhj
MIG 264
- 696
12 States & 2 UTs, 92 68-73 4201 EWS 45437 2605 46 towns/cities and
LI1G 8749 495 scveral Villages of
MIG 6747 319 Karnataka State
HIG 2267 .
63194 3419
Demolition of unauthorised Houses in as unauthorised construction since 16th
Delhi January, 1980, month-wise;
5048. SHR] JYOTIRMOY BOSU:
Will the Minister of WORKS AND (b) whether Government are aware
HOUSING be pleaseg to state: that when there is actually shortage of
housing and ‘suilding material, this
(a) the tota]l] number of houses in demolition work means real national

Delhi demolished which were described loss; and



229  Written Answers ASALHA 30, 1902 (SAKA) Written Answers 230

(c) the details in full therefor?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Month-wise figure of demolitions
carried vut by Delhi Development
Authority and Municipal Corporation
of Delhi from 10-1-80 to 30-6-80 gre
as under: —

January, 1980 47
February, 1980 Nil
March, 1980 Nil
April, 1980 Nil
May, 1980 159
June, 1980 133

The New Delhj Municipal Commit-
tee did not carry out any demolitions
during this period.

(b) and (c). In order to avoid
hardship and joss of housing stock,
orders were igsued by this Ministry
on 16-2-77 and 6-12-78 that unautho-
rised colonies in Delhi which had
<ome up till 16-2-77 covering residen_
tial and commercial structures there-
in upto 30-6-77 ang 16-2-77 respec-
tively would be regularised after
fitting them into g layout plan keeping
clear spaces for roads, parks com-
munity facilities, etc. It was glso laid
down jn those orders that further
unauthorised construction shall not
be tolerated as such unauthorised
activity has to stop, Agtion is, there.
iore, taken by the local bodies against
such unauthorised construction in
accordance with the law.

Indian Council of Agricultural Research
Centres on Otflseeds

5050. SHRI PIUS TIRKEY: Will
the Minister of AGRICULTURE be
bleased to gtate:

{a) whether the Indian Council of
Agricultural Research proncseg to start
three national research centres for in-
tensifying research in three groups of
oilseeds in order to increase their pro-
ductivity and thus augment the produc-
tion of edible oils;

(b) the nameg of places where these
Tesearch cenires will be started;

(c¢) whether any foreign firm is also
involved in it; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a),
Yes, Sir. The Indian Council of Agri-
cultura) Research proposeg to include
three proposals for advance centres of
research on Rapeseed-Mustard, sSesa-
mum and Safflower in the Sixth Five
Year Plan (1980-—85).

(b) The exact Jlocation for the
Centres woulg be decided after the
proposed Sixth Plan Project has been
approved,

(¢) No, Sir.

(d) Does not arise.

Supply of Galvanised Pipes etc. o
Farmers

5051. SHRI BHEEKHABHAI: WwWill
the Minister of AGRICULTURE be
pleased to state:

(a) whether Governmen: are aware
that as a result of rural electrificatiom
programme, the demand for galvanised
pipes, rubber pipes and its accessories,
fencing material pumping sets, its con-
trolling system and its spares have
considerably increased and conse-
quently the prices thereof have alwso
risen; i

(b) it so, the steps which Government
have taken to provide items to farmers
at lower initial cost and without any
difficulty;

(c) whether Governme=nl are also
considering to earmark a definite quota
for each State of their ggricultural re-
quirements gnd to adopt a uniform
pricing policy for the whole of India;
ang

(d) if so, the details thereof?

THE MTNISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
ang (b). Prices of these commodities
have increased to some extent jn line
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with the general trend of prices. The
rise in prices cannot be attributed
exclusively to the rural electrification
programme. However, to give relief
to small and marginal farmers, the
Government provideg subsidy for the
purchase of electric/diesel pump sets
under Minor Irrigation Programme
to the extent of 33.3 per cent for
marginal farmers, 25 per cent for
small farmers ang 20 per cent for
medium farmers (holdings between
2 to 4 hectares),

(¢) and (d). There js no such pro-
posal,

Shortage of Milk and Ghee

5052. SHRI BHEEKHABHAI: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether there is an acute short-
age of milk and ghee in the country;
and

(b) if so, the steps which Govern-
ment are taking in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). While Government have not
received any report of acute shortmge
of milk and ghee in the country,
Government are taking gteps to en-
courage ang increase milk production
through various programmes of cattle
development including provision of
facilities for cross breeding through
artificia] insemination better veteri-
nary care, improved fodder an@ feed
facilities, better marketing arrange-
ments and other required technical
inputs, mainly under the Operation
Flood II project.

Relief to Cyclone-hit in U.P.

5053. SHRI BHEEKHABHAI: Wil
the Minister o¢f AGRICULTURE be
pleased to state:

(a) whether the Central Govern-
ment have ganctioned financial assis-
tance to cyclone vietims in U. P, for
their reMlef werk recently;
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(b) how much amount has been
utilized by the State Government;

(¢) how many villages and families
were affected by the cyclone; and

(d) whether Government has
taken steps to reinstate/rehabilitate
the victims?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) and (b).
As the admissible i1tems of assistance
fell weil within the margin money
available with the State Government,
it was not considered necessary to send
a Central Team at such a late stage for
purposes of assessing the requirement
of the State Government.

(c) According to the memorandum
received from the Government of Uttar
Pradesh, 5856 villages and 5,26,376
families were affected by the cyclone.

(d) The Government of Uttar Pra-
desh have provided gratuitous relief to
the tune of Rs. 2.45 lakhs, house sub-
sidy amounting to Rs. 3.91 lakhs and
distress Taqguav: to the extent of
Rs. 2.59 lakhs besides some clothing
etc. The S8tate Government{ have pre-
vided medical aid to the injured peo-
ple. As many as 5182 wells have been
digsinfected and anti-cholera inocula-
tions have been given to 3462 persons.

Theft of Admission Forms from
St. Stephens College

5054 SHRI ARJUN SETHI; Will
the Minister of EDUCATION be pleas-
ed to state:

(a) whether his attention has been
invited to the news-lfem “Probe
sought into theft of St,  Stephen's
forms’” appearing in the Hindustan
Timeg dated 22nd June, 1980;

(b) whether any thorough inquiry
has been conducted into the incident
and if so, the findings thereof;

(c) whether fresh forms will be
issued to the candidates who have al-

ready applied and whose forms have
been stolen; and
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(d) if so, when and if not, in what
manner the college proposes to ad-
mit the candidates?

THE MINISTER OF EDUCATION &
HEALTH AND SOCIAL WELFARE

(SHR; B. SHANKARANAND): (a)
Yes, Sir.
(b) According te the information

furnished by the University of Delhi,
the St. Stephens College reported to
the police the theft of completed ap-
phication forms for admission. The
police are seized of the matter and
have been able to retrieve 138 of the
stolen application forms so far.

(c) and (d). After a thcrough tally
of the Registration numbers of applica-
tion forms, the College put up a Notice
giving the registration numbers of the
missing forms and asking the candi-
dates concerned to submit duplicate
forms by 30th June, 1980. The dupli-
cate forms will be deemed to have been
submitted in time and given due con-
sideration aleng with others.

Applications for telephone eonmnections
in Chhota Udaipur, Gujarat

5055. SHRI AMARSINH V. RATH-
AWA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the number of applications for
new ielephone connections are pend-
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ing in Chhota Udaipur District of
Gujarat State as on 31st May, 1980;

(b) the action taken by Govern.
ment to provide telephone connection
to them with immediate™ effect;

(c) the criteria adopted for open-
ing new Public Call Offices in rural
areas;

(d) the number of Public Call Ofi-
ces functioning in Chhota Udaipur
District of Gujarat State as on 3lst
December, 1979; and

(e) the number of such offices to
be opened during the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR] KARTIK ORAON): (a) There
are two telephone exchanges working
in Chhota Udaipur taluka of Baroda
district of Gujarat. The waiting lists
on 31-3-1980 in these are as follows:—

(i) Three at Chhota Udaipur.
(ii) Four at Kwant.

(b) It is proposed tc, expand these
exchanges to clear the waiting lists
during 1980-81.

(c) A copy of the current policy for
opening new long distance Public
Telephones is enclosed.

(d) Five.

(e) Two.

Statement

Policy for Provision of Public Telephones on Loss categories of statisns

1. District Headquarters,

2, Sab Divisional Headquarters,
8. Tehsil Headquarters,

4. Sub Tehsil Headquarters,

5. Block Headquarters,

6. Places with a population of 5000 or more in
ordinary areas (2,500 or more in back-
ward or hilly areas),

7. Places with Policz Stationy uer the
charge of an Officer of the rank of a Suh
Inspector of Police or above,

>

~,

J

Will be provided progressively irrespecti
of loss and without any gonditigzs “:;‘
UNAIATUDL revensme,

The auticipated revenue should be at least
25% of the ARE (Annual Recurring
Expenditure) in ordinary areas, and 1 5%,
of ARE in backward areas, and 10%
of ARE in hifly areas. °
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8. Out of the way places . . .
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(a) Should he beyond 40 Kms. (radiak
distance) from an existing exchange,

(b) the anticipated revenue should be at
least 259, of ARE in ordinary areas, 159
of ARE in backward areas; and 109,
ARE in hilly areas.

-g., Tourist/pilgrimage centres/agriculturalfirrigation/ The anticipated revenue should be at least

power project sites [townships.

10. All other Stations . . . .

25% of ARE in ordinary areas, 159,
of ARE in backward areas and 109, of
ARE in hilly areas.

On the basis of financial viability and on
rent and guarantee in case of loss,

NOTE : For considering the population figures, the population of the town or village alone
should be taken into account and not that of a group of towns or villages except in
Tribal areas where a group of villages within a radius of 10 Kms, from a central village

can be considered.

Production of Bio-fertilisers

5056. SHR1 CHITTUBHAI GAMIT:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the present production position
of bio-fertilisers in our country;

(b) what is the target drawn for
next five years; and

(¢) what concrete plan has been
prepared to increase its production
and make the farmers use it exten-
gively so as to lessen burden on pet-
roleums used for chemical fertili-
sers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R, V. SWAMINATHAN): (a) Rhizo-
bium is the chief bio-fertiliser produced
at present by the Gevernment micro-
biological laboratories and a few pri-
vate companmies. Production capacity
of existing manufacturing units for
Rhizobium is estimated as 1.4 million
packets per annum.

(b) and (c). Proposals in this regard
for the 6th Plan are being worked out.

Diploma and Non-Diploma Holders
working as Junior Engineers in
Andaman and Nicobar Islands

5057. SHRI MANORANJAN BHAKTA:
Wil] the Minister of WORKS AND
HOUSING be pleased tc, state:

{a) whether it iz a fact that Anda-
man ang Nicobar Adminisgtration has

recomended for grant of uniform scale
cf pay for non-Diploma holders, Junior
Engineers working in Andaman P.W.D.;
and

(b) if so, what action Government
contemplate to take in the matter®

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
The answer is in affirmative.

(b) The question of giving uniform
pay scales, both to diploma holders
(Rs 425—700 p.m.) and non-diploma
holders (Rs. 380—640 p.m.) Junior
Engineers in Andaman Public Works
Department was raised by the Adminis-
tration in October, 1977. The proposal
was examined in this Ministry and it
was found that the Third Pay Com-
mission had categorically stated that
the pay scale of Rs. 425—700 is to be
given to only those persons who pos-
sess a 3 years diploma in Engineering
after passing High Secondary examina-
tion. The Andaman and Nicobar Ad-
ministration was accordingly informed
in March, 1978 that it was not possible
to give the same scale of pay to non-
dipioma holder Junior Engineers work-
ing in their Public Works Department.

Industry-Oriented Forestry Policy

5058. SHRI H. N. NANJE GOWDA:-
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a Yact that a na-
tional industry-oriented forestry policy
is being evolved and if so, broad de-
tails thereof;
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(b) whether recently a conference
consisting of State Secretaries heads
of various Depariments and represen-
tativeg of Ministry of Agriculture also
took place and if so, the decisions
arrived at that meeting; and

(c) whether it is Proposed te evolve
an integrated policy to ensure avail-
ability of raw materialg on g sustain-
ed basis to the industry and if so, an
outline thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) and (b).
A meeting was convened by the Minis-
try o: Industry with the representatives
of the State Governments, Planning
Commission and the Ministry cof Agri-
culture to discuss the framework of an
Industry Oriented Forest Pclicy. The
discussion was how, within the general
forest policy, to suitably manage forests
dedicated primarily to production, so
as te, progressively realise and main-
tain their maximum  productivity to
meet the needs of the country for raw
materials for various national, indus-
trial and domestic uses, without detri-
ment to their productive functions.
There, was only a discussion on the
kinds of consiraints likely to arise in
future and the remedial action called
for. No firm policy document has been
prepared. The conclusions of the meet-
ing is that forestry has to be looked
upon as a nationaj resource for meeting
concurrently various demands of en-
vironment, production, social and aes-
thetic nature.

(c) It is proposed to investigate
whether a suitable programme can be
developed on District basis for maxi-
mum production of forest resources.

Delhi Gate Telephone Exchange, Delhi

5059. SHRI S. M. KRISHNA: Will
the Minister of COMMUNICATIONS
be pleased tc state:

(a) whether any period for stay of
an Assistant Engineer/Divisional En-
gBineer (Telephones) in the vulnerable
Exchange like Delhi Gate in the Ca-
pital has been prescribed, if so, what
and if not, the reasons therefor;
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(b) the stay of the present Assis-
tant Engineers/Divisional Engineer
(Phones) in this Exchange and as also
in other Exchange which are looking
after commercial areas in tac capi-

tal,;

(c) whether Government are aware
that lot of malpractices are being in-
dulged in by these Exchanges in the
matter of installation of new connec-
tions, shifting of phones and looking
of day-to-day faults;

(d) whether the Divisional Engineer
in the Delhi Gate does not meet the
aggrieved subscribers more than twice
during the week; and

(e) the effective sSteps which the
Government propose to take to set mat-
terg right?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) As per
the general orders the normal stay of
an officer in a post has been fixed as
4 years and 4t a station 6 years. How-
ever, an officer can be transferred
earlier also in the interest of service.
The general orders are equally applic-
able to Delhi Gate Exchange.

(b) Names of the officers with dates
of thelr posting in the exchanges serv-
ing commercial areas are given in the
enclesed statement.

(¢) No, Sir.

(d) As per instructlions the D E. used
to meet the subscribers with prior
appointment on two days in a week and
also on other days as and when re-
quired and possible.

(e) The existing instiuctions have
since been revised. The Divisional En-
gineers and other officers of Delhi
Telephones, will make themselves
available to meet the subscriters every
day for one hcur between 15.00 hours
and 16.00 hours.

The position regarding installation
of new connections, shifting of tele-
phones and other commercial matters
is being wat.hed by the Area Managers.
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A Vigilance Cell under the charge of
Director (Vig.) working in the District
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makes prompt enquires about come

plaints of corruption etc.

Statement
Divisional Divisional S.D. Phones Asstt, Engincer
Engineer Engineer Tech,
Out-door (Indoor)
Idgah Exchange Shri P.S. Sethi (i) Shri Y.P. Kataria —
(17-11-1979) (16-8-78)
(ii) ShriY.R, Baluja —
(4-8--79) 1
Deihi Gate Shri G. C. Sida.a Sari Prakash (3) ShrilshwariLal (i) ShriG. B.S.
Exchange) (30-6-79) (30-10-78) (2-9-80) Sainti,
(23-5-80)
(ii) Shri S.N, Vohra  (ii) Shxi Avtar Singh
(18-7-79) (25-2-78)
Tis Hazari Shri Kesho Ram_, Shri B,L, Sethi (i) Shri S.K, Gandhi (i) Shri Rajinder
Exchange (4-7-79) (29-6-79) (26-11-79) Singh
(21-7-79)
(ii) Shri Ravi Parkash
(18-7-79)
Karol Bagh | Shri S.K. Ghose Shri N.D. Grover (i) Shri Jai Prakash (i) Shri H.S. Dua
Exchange (18-7-79) (19-7-79) (19-11-79) (1-6-78)
(ii) Shri T.S. Arora
(27-2-79)
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(1) (2) (3)
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Central Aid for Purchase of Sophisti-
cated Trawlers for Prawus

5061. SHRI BAPUSAHEB PARULE-
KAR: Will the Minisler of AGRICUL-
TWURE be pleased o slate:

(a) wheiher Government are aware
that prawns, a quality of fish worth
erores of iupees is exported from
Ratnagiri district in Maharashtra
every year; and

(o) whether Government are aware
that there is high potential for catch
of thig quality of fish on Western coast
of Maharashtra anq whether Govern-
ment would give Central assistance to
boost this business for purchase of
sophisticated trawlers to fishermen?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) and (b).
The information is being collected and
it will be placed on the Table of the
Lok Sabha in due course.

Transfer of Farmers Training Centres
to State Governments

5062. SHRI SATISH PRASAD SINGH:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Farmers Training Cen-
tres of the Directorate of Extension
have now been transferred to the State
Governments;

(b) if so, how they are doing under
thig changed condition; and

(¢) whether some of them are now
being closed by the State Govern-
mentsg?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHR1 BIRENDRA SINGH RAO): (a)
Yes, Sir. The Centrally Sponsored
Scheme of Farmers Training and Edu-
cation which was in operation since
1966-67 (with 100 per cent Central
Assistance) has been traunsferred to the
State Sector according to the decision
ot the National Development Council
with effect from April 1979.
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(b) Since the transfer of the scheme
the number of courses conducted by
Farmers Training Centres anu iae
number of participants are less.

(¢) Yes, Sir. According to the infor-
mation available the Governments of
Assam and Rajasthan have abolished
the scheme and have closed down the
Farmers Training Centres. The Gov-
ernment of Bihar have issued sanction
upto 19-9-1980 for continuance of 4
Farmers Training Centres out of 7
which were in cperation at the time
of transfer of the scheme to the State
Sector.

—_———y—

Statement correcting the Reply to Un-
sliarred Question No. 2349 dated
30-6-1980 re: Housing Schemes, for
Weaker Sections by HUDCO and
LIC.

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): To the
Unstarred Question No. 2349 lo-
30-6-1980 in the Lok Sabha, I gave the
fellowing reply:—

“(a) No, Sir.
(b) Does not arise.”

2. However, some new facts in regard
to the Question have come to light anAd
accordingly the reply already given
needs correction. The reply to the
Question may, therefiore, Le read a.
fol cws:—

“(a) and (b). The Government of
India [Ministry of Finance (Depa.t-
ment of Economic Aftairs—Insurasce
Division)] has asked the Life Insur-
ance Corporation ¢f India tg set aside
an amount of Rs. 10 crores for rural
housing at concessional rate of in-
terest and frame a suitable scheme.

The Life Insuance Corporation of
India has accordingly submitted a
scheme to the Government of India
[Ministry of Finance (Department of
Economie  Affairs—Insurance Divi-
sion)] and the same iz under con-
sideration of that Ministry.”

B TR

3. Inconvenience caused is regretted.
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12.05 hrs,

CONVICTION AND RELEASE OF
MEMBERS

MR. SPEAKER: I have to inform the
House that I have received the follow-

ing communications:—

(i) Wireless message dated 18 July,
1980 from Judicial Magistrate,

Meerut.

“I have the honour to inform you
that Swami Indervesh, M.P.,, was
tried at the Court of the Judicial
Magistrate befcre me on a charge of
violation of Section 144 Cr.P.C.
punishable under Section 188 IPC.
On 18-7-1980 after a trial lasting same
day I found him guilty of charge
under Section 188 IPC and sentenced
him to imprisonment for the period
of 11-7-80 to 18-7-80 simple imprison-
ment already undergone.”

(ii) Wireless message dated 10 July,
1980 from Judicial Magistrate,
Meerut.

“I have the hcnour to inform you
that Shri Manohar Lal Saini, Mem-
ber of Lok Sabha, was tried at the
Court of the Judicial Magistrate he-
fore me on a charge of violation of
Section 144 Cr.P.C. punishable ynder
Section 188 IPC. On 19-7-80 after a
trial lasting same day, I found and
sentenced him to imprisonment for
the pericd of 11-7-1980 fo 19-7-1980
simple imprisonment already under-
gone.”

(ili) Wireless message dateq 19-7-80
from S.D.J. Meerut,

“I have the honour to inform you
that Shri Jagpal Singh, MP, who was
convicted and admitted in jail on
14-7-1980 for a charge under Section
188 IPC was released on 19-7-1980 at
8.50 hours after undergecing seven
days simple imprisonment.”

(iv) Wireless message dateq 19.7-1980
from District Magistrate, Buland-
shahar,

“Regarding arrest of Shri Mahmood
Hassan Khan, MP, of this District.
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Shri Mahmood Hassan Khan, MP,
has been convicted on 19-7-1980 under
section 188 IPC and sentenced to
undergo SI for the period already
passed in Jail and has been released

on date.”

12.10 hrs.
RE. ADJOURNMENT MOTIONS

MR. SPEAKER: 1 have received
notices of 3 Adjournment Motions to-
day. Shri Ram Vilas Paswan's Ad-
journment Motion 1elates to reported
kiiling of 4 Harijans of Karvsarua vil-
lage in Sasaram Block, District Rohtas,
Bihar, and 2 Harijans at Sivsagar Police
Station of the same district by the
Police. There will be opportunity to
raise this matter during the discussion
cn the Demands for Grants of Ministry
of Home Affairs which is going on.

Shri Mani Ram Bagri has given
notice of Adjournment Motion regard-
ing flood situation in Haryana. I have
admitted a Calling Attention notice
regarding floods for tomorrow.

In regard to the Adjournment Motion
tabled by Shri R. P. Yadav regarding
deaths of several persons due to poison-
ed liquor in Delhi, it can be raised
during discussion on Ministry of Home
Affairs.

I have acceordingly withheld my con-
sent to the above Adjournment Motions.

PROF. MADHU DANDAVATE (Raja-
pur): Under Rule 223 I hav. given a
notice of privilege motion against the
Union Health Secretary.

MR. SPEAKER: I have allowed vou
to raise it under Rule 377.

PROF. MADHU DANDAVATE: But
377 is a different thing.

MR. SPEAKER: You have given both
the things. So, I have allowed yocu to
raise it under Rule 377.

PROF. MADHU DANDAVATE: Do I
take it that you have rejected my pri-
vilege motion?

MR. SPEAKER: That is under my
consideration.
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MR. SPEAKER: Mr. Halder, what do
you want tc, say?

SHRI KRISHNA CHANDRA HAL.-
DER (Durgapur): Sir, I have given
notice of a Privilege Motion under Rule
222 agMinst the Agriculture Minister,
Shri Birendra Singh Rao.

MR. SPEAKER: 1 have taken note of
it. I have sent it for factual informa-
tion. Now, Papers Laid.

(Interrupiions)

e

12.12 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REpPORT, ETC. OF UNIVERSITY
Grants CoMMmrssion, 1978-79, ANNUAL
ACCOUNTS OF REGIONAL ENGINEERING
CoLLEGE, CALICUT FOR 1978-78, ANNUAL
ReporT, ETCc. OF KARNATARKA REGIONAL
ENGINEERING COLLEGE, SURATHKAL FOR
1978-79, ANNUAL REpPORT, ETC. OF
NorTH-EAsTERN HILL UNIVERSITY, SHIL-
LONG ¥OR 1978-79 AND ANNUAL REpORT
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oF REGroNAL  ENGINEERING COLLECE,
DurcapuUr, 1978-79

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): Sir, on
behalf of Shri B. Shankaranand, I
beg to lay on the Table:—

(1) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the University Grants Commission for
the year 1978-79, uynder section 18 of
the University Grants Commission
Act, 1956.

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Commis-
sion for the year 1978-79.

[Placed in Library, See No. LT-
1112/80]

(2) A copy of the Annual Accounts
(Hindi and English versions) of the
Regional Engineering College, Calicut,
for the year 1978-79 together with
Audit Report thereon. [Placed in
Library. See No. LT-1113/80].

(3) (i) A copy of the Annual Report
(Hindi and English versions) of the
Karnataka Regional Engineering Col-
lege, Surathkal, for the year 1978 79.

(ii1) A copy of the Annual Accounts
(Hindi and English versions) of the
Karnataka Regional Engineering Col-
lege, Surathkal for the year 1978-79
together with Audit Report thereon.

(iii) A copy of the Review (Hindi
and English versions) by the Govera-
ment on the working of the Karna-
taka Regional Engineering College,
Surathkal, for the year 1978-79.

[Placed in Library. See No. LT-
1114/80].

(4) (i) A copy of the Annual Re-
port of the North Eastern Hill Uni-
versity, Shillong, for the year 1978-
79.

*Not recorded.
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(ii) A copy of the Review (Hindi
and English versions) by Government
on the working of the University.

[Placed in the Library. See No. LT-
1115/80)

(5) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying simultaneously the Hindi
version of the Annual Report ¢f i‘he
North-Eastern Hill University, Shillog
for the year 1978-79.

[Placed in the Library. See No. LT-
1115/80]

(6) A copy of the Annual Report
(Hindi* version) of the Regional En-
gineering College, Durgapur, for the
year 1978-79. [Placed in Library. See
No. LT—1116/80]

DETATI ED DEMANDS FOR GRANTS—
MINISTRY OF PLANNING, 1980-81

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): I beg to lay
on the Table a copy of the Detailed
Demands for Grants (Hindi and Eng-
lish versions) of the Ministry of Plan-
ning for 1980-81 .[Placed in Library.
See No. LT-1117/80]

DETAILED DEMANDS FOR GRANTS—

MINISTRY OF EDUCATION AND CULTUAE

(DEPARTMENT OF EDUCATION AND DE-
PARTMFNT OF CULTURE)

SHRI NIHAR RANJAN LASKAR :
I beg to lay on the Table:

(1) A copy of the Detailed De-
mands for Grants (Hindi and English
versions) of Ministry of Education
and Culture (Department of Educa-
tion) for 1980-81. [Placed in Library.
See No. LT-1118/80]

(2) A copy of the Detailed De-
mands for Grants (Hindi and English
vergions) ot Ministry of Education and
Culture (Department of Culture)
for 1980-81. [Placed in Library. See
No. LT-1119/80].
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DETAILED DEMANDS FOR GRANTS—
MINISTRY OF SHIPPING AND TRANSPORT

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGd):
I beg to lay on the Table a copy of
the Detailed Demands for Grants
(Hindi and English versions) of Min-
istry of Shipping and Transport for
1980-81. [Placed in Library. See No.
LT-1120/80]

DETAILED DEMANDS FOR GRANTS—

DeEprT. OF ENERGY AND PAPERS re.

AtomMiIic ENERGY ProJEcCTs IN TARApPUR
AND RAJASTHAN

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): I beg to lay on the
Table:

(1) A copy of the Detailed De-
mands for Grants (Hindi and English
versions) of Department of Atomic
Energy for 1980-81. [Placed in Library.
See No. LT-1121/80].

(2) A copy each of Safeguards Ag-
reements (Hindi and English ver-
sions) in respect of Atomic Energy
Projects in Tarapur and Rajasthan.
[Placed in Library. See No. LT-1122/
80]

DeraiLep DeEMANDS rFOR GRANTS—
MINISTRY OF WORKs ANP HoOUSING

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMAD USMAN
ARIF): I beg to lay on the Table a
copy of the Detailed Demands for
Grants (Hindi and English vevrsions)
of Ministry of Works and Housing
for 1980-81. [Placed in Library. See
No. LT-1123/80.}

*English version of the Annual Report was laig on the Table on Tth

July, 1980.
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Fmar REePORT (Pt. II) OF INDIRECT

TAXATION IN ENQUIRYy COMMITTEE,

DeTAILED DEMANDS FOR GRANTS—

MiINISTRY OF FINANCE, PARLIAMENT
ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg to iay
on the Table:

(1) A copy of the Final Report
(Part II) @ (Hindi version of the
Indirect Taxation Enquiry Com-
mittee (January, 1978) together
with an explanatory note. [Pluced
in Library. See No. LT-1124/80]

(2) A copy of the Detailed De-
mands for Grants (Hindi and Eng-
lish versions) of Ministry of Fin-
ance for 1980-81. [Placed in Library.
See No. LT-1125/80.]

(3) A copy of the Detailed De-
mands for Grants (Hindi and Eng-
lish versions) of Parliament, De-
partment of Parliamentary Affairs,
Secretariats of the President and
Vice-President and Union Public
Service Commission for 1980-81.
{Placed in Library. See No. LT-
1126/80]

12.18 hrg

ELECTION TO COMMITTER
NATIONAL SHIPPING BOARD

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. 2.
SHARMA): Sir, I move:

“That in pursuance of sub-section
2(a) of Section 4 of the Merchant
Shipping Act, 1958, the members of
this House do proceeq to elect in
such manner as the Speaker may
direct, four members from amongst
themselves to serve as members of
the National Shipping Board, Sub-
ject to the other provisions of the
said Act.”

MR. SPEAKER: The question is:

“That in pursuance of sub-sectiom
2(a) of Section 4 of the Merchant
Shipping Act, 1858, the members of
of this House do proceed to elect,
in sych manner as the Speaker may
direct, four members from amongst
themselves, to serve as member of
the National Shipping Board, sub-
ject to the other provisions of the
said Act.”

The motion was adopted.

MR. SPEAKER: Now, matters under

Rule 377. Shri Palaniappan.

st = feene arewr (Frofigx) : **
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st vw femrq qragr @ **

MR. SPEAKER: Whatever has been

said without my permission shall not
be recorded.
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‘PEnglish version of the Report was laid on the Table on 28th April, 1978.

**Not recorded.
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Shr Ram Vilas Paswan, Shri Mani
Ram Bagri and some other hon. Mem-
bers then left the House.
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MATTERS UNDER RULE 377

(i) NEED FOR ADEQUATE SUPPLY OF
WHEAT AND WAGONS FOR TRANS-
PORTATION TO Tamir NAbpU

*SHRI C. PALANIAPPAN
(Salem): Mr. Speaker, Sir, under
Rule 377 I rise to refer to the follow-
ing matter of urgent public impor-
tance. In Tamil Nadu there are 29
Roller Flour Mills, in which thousands
of workers are earning their liveli-
hood. These Roller Flour Mills need
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monthly 65,000 tonnes of wheat. Be-
sides this, the public in Tamil Nada
requires 25,000 tonnes of wheat. The
total monthly requirement of wheat
for Tami] Nadu is 90,000 tonnes. At
present only 30,000 tonnes of wheat
are supplied to Tamil Nadu, in other
words only one-third of requirement
is met, Taere is no stock of wheat in
Coimbatore, Tiruchirappalli and Tan-
jore Districts. At this juncture, wheat
supply to Tamil Nadu should be con-
tinued. The current sypply of wheat
to Tamil Nadu meets the require-
ment of 29 Flour Mills for ten days.
The workers in these mills are facing
the threat of unemployment, because
for 20 days they do not have any
work. The other workers engaged in
the transportation of wheat transport
workerg and coolies are also facing
unemployment. When wheat is avail-
able, wagons are not available; when
wagons are available wheat is not
available. The Government should
ensure adequate supply of wheat
as also the required number
of wagons for transportation to
Tamil Nadu. I request the hon.
Minister to make a statement giving
the details of steps taken for the sup-
ply of wheat and wagons to Tamil
Nadu.

(ii) NEED FOR IMMEDIATE PAYMENT OF
THE PRICE FIXED BY THE AGRICUL-
TURAL PrRICEs COMMISSION TO JUTE
GROWERS

SHRI SOMNATH CHATTERJEE
(Jadavpur): The decision of the Jute
Corporation of India to buy only
about 6 to 7 lakh bales of raw jute isa
matter of very serious concern. The
jute production in the Eastern States
this year is estimated at about 8.5 mil-
lion bales. If steps are not taken by
the Government and the Jute Corpo-
ration of India to purchase raw jute
from the growers, the price may fall
far below the minimum price of Rs.
160 per bale fixed by the Agricultural

**Not recorded.

t

*The original speech was delivered in Tamil
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[Shri Som Nath Chatterjee]

Prices Commission. TUnless the deci-
sion, is changed—and the Jyte Corpo-
ration of India or other public bodies
do not purchase raw jute, the gro-
wers, who are mostly small farmers,
will not get the remunerative bprices
and will be in the clutches and mercy
of middle men who work in collusion
with the mill owners. To protect the
small farmers and prevent the collapse
of raw jute prices in West Bengal
and other jute growing States by ex-
tending arrangements for purchase cf
jute by Government agencies, it is es-
sential that immediately a decision
should be taken sg that the minimum
price is received by the growers, The
reason which is being put forward by
the Central Goveriment is that due
to lack of adequate storage faci.ities,
the Jute Corporation of India would
not be able to make purchase of jute
on a larger scale. If the Government
provides the necessary funds, the Pan-
chayats in West Bengal can purchase
raw jute, as has been suggested by
the hon. Finance Minister of the Gov-
ernment of 'West Bengal.

It is a matter of serious concern
that a discriminatory treatment is
being meted out so far as the jute
growers are concerned by the Central
Government. While the Reserve Banlc
of India has made a provision of
Rs. 280 crores to the Cotton Corpora-
tion of India for the purchase of raw
cotton, the Jute Corporation of India
has been provided with only Rs. 26
crores for purchase of raw jute. While
the minimum support price for cotton
varies between Rs, 255 and Rs. 265,
the purchase made by the Cotton Coz-
poration of India have been always
at rates above that price. It appearts
that because cotton growers have a
strong lobby at Delhi, they always
manage to get a fair and remunerative
price while jute growers being main-
ly small farmers and having no lobby
or pull are being denied even the price
fixed by the Agricultural Prices Com-
mission.

I call upon the Government imme-
diately to take necessary action so
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that growers of raw jute get the price
fixed by the Agricultural Prices Com-
mission and they are not made to
suffer although they are helping the
country to earn huge amount of for-
eign exchange. I request that the hon.
Minister of Commerce may make a
statement on the position at an early
date,

(iii) PAYMENT TO WORKERS ENGAGED
IN FAMINE RELIEF WORK IN DURCA-
PUR AND BANSWARA DISTRICTS OF
RAJASTHAN

o\ wrer w§ (FigmET) ORI §
glerofly wrT W gy gA argarer fawl ¥
gAgfsa stawrfa @) F, Ao d= &, @
TF ST AR TEa-w1E < w7 @y o §
agrT Ed R v T@Aa B Fugd v
wrarT Agr fear wan o wara w@ey, sfvedy
i all & 12-gelr widAw Ay s9un
HAEAAT FY 7€ § W T ofr Fr o @ &
w¥a wE, WAl W qawd Ta anw
s & 1| QA AXHIR A {ARW XY Sad iw
AT aF A% BT A GF, % aF UZ-F
T @ WF AR gawA WA &
FFr gware 1 ghaa fam A%

(iv) REPORTED STATEMENT BY SECRE-
TARY, MINISTRY OF HEALTH ABOUT
DECLARING HOSPITALS AS ESSENTIAL
SERVICE

PROF. MADHU DANDAVATE"
(Rajapur), The Union Health Minis-
try’s Secretary, in his press confe-
rence in Delhi held on 18th July, 1980
hag given a threat to declare Hospitals
as essential service in view of the
strike of the junior Doctors of :six
Delhi Hospitals,

This declaration was made outside
the House when Lok Sabha was in
session and when the Minister for
Health had clearly stated that there
was no proposal to declare hospitals
as essential service,

The Union Health Secretary has
thus contravened well established
convention of the House Instead of
making efforts to settle the strike
amicably through negotiations, the
Government has decided tp appoint
500 new doctors in Hospitals in Delhi.
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In view of these deevlopments, the
Minister for Health should make a
siatement on these issues.

(v) Froops 1nv KERALA.

SHRI A. A. RAHIM (Chirayinkil):
Mr. Speaker, Sir, I would like to
bring to the notice of this House, the
Prime Minister and the Finance M:n-
ister the havoc caused by the unpre-
cedented floods in Kerala in the last
fortnight. It has already claimed 42
human lives. Over 14,000 houses have
been destroyed and over 22,000 dam-
aged. Crop loss has been extensive.
Eight of the eleven Districts of the
State have been badly affected. The
State Government have made a preli-
minary estimate of the loss at over
Rs. 20 crores. They have already
ordered some relief measyres. Govern-
ment of India should urgently con-
sider extending interim Central assis-
tance pending a final assessment hy
a Central Study team who may be
sent to the State immediately.

——

12.26 hrs.

DEMANDS FOR GRANTS (GENE-
RAL), 1980-81—contd.

MiNisTRY or HomMmE AFrarrRs—Contd,

MR. SPEAKER:. Now we start with
the discussion on the demands of the
Ministry of Home Affairs. Shri Sukha-
dia.
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T & wmadg weer sy wie wAtdw X

 x .
Tmer g afew Iy fNRAIU FE mﬁ‘_g
& wowr Usdfas sw saTEr & snEr 9@
mw & gawa § f& ww qwoew ama Ay
THRY N 5 @ wR&wew w1 owifagd g
faedr | & Qo ArReT St § oo Ty
=g & wvafwa safem moveifosar €Y
WEAIHT  FT 3T W aF AT Awm wr o
Y QAT @Y U AT ;A A wEE A
fraam #vd afers a3 & & ¢ fafe=a
AR ¥ vusr o faew war & 1 SfEw
T & wRT WA wmEwEfEsar v g
W waads ¥ Awe NS ¥ TE (AR
aFd ag Fw v &N f5 oo awer
T & g1 &Y wrw wg Af wwy v wewr
w7 ofos g 1 AT s g fR owe
I HE B WK & fom ¥ @A ol ug
=t sfe #Y e & A Wik daer wor
& fod ot snom A et gw frew, oY
W oaTd Y qE £ | 59 AT qgr &
UIWE T & AT F q={ AN T
T g 9w w=T famr gwr ar sEmw
TaraY, faRfecit & 2w & frwred, SR

F A aw fak KX wmr ww @ @y
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foarr s &, S a@ faodff afey &
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B asl | #1E W QATsr A9 @ A,
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f&ga, araw qw ¥ <gar afgd W Suw
9 #iw ¥gi v (s faely @war sy
IAFT FG ¥ (Farer srAr 9fEg¥, T@w @R
2w & wurA gy gETr ofr ¥ o T A #v
TRl JUaT wFq I qg waR W § @
FEA (aady i & wewi WA |
faa ®¢ ygd 1971 Ty @A FE | WG
1971 AT Alq 47 wE IqF Mg {2 T
a0 & ey g FTIRWA FT qE ¥ W
ST WA §  IAF Wy g qvadrad w0
T | g AT xgrA wEr ST A G BIS
qarT 7 W@ sF, 1971 ® T FH
ez agt @, A fadr e @@ &7
@ wg, faqr fradows & areEE G8 &
F 1 K gARar g I9E Ak € al
AW TATST GoAT TGT TAT § | WAL TWH
g 3iF axx ¥ fasa m@gar ¥ Qv IJawl
faeey & 9o waer (war sog | AN WA
# & qama g€ @ ol snmm § @ O
G WA ST

a4

T T § faear sugq FAT @das @
2w gl qx meifadsr ®) ara &Y,
wfgarsii ox ugifadia it arq & AT grgaed
. vgrfadisr ) &ty g | @few g S
& Ty WOF wgAr g oug weq v fR
1% 2w % Sfafafuer a1 2, fafisa o
¥ g7 g W faer wam, wUE & wig
faamy w0 g @1k w0 w47 & g, FAY
feafa faren o), famy akR & +:31 SR
fed =il 7 & wwmar g oT@ 9 TR
TRUE & faur fRur s@em O W Q@ &
qEAT gen f& o§®, 1977, W@ SAdr orEf
# g wif www arg fafaw sAwE @
KL Fpar ST, aREQ gl #1 ader
STAT, Hiw 9au fe-wrsrgdma ®) feafa @
TeT fur ST, WETO wEEdt ¥ W wE
w19 feur, &fudi cfar & svavg & av
A 9T W wAAr fedl g@l e W ooar
FaE ST AT Tq qTq & Fuer (R o
e awig & Sd) owty § € gqw F
a1 vE mre A feafa sarar @ad @ &0y
| wwr F wae ¥ g &g 6 6o
X g9 § A1 0% @ gua g9 $1 T9f
o g A dg few womAl ¥ a0 W Swrar
Jaq & 7 T W i@ 4@ R A e
Mg & ol R & I N Sarar w491
TN & g AT &1 FFET & AF qIA
f o AT SAEw F A ATAT qIET
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qt 7 I USat & avarq § srEr ¥ vawer
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AT AT a2 741 Wdi & | THT FRO A
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FRH A fafeas . & ¥g w1 § & gfaa
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TERT Tw owam . fAg o v owqs g
F, WOF AOONRTRIE a<al &1 q9 [0 AT
qE I T Frat W A F AR AR
¥ gEaew w1 fewegsws fFar war
STAEAr & wrary 9 HAF Al F IR
IR far war 1 IE StrdluaT & gforrg-
TIEY WA qga WA F yy A7 WA HY
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UET % qga ¥ OF WAy S Wy §
ST fr ¥z weRaE & FEgAr @y & 1 ARW
H Iaq &4 AT 9rfgd, a2y §F A1 TR
TEFERX T I8 A @ HE wear &,
qre gratg st fang & 3w AF wEA 9
AT g 1 AfFA FX Ardea gen w37 06
FATAT Simg ZRSAT YL mew=R gar 3, &9
fafare wrga 1 AW A 7 ™7 § Alwa
T 4 frd) & fouw & % Stagodio ¥ SiF 77
FY Al 91 HIR TG 4 ARG ¢ WL
WY WANF HZAT U 47 gq g7 9T AT
qAT & STY ST F@A X Fge faorg ey #Y
o & feeedt WA 331§ wf o ) w0 oaqT
R WEIAIR AT UM AT | WM UF TE
Al B AF HATH 3§ 14T & 1 HPFA
IE FFT KL AT AL ISE M€ A | BT
FE T A FATT A T &¢ |WATsl ISE oy
§ wfea fagw & afe s sd & S A
T GH( IERT AFL F40 IA 97 ¥ W7 &
ag WA IBTE TE fE A K GERIT Y
graTed fami sier wrfgd ?omarw & gfidera
Fama R, @09 g, FrgF aF 4 T
UF GRF FgA 5 osieqr dersi T sSRewT
gt arfgd wrenfa &, faftalees wred-
@ «f, Qeiforaa argf@a 1, S w70
FTaT & fF IAET wrdwws e wrfgy « arg-
MY g AAYA F Y S FLA A7 A1
sl & av g o FE srar & v ogade Wy
o F & g wergd®l F amg wR A E
frat witar 9fgd | Nww 93 g 6 xaEr v
el § aFl § 7 UF wgar § oo iw
FreAT 94U TG, w1 Fgar  fF 1971 F
FeTq F EE F FAL TN WX FEL FEA
§ 5 ww€rorg ®1 @A W@ w94, OO
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faeRTd gt 9t § fa<ed am ¥ W
®TH T AT FT AW ISTN AR §
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w1 ¥, forga aog ¥ W w9 ver ¥ 33
Al ®y ger WrQ ageA W gaAr 1 &
ATAHG g Wl S ¥ Fgar Agm F W q4GA
) gEmy § AFY Woras o fawa, S
@zg ¥ o= fawsw Y oy fed, o
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gfads & w=T fediemese Jar frur wig
g gT AW F gara d@ 5 arf fe frad
ATY ISTHT FAAMTAT W F YL ATHT
w ISt 90 g+ ewfan & oqw wel)
o q FFAT AEW, FAr gary fas T oA
4 JIAANT TIET A Fgr 41, H I9K0
¥ wgaT g f& AT W TW AvE w1 TAAL
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& O @rg-gEEsT @i X e gy &
cw ¥ wfw varfay gFfl 1 ag a@ A
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HRI AL WIEF § W FTIL H sugeqy
FUA ® g | g4l & g oWl W &
FgAT 91E a7 {6 S FEaH srawyE g, adwe
FIA T 0 740 FGA_AX F7 Fragqsar g,
A ag @ Ared WK FW & W wTYA W
e AT ASAA F A wqriyq wlorg, w
IAFT TTT FOW | FFA I FIOArT qgd
R U F7 T AT AT FOUW | #4@is
it ¥ @ "@asT gy A fzar @ A A
AFT TH G4 A WA §

T A a9 Ko, o & w7 ey &
f& & @ 3w & #= A NF 3w g ?
qEH A AT WL GAT &, FIFGHT SAqT &
T &0 U ¥, TS AIEL ATS IgA
& AFET ¥ w9 g, Afwq § ag masT 48
Faar & owrs A feafaar diw & 7€ &
T TH FW & wrawysAr Ag § | wAA
qEA 4T FIAT 19 § I IaF FIL §F W7Y
AT ¥ F"T WATLFAT § WIT AT WU
feagy & f& 87 &N & H=RI ATFL 4T
AFT F L FL | IR FrOW O Fefwad
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FIX ¥, 4 HEHT UTFHF-TH & @A F)
MAWFA § |

HAATd meysr oY, IW@ & QHF WIT W
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ATIAYE 47 q(q IsdqT &, FH AIE@S B
i vl §, W W ITws
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& f& fereafe afweaig &1 fgear g sifga
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T g wIT AN A F A< 3L AT @Y
g T Fad A2 waH vadfrs  foafa w8y
AT FAAY T W Wi § Fraw wror
saifern o @ & | g4 gIAt Y IS
AW F WXL AT & IAET0 G T A}
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AT 17 T FE, g F¥ 99 gwar §
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qr Wr § | wreEIAAstd afg wosdr sl sy
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QAT & WA T, ATA( TN FY T qGE¥QX
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SHTT § agrar faaar § aY 9% wa W dond
F o ¥ 17 FQ ¢ it v g, awr
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WG FAATE FAT 7
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gr fadgn & ag Fea1 wgar g &
zrewsy & fog wq wagl o gRNEEY sarEa
Fmy v ¥ ) oz A5 &, Ahex da b
sqr ¥ fF aweqrd § 30- 35 A FrEASH
g, @t aTg ¥ T GAW IAX g I A,
T S PAr AT A WY TF FIEAA
der st &, st @ga faowr gwr ¥\ W
wrqxy Fond oft, gak wiaw gar & owEr
qT wH wrardy §, xgt 1 wAraIT SR
varer &, Afew wstearw § sigh wrandy agd
Surar ¥, AT XA SATRY W wEAr FW Y |
raw fAeare ¥ ¥ # wrAw@sar w@ g A
g § fF warew g@ g wedren ¥ fanz

=T
L

us fiw ¥ ag fAIg FCUr AEAT §
fs @ ¥ W= g @ qfak
wax § A, Ao THo Tko, Mo ATTo G,
wraTR wEEed, o wrfe qHo THo, wify 1
sy ag wediea ¥ faard w@ & fawa @i
& fr taf e A werwmen fewte qenf
T IR saw F& ww  feww o
N gFar T--"17 A FE & 7% wo-
storr v ¥ oar ook fang st §, Afew &
mgﬁ::ﬁmmmaﬁwiwé ax
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arfy 3 fv Ferar @7 & arx IawY w70
fgarrar @ ) FAT AY JoqART A TrN
fs Y o THo TFo }, I ;e F add

EEEE

3

WY 58 AW ®Y AL aw AFD A @ wwA §
IgN WAt F gt ge & oWy dvwdr o
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SHRI RAM JB%}’HMALANI (Bom-
bay North WestyX' Mr. Speaker, Sir,
we are debating the Demands for

Grants of the Ministry of Home Af-
fairs.

A N g7 grh
w3

One test of determining the adequa-
cy of the performance of the Ministry,
perhaps, is to be furnisheq by the
main role which the Ministry off Home
Affairs has to discharge and’ which
the Ministry of Home Affairs must
provide which is the feeling of secu-
rity and wellbeing of the citizens of
this country. One has only to ask one-
self a guestion honestly—do the peo-
ple oé/tcllmis country during the regime
of Sdrdar Zail Singh, feel safe and
secure either in their homes or out-
side their homes whenever they go
about in the streets? This requires to
be studied.

If one were to ask the question
honestly,/ there is only one answer.
That is, every section of the people
of this country has an uneasy feelng
of fear, more than a feeling,of cur-
rent fear of foreboding of :i‘fpending
disaster. I do not want to unfair
to the Home Minister; I do not deny
that there js g class of people who do
feel safe and secure in this country.
But, Sir, the snag is that those who
only fee] safe and secure in this
country/are the dacoits, the rapists,
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the murderers, the corrupt brokers
and, above all, the tricksters the cor-
rupt foreign bankers, who hold funds
under camouflaged names, the money
stolen from the poor people of this
country. These are the classes of/peo-
ple who feel safe and the Home Minis-
ter’'s satisfaction can only arise from
the circumstance that these classes
are themselves so widespread and so
colossal that they could claim that a
large number of people of this coun-
try argf happy and will be happy in
spite of hig misrule. Even Mr. Zail
Singh would not deny that it is the
legitimate role of the Opposition to
draw the attention of the Govern-
ment d the people of this country,
to the/tragic realities, to the tragic
situation, that prevails at the moment
and to the causes of that tragic situ-
ation and to the possible remedies
which ought to be applied. I find that
this rele of the Opposition itself is
being / denigrated. I have carefully
listened to and, at least, I have tried
to read, the speeches that were deli-
vered on Saturday in this House by
the very distinguished colleagues from
the Treasury Benches. I find that
every atternpt by the /Opposition to
draw the attention of the Govern-
ment to its failures to its incompe-
tence and to its own corruption, is
being viewed with suspicion. It is
being decried as it is being tried to be
suppressed.

Sir, I have one/word of caution to
utter that, at the end of this debate,

Sardar Saheb will get up and enter-s,

tain us to a few couplets of Urdu and
will indulge in a few jokes./ (Inter-
»Fupttong) Sir, the faithful people
around him will dyly clap and applaud
and there would be some hilarity in
the House. And the hon. Home Minis-
ter will go back home to his Home
Ministry and everybody will say that
he wasfa jolly good fellow. But, Sir,
it is not the kind of attitude with
which we have to deal*But we
have to deal with such 5 tragic situa-
tion that confronts the country to
day. This requires no evidence. But,
since[my distinguished friend, Mr.

Frank Anthony, happens to be here,
it compels me to cite the evidence.
But, the evidence which I will be
able to cite could not even be more
remotely characterised as partisan.
But, it is myAduty to produce before
the House witnesses of unimpeachable
credibility and integrity. My witness
Number one is a gentleman, recentl.y
nominated by the distinguished Presi-
dent country, to the House of

Eadeerho happens to be {(
running hlS/ own newspaper at the (.
same time.

Sir, in his newspaper of yesterday
under an editorial under the headung
of ‘Crimes in the Capital’ he recalls
the advice of Johnson to the citizens
of London that before you leave your/
houge and venture into the streets of

London please make your will. And,

Sir, he does recite that the perform-
ance of the Delhi police and the per-
formance of the Home Ministry leave
a good bit to be desired and he/has
told us that unless these murders and
rapes and things like that—some of
them committed in the broad day
light and under the very mnose of the
Delhi polic re put a stop to, the
city of Delmnd this country will
soon hold a palm to cities like
Chicago and other notorious cities of
the world which are known for theirw

crimes.

Sir, another sober newspaper almost
wholly sold out to the furtherance of
the Congress (I) cause equally /re-
ports that the crimes committed in
every part of this country—particu-
larly the city of Delhi—are a stand-
ing disgrace tp not only so far as the
police are concerned but also to those
who appoint the police; those Avho
guide the police and those who are
ultimately responsible for mainte-
nance of discipline in the police force.
With this kind of evidence one does
not have to go in looking for any
other evidence.

But let me point out/ what happens
in this august House and how the
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members of the treasury benches look
upon this serious and tragic problem
with the levity and that sense of irres-
ponsibility which undoubtedly ougnt
to be avoided if we are to seekf/any
solution of the probelm.

On Saturday my distinguished
friend, Mr. Baleshwar Ram from
Bihar, speaking of this problem made
an astounding suggestion to the Home
Minister. The suggestion which he
madg’ was that the only way to stop
crime/in this country is to punisi
those who punished Mrs. Gandhi and
some of her associates. If this is the
kind of solution which comes from
the mouths of sensible and respon-
sible Members of Treasury Denches
then I am afraid,/ Government will
never improve and crime will not
stop and the law and order situation
will not improve in this country be-
cause you cannot devise correct pres-
criptiong unlesg you have correct diag-
nosis of the proplem and the diagno-
stg is providedfto a Minister ultima-
tely by his colleagues in Parliament
and these are the kinds of diagnosis
which are being pointed out to him
that all this crime which is going on
in the country—rapes, murders and
dacoities__is duzo the fact that some
reople who tried to punish Mrs.
Gandhi have wnot been punished by
Sardar Zail Singh.

Sir, as I said, unless you know
the cause of the cri you will not
arrive at the remedy. /Another cause
which is invariably thrown in our
face—ang this again shows what sort
of troubled imagination my friends on
the Treasury Bencheg have—is that
the RSS and the Lok Dal people have
infiltrateq into the police angl it is,
therefore, that crime has incréased in
the country. Thank God, they admit
that crime has increased. Also thank
God, nobody had the courage ty say
that those police officers who raped
the innocent women and those polic
officers who continue to he a disgrac
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on al} the police force throughout the
country were RSS volunteers who
have infiltrated inty the police force.
But, Sir, all this gpeaks volumes of the
irresponsibility—the intensity of irres-
ponsibility—that they/exercise ;n mak_
ing speeches oyn the Hoor gf the House
Al] that we hear from them s that
crime will stop if somehow you
manage to get out from the police
RSS people and the Lok Dal
peoplé/who have gone into the police
force. And, Sir, anothe, distinguish-
ed friend of mine, Shr1 Harish
Chandra Rawat, from the becautiful
city of Almora said this. I wish he
had made a speech which faj ly
represent; the aesthetic sense off his
city. But, Sir, what he told us 1s
something very strange. He talked
of that famous incident, the notorious
incident, of Baghpat but he asked
the House and he advised the House
to forget it because he thinks iy/ is
not so serious when you compare it
with another incident, That incident
was that some unnamed United Front
Minister had tried to flirt with some
women 1n Singapore. He says tl;ns is
@ more serious incident whlc}v has
taken place, why do you think of
Baghpat. And I want the people of
Almora at least to know through vou

Mr. Speaker, and through what we
say jin this House that their very
this

House /considers that Baghpat is less
serious.”*. If thig is the kind of think-
ing of thch the treasury members
are capable of, I do not know how far
you are going to solve the problem,
Sir, we do not wish to go i?,:?/ people’s
private lives. I don’t know’ who this
unnamed Uniteg Front minister was.
Presumably my distinguisheq friend
who talked »f this was not present in
Singapore and he did not see this
incident. Therefore, he must have
relieg upon some newspaper report,
But, Sir, when you rely on newspaper
report, there is a puge issue of the
newspaper, called ‘Cwrrent’ by no
means a paper favourable either to
the Janata Party or the Bharatiya
Janata Party,

o*Bxpunged as

ordered by the Chair.
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And, Sir, all
be some sen
ercised in this matter.

}ﬂxope is that there will
e of responsibility ex-
HUnterrupt-

ions) ** Theh,—Sir; TWish "to say
thiSqmﬂ".’

PROF. MADHU DANDAVATE
(Rajapur): It was not united; it was
disunited. f
12.59 hrs.

{MR, DEPUTY-SPEAKER in the Chair]

SHR] RAM JETHMALANI: Sir,
1 heard my distinguished friend Mr.
Bhagat saying this ijn commoen with
Mr. Baleshwar-Ram talking to us the
same thing7 The first gentleman
talked about’ this: Why don’t you
g0 about pumshing those wno have
tried to harass Mrs. Indira Gandhi?
Qir, Mrs. Indira Gandhi is the Prime
Minister of this country. She has been
elected by an overwhelming wverdict
of the people of {hig country. We
respect it because we are running the
democratic apparatus and however
much we dislike this phenomenon yet
we respect the peouple’s choice. She
is the Prime Minister of the country
and 1 will, therefore, not say anything
which denigrates the office of the
Prime Minister by referring to the
antecedentg and the character of the
occupant of that august office. But,
Sir, since we are being constantly
provoked, since we are being rnon-
stant]y, proddeq that Mrs. Gandhi was
harassed, the harass? 's of Mrs. Gandhi
must now be punished, Sir, 1 am only
in self-defence entitley to retalate
very briefly and say this that Mrs.
Gandhi wag sent to prison by the
verdict of this Parliament, If the
plea now is that this Parliament
should be punished, the gentlemen are
welcomed to this plea, but after Mers.
Gandhi was punishd by the Parlia-
ment on the same facts a prosecution
wag launched against Mrs. Gandhi in
the Court because it also amounted to
crimes in the ordinary Penal Code and
Mrs. Gandhi who was given by a
somewhat innocent and foolish Janata
Government a chance to go to the

[

judges and establish her innocence on
the very facts of which she hag been
found guilty by Parliament, did not
have the courage to go and fight the
case on merits but she pleaded the
bar of the limijtation and got the case

dismissed. (Irterruptions).
SHRI JAGDISH TYTLER (Delhi
Sadar): 1 personally know what he

was doing. ... (Interruptions).

SHR1 RAM JETHMALANI: I
always find tnat whenever 1 got up
to speak they know that [ am speak-
ing the truth and it acts like chilly
powder on them.

SHRI M. SATYANARAYAN
(Karunnagar):**
(Interruptions)

RAO

SHRI JAGDISH TYTLER: Let him
deny this ... (Intérruptions).

MR. DEPUTY-SPEAKER: Mr.
Jethmalani, vou should stick to ycur
subject-proper.

(Interruptions)

SHR] RAM JETHMALANI: Sir, I
cannot fight with the ignorants who do
not know the records, who dn not
know the judgment.

(Interruptions)

SHRI JAGDISH TYTLER: Let him
deny that he was pot instrumental in
getting those witnesses to tell a lie.
I was a witness to the harassment of
Mrs. Gandhi ang Mr. Sanjoy Gandhi.*

This 1s the kind of justice they were
trying to do to Mrs. Gar.dhi and this
way they were using the police and
now they say it is legitimate. (In-
terruptions).

SHR] RAM JETHMALANI: Sir,
let me point vut that the Supreme
Court found them guilty of trying to
influence. ... (Interruvtions).

SHR] M. SATYANARAYAN RAO.**
... (Interruptions).

SHRI JAGDISH TYTLER:**
(Interruptions),

**Expungeq ag ordered by

the Chair.
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SHR] RAM JETHMALANT: 1 stand
on the judgment of the Supreme
Court which founq them guilty of
suborning the witnesg and sent him
to jail.

MR. DEPUTY-SPEAKER:: The
whole difficulty is that Mr. Jethmalani
never forgets that he is an advocate.
You please come to the subject-proper.
Your time is over. You will have to
complete now.

SHR] JAGDISH TYTLER: Sir, he
is making false statement.

(Interruptions)

SHRI M. SATYANARAYAN RA ..
(Interruptions)

SHRI JAGDISH TYTLER: 1 can
say that for six monthg I was with
him, after him, and I was trying to
find what he was doing.

(Interruptions)

MR. DEPUTY-SPEAKER: Please
sit down....

SHR1 M. SATYANARAYAN RAO:
We cannot tolerate it when our Jeader
js being attacked like this. What
is he talking?

MR. DEPUTY-SPEAKER: He has
not used any unparliamentary
language. Now, please come to the
subject proper and finish your speech
within  two-three  minutes, Mr.
Jethmalani.

SHR] RAM JETHMALANI: They
are stinking....(Interruptions) I do
wish through you to invite the atte.n-
tion of the Minister for Home Aﬁ’au:s
and any representative of his who 18
here to the incidents which have taken
place in the city of Delhi. Let me
recall that** a por employee, suddenly
fell out of a moving Fiat car on the
streets of Dethi. A gentleman was
found inside the car with two glasses
and a bottle of Whisky and a bottle of
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Gin. Has the Home Minister dis-~
covered the identity of that gentle-
man. ...

MR. DEPUTY-SPEAKER: Please
do not mention any person who is
not a member of thisg House. Do not
receorq it; that will be expunged....
Please sit down. Mr. Jcthmalani has
mentioned the name of a person who
ig not 3 member of this House.....

SHRI RAM JETHMALANI: T have
not mentioned any name.

MR. DEPUTY-SPEAKER: Then, it
is all right. 1 thought you have men=-
tioned the name.

SHR1 RAM JETHMALANI: I am
on the contrary asking the Home
Minister to determine the name....
(Interruptions). Truth js very un-
pleasant. Let me give {them some
more truth. 'The same gentleman
sitting in the car....

MR DEPUTY-SPEAKER: Please
come to the subject proper and com-
plete. You have already exhausted
your time.

SHRI RAM JETHMALANI: We are
talking of the law and ovder....(In-
terrptions). A gir]l, called Purnima,
fell from the fifth floor of a Delhi
building. She fell on the road and a
persop on seeing this womap fall, with
an exclamation ‘O God, help me’ ran
from the scene of offence. He was
noticed by the Chowkidhar; he was
identified py him. Why has the Home
Minister and his police not yet identl~
fled that man?**¢ (Interruptions). IR
this kind of thing goes on. 1 am
sure, the crime in this country wilk
never come to a stop. Political
patronage and membershipof a politi-
cal party have come to mean an
instrument of immunity from prosecu-

tion.

MR. DEPUTY-SPEAKER: Please
conclude now.

s*Expunged as ordered by the Chair.
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SHRI RAM JETHMALANI: I wish
to talk about another serious problem
which confrontg the nation today and
which has been confronting the nation
ever since Mrs. Gandhi’s Government
came to power. 1 am talking of the
turmoil in the North-East of this
country. Once again, the diagnosis
is wrong and, therefore, the prescrip-
tions are bound to be fallacious. Once
again, I hear Mrs. Gandhi occasionally
insinuating though her followers
insinuating a little more overtly, that
it is some kind of RSS mischief that
is taking place in Assam. Someilimes
Sardar Zail Singh says that some
foreign imperialists are involved,
sometimes our Commmunist friends talk
of some kind of a body involved there.
These are all wrong solutions. These
are all....(Interruptions).

MR. DEPUTY-SPEAKER: Mr.
Jethmalani, please complete your
speech,

SHRI RAM JETHMALANI: 1 wish
to repeat for the benefit of the Home
Minister, certain things in a few
words. [ wish to Point out to him
that to-day, it is mainly because of
the reasonableness of the Opposition
parties, it is mainly because of the
soothing touch of my leader Shri Atal
Bihari Vajpayee and some distin-
guished leaders of the Janata Party
that there is comparative peace in that
region; and the students to-day have
given a demonstration of their good-
will to the Government, by calling off
their agitation. 1 hope the temporvary
suspension of the agitation will now
be taken full advantage of by Mrs.
Gandhi, and she aud her Ministers
will see to it that thig is not construed
either as a weakening of the agitation,
or gg the lessening of the confidence
of the students in the cause for which
they are fighting. It behoves the
Government to deal with these people
with understanding—these people who
understang the Constitution and the
country better than either Mrs. Gandbji
or Mr. Zail Singh or any other person
in the Congress; (I) Party wbe is
dealing with this problem. The
#tudents have repeatedly said that

they wisheq to solve this problem
within the four corners of the Con-
stitution. They have said that no
legitimate citizen of this country shall
be allowed to be harassed by anybody,
and the constitutional rights of every
legitimate citizen shall be respected
fully, and shall be enforced fully.
But it does not behove Sardar Zail
Singh—and 't ig an indictment of his
Ministry—that he should have thought,
in the first instance, of using brutal
force, supplemented only by ignorance
of the cause of the agitation. Use of
brutal force was threatened against
thege people—these people who have
law and Constitution on their gide. 1
hope sense will prevail, and wiser
counsels will prevail and due atten-
tion will be paid to the needs of the
area, and to the legitimate demands
of these young men who have been
carrying on this agitation for the last
9 months.

wt wawr fewire wwt (Fyar) - SuTemer
REET, g HWwa ®r [ ¥ §HhA ¥ §
ger gar €1 v A W ww A fw Iw
* fad wg dama & w=_T HIATET HIT
g Harwa ¥ ouwfiear @ ®r AT U
greafes wifs & fags & aga swd &)
g #r gwmar &N ¢ ¥A & {ewRad ag
HATEg 9T Bw ¥ 1A #v snaewt O
7 =S e ®Y fornardr v dHawm a7 )
Ty axFI A foed ®: wiEr ¥ famad
9% FE) 9 WY ) qST F weEy weiy
A TS A GIHETU FT I EF ALA ¥ Sa@r
Agt gWT | WIS §W A WaATHA &1 Heaiwd
axy 5H a1 FT AN g wwa & foeq
gt & usy @ feafqg s57 @ ? cq
¥ gAar qdf &1 Us 91 wR fey s@ar
¥ & W g€ UF W% W W FUE
®Y faslt S @TETT o | Wiy & v

T I FTA ¥ TG JG /T HY A a7 Gy
F giETa W WA AW T@AT BRI o

5733

dur favar war, SuwT ofom o & fa wiow
Fogor ¥ ww & ww gy @@ g (w gerT
gaT & & W dmEemt ¥ &fww 7w wa
W #Fwrad & @i Bare F fm faaar
aifeg ger @1 =wifgd @ ag fafw
oy af wft arf &) cawr @ G fue
Szxardr FTEw gAIR g Hey, oht e fog o<
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[/ waw fewrc wat)

#AfTg FAF wiwa T W 9 6T Fg
W@ 4 5 gz #AET g8 AA F AA
vy & wmigEaee facy garsr IR Ag
Sary #r Fww v fn wrgA W sggear
F feea Gy & wf & fuia® &0 w5 WA
Aafesd &1 § wga WG H AT AEA ¢
fo& faq grard ¥ swa qiff ®) geare faar,
I gz M Qo o gedfas grdoafagt
A wiay ¥ dar gf, 39 gAra ¥ FrE g
¥ 338 ¥ 1 o¢ e wwm oW
dx A fwmr s ogwa, wfew (eefm
¥ FadArq AL @ W0 qEar A amATieE
EmA w1 @ A fwar w1 G&ar 1 g FIW
g f5 wo @Y w174 oYL sgweqr ¥ {erfa |
atfe~ gary a8 exr fFwa fopdy ir FTare sl
Igafen FAT WIT %Y F WEIL 97 FEY,
Ia% 31 fek wd gz ¥y T@F ¥ @ s
AT H/EAT B

St SJzaardr s ag @ % fa 3w giey
Faee QY ads & Al (437 detwrqaie @
{F 3 grm-ed, HIF O8) qAeqrd A1 2@ 7 &y
AT gqqufaae sy § A 21 4 374
9¥7 QBAT F(EATg—o A a4 ¥ F37 fadcy
X & AT A A BT UFKAT WY FTIA 1@ T
gl fargrdr ®wrgea fgar & 7 gEw
qan ARt ¥ @3 ¥ 57 § {5 wwa® ad A
gifgd, fagrfeal ot wew a8 o7 =fgy,
&1 WiE a1 @ Tfgr, T AAT SorAr
ifgd, & & wFar 9 4 T wzarls
g ATETI WY Wi ¥ waw A+ swkay
#IF ® wy@w F oA wifgy 9T gF aqrd
At are § o oaw F wrwd & gg Iy g
oz & 2 1fved 6 wg & way sy sf=a
ey F FHTTRH A {47 &, JUAT Tg F (WA
F 7€ ¥ AfwT I9F ATAR wAW FT glEga
FIHALE FE T W g1 Wiz vk A ¥
a2 g2 fastdy /Y, FTHAT S, FQ BE § BT
faardr &Y, w1 & & TG A% FI FHA
aR w4 &0 gRg far § s@fwad F aie
¥ 97y 097 o wfeauic %2 @ g s ofs-
FqT ® HY WA AT WH | WS
gaq § gdrfeafa g, IoFY GIH AFAT
W A, Chd & f95 ;AT a1 H war N,
waq ¥ wfafwai & soeasy 2w &F wg Wi
¥ 9 Wwr qOeaad Afy g7 99 A q79
W9 @ &Y, q@ a0 o§r wrAqr & & qears

A ¥ga waax &< fomr, far rean
gar fw frar aw@ @ g afew

fadt sfrer ¥ ww g BYaT &1 W ¥ET 9%
qEa AT QT §, Iw faway w5 W3
o W L, T AR T FIHT qeAT
¥ JTq wFIT T IS & AV wrAR qE Y
o ¥ gak faddy faw arwaa. wowr
AT AW IoTA ¥ wfEw wT awx &
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u\{mu’rt&él TRE X Faw ata w&
8 % 5708 & wAT wAw A%F ¥ gwEis
TH A TH GHET T IJAWTT KT FHow w2
® &1 7 7 wgaT e a1} @, gw d4fe-
iz it § Wfaw o Wt A dfafewa
afrwes Wit §, 378 3o Td S & s
TUZ 9T 4 & STH ¥ g4I FT AEY
vl wfgd afew w97 aw w1 woadl &
T wifgd | § A aurd &1 wEgar g fw
L ¥ &t O qEq W I F1 Fifom
0, ST wewta &, Igd GO (awad
i § | gA wred & fx araf & of<@ qwwlar
g, AT 3§ Frat & mw o ;@ (T a%
waH Y gREqT Y, WG &g fager v
8, ¥ qUFEAAT % AE AR gaq @),
IAHT ITAT AE AT gwAT §- TZ FI WO
faadar & mma fadza &

FEAAT ® mATAT FT iAW TH qEW
¥ wEge gAT Ay e F & gIE W
¥ us U7 FTATATT FATA AT FNOW F
® &, Y gfedl T @I F oma &
«TT TH FT T FA A0 4T &, s 3T TG
FTaE & ZATR forazr &AFr ® Vg F7 AE
I &1 0 ofl FIUATN T FAF I &F AW
oY fader qor & AN § AT @A E
fo wg7 ¥ g dawew & WA oww @ § )
gAY %omet wEIEm Ust 233 & fa o1 39
QGHT AT &€ A WY AF HATAG & 7ATN
g7 &fgg, sfe <iw a1 a8 aear g g ¢
USHAAT WAA F AW 4T, TH HIT &V
15-20-25 fgaz HT &y ey vs w2y
g7 wTuT WET AHg @Oa fear aar § wR
Fr€ WY EET @, v ¥ Ay e sl
e, Ia% wwE ¥ A WA AT B
W gxtva gg g & wg T & warany @y,
wig oM o Wttt ¥ waterd g,
ITe q1z § o fvd €&, w97 @z ®a
war g f& & @R & W QY 98, Sfaw xR
¥ agg wEEwEE | ¥ wa fza @
FIETT Y FEAH @ FT wyfwd &1 sev
TN garwr &), agr @ ferRgrs Sy
forgrdl & oo s wor wrfeq oo
T BRI ST AT T &, AW I fqawar
Fyg faggs & f& agd § s@F g
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AN | wgw ¥ qEEA T TG WL GIRT
AT &, &Y gdqar ATATOr FAAT 9T, €F

td gireafadl wr 3w & famtor sicar g

afs 9 aweats® &1 GAAW & AW |

ox w1 g9y F@ zf@de &, ywdr &
wNE ®T wEw AT HIT L, qg € SHAIA &T
FATT | gieoadl & &ed &7 A, Y AT
wyIFE W& T g WX A} A AIFEE
Zrgsst FY g1, 99 F7 WA F aea F @A
N At =rfed W g Wi 9 ferfa d
A @A Fifed (o wgr ¢ gRAA_TF 9T
fody caof & AT T S E 1 WY LILE]
fadeq & o @ o wiwwr &, 39& sl
& aft atew umiwiacifer owaa & @
ghesrd &Y IFFT w1 8 FIGT FE H
Trwar Tifzd W wgr I awes T faar
wqr &, Iasr Fg A ariga faar v
Frfgd

Tdl w72 ¥ ¥ ua aqrx gy (Faga @0
TEFAT F O STAAI AT g F AWigT &
fag &1 wwr ST ¥IM F oA Fer faged
¢ @z L GHTAT ST W B, IA TN
faary w@r Fifgd | Iqeaer AR, Wa gHd
qr oA &, X S0 FT JrIar o= fw owrs
falmy rfaa) & 07 5047 AraY F =T AT WIAT
ez Aw A3 &, T THH AF KAA &
Qur T4 70 TFAT ¥ ? weAw fAmd €Y oy
AR WS AW F WAL A9 G ¥, § qAwdm
g fr zasr Q& faar, gaar gz 57 faar,
T 2 ¥ mfezqmw #7 9@z &wW & 8
FEAT 0 F FJIGTAT AT ¥ FEFAT AgAT T
f& ag @@l a6 ¥ wEewd T, T AIAT
AWE Wi AW W F )\ A Tz owEAar
g f& 37 413 A WY gAwy IS AT TEAAT
¥ Wt 7% qixdey ¥ @yaar «dqw fr ag
#rfczon g9 ¥ F WAL UF AT QAT
I S W & T wifEsn ® XF qAH FI,
arfs T ¥ wT ag v @ gz Y ar @
2, saar @ foar s @

¥ W 4g wA T3 gAY 9TR AT
WTgal g—aaT Jg 9gY A4t grnw fF v afc-
I4R & qIY TS WY G2 STAT HT ) AT @y
fganﬂﬁmma 9T gq@ | &, /few
¥ g9 qr@ H FFA0 q@AT g & v ardf
91 ¥ Wy

MR. DEPUTY-SPEAKER: Shi;
Madhu Dandavate will immediately
resign.

SHRI NAWAL KISHORE SHARMA:
Thank vcu & g7 ama #v ox wefear &1
AT FAT FLIX AT T g o ST qE Ay
ey § 6 g faas 7 a% gor & <@, I Wy
NIA WTEATT F] HYAT ALE A AT FT HYEHT

o ¥9 2W ¥ g =wifzd & fam 9t Y
T A, SHH 918 7| TF4 T 917 55
g 2| W 9THA FP ON g omd @, |
99 F ATH WEY AT AvEAT T 7 99 ¥
STT FY ATTITFA 2, TAAT & q¢ g29 |
wfer & FoAr aifed, @few & ™

g
uraHr & a9 o qw & fgm & 1, e 9w
Frfed, mwreaTE ar fadifrer sgaear
T &mr =Jfed, v € s
¥ ag 43¢ &, /fea Iy o ae=d
# wferwr FwwAr =rfEd

L3

i

FT GHEA FTAT § oW AMA YW A w
St ogng frar @, wuw fa@ sgy agd gwa-
1T |

MR. DEPUTY-SPEAKER: With
the permission of the House, we will
have to complete the discussicn by
this evening. 71 think the Government
will have no objection extending the
period so that we can complete the
speeches by all the Members this
evening whatever the time might be.
At 4 P.M, the State Minister will in-~
tervene. The discussions must be
over to-day evening. This is an im-
portant Ministry. 1 want to give
chance to all the Members, irrespective
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[Mr. Deputy-Speaker]

of the number of Members in any

party provideq you are prepared to
sit late in the night. Home Minister

will reply tomorrow. This is the
programme.

PROF. MADHU DANDAVATE: It
will be a matter of pleasure to hear
couplets in the evening if the Home
Minister could reply in the evening.

MR. DEPUTY-SPEAKER: Shri
Chandra Shekhar Singh.

Every Member of the ruling Party
will get not more than nine raiutes.

SHRI NAWAL KISHORE SHARMA:
How have you come to this figure—
nine? Is it an auspicious fizure? 1t
can be ten or twelve.

o goweT fag :  (FiwT) STemw
AgRY, g HaA AT RE FEEA X OgO
Frz-faae #1 gA4 ¥ qIg 7F 9T THT WETE
gear ¢ f& @R 3w & §9 UF A 49y
afgamn o g @1 gieml 97 gamE
&R WA HETH AN L g, wwlad
¥ ow & g § O FYAT WAEE AL
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@, &, ou wafy ¥ ww ¥ wer  Arwd
Txdyiy ¥ v FAsT W@ ¥ ag grewngriasar
# g § ag swdfaar w0 @ & K
Ia¥ faoyqor ¥ wdf s Srgar 1+ WA
AT § T qIAT WL ¥, WS AWM 9T
FLEYHAF  HT W7 Y w0 97 Iq f7A
IA& e & faqg fmad & fadr g9 &
Farqow wYe ¥ Jqma WY WA HY  AIHINEY
FX & FIVAT A FT ML FA F
fag &xiv @ fegger@ o uodfag &
fag a3 fz1 oF srar ey afaagar ) sad
fggeara & wadie A qfvarz wY § o
AT | gH a5 wARY & fx @ aql &
T WX, WIT AT KW FT AT AT
qfgy WY zd@ A1 ®1 R wATERT FQ
¥ &\ et =g are & frey dty awt
¥ fav wa ®1 awargy foar &, Tz
qaATvqd ®T FI7 § f5 T g *r 1@ 2T H¥
e ¥, wgda ¥ 4rge fwar g

q ar9sT YqTAr wET W@ ST, dAer
W gRra {m 1 ¥ wmay  fRaRT w@r
gt e 78 IEQ  fs oY wTvo g gEo
#r wiwid @wdAfas € ¥ wadr §,  a@rd-
afrr qrd g g F AR aQads
Tt § ITET w7 A FA GrAWHTE TEHAT Ay
R NI AfET ) wMIHT A gz wrdATH
R WA AT | (mwamw)  faefr o
gidwfas o g7 34 fedr WY eqr Wy
TY TET W NEAWF FIA T AAHTC A4 &,
AT migAt wEve ST ST afuaT aE & )
FARYS & AT ¥, @ ¥ JI07 9,
F A207 9T WA AA Ay s e
fraY sqiwr ¥ ST IAFY I 9T wrayT AT
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O 3T w3 7, gfeomt ok grfgafa
F gIW 2 F woAr EEIET Q@I A@r a+r
¢ afaw fom qE=t # 03 gos awT Sufeas
FE R AL K &, IAF I N WM
wEgw ¥ T W= agw A6 AE
A FILA, QW H WG § WIAT  FHET g |
QaT wrgA faar & favea €1 ¥ v aed AR
HATET & aCH W OF g0 '€ Lar g 61
g Al WgRy ®1 g 4w swarg A fw
g% @gl famr oa o v Sw A faga T )
oY gE TE 9% W F1 Ufed FA Y gWA
FYferar *71 &4

ng sifaq arq FE HT F TS W
i1 sif FA_WATHT ugl Ay &1 S gHIR
=T FTATAT UN F 919m FT TE i
F | IRF qg Qs [F *1 § & Wy
faw wfasiys N wrgar & Sfw & wT @@=
F g% SAQ qraf sAAr Er 9 S sarernt
IaF AA § gANAT @ 91ag IT SATEr X
g W AN i) agy SareT gl FRa N WY
W 4 Iy favare fawrAr ¢ f
Ay ag Afq adrg v wwmr qref
g or, o1 ANw T &Y Fife 1 sTET A
st s tfagta & fEqA § IAwv o fear
¢ T el wAfar F I9g ¥ " IEwr
g F¥ gw fody saaT Wi |« wersy a1
gy & SR Wi F@E AT A ¥ o=
FTA Hr WEAAT & gH FH FI Ig ZATA
farqr 727 & gurw faearw uwdfas oog
¥ g ga Aues g o &t 15 awwr ar
MNHFE T AT FTAW HOATAAT, TS
#fa aaraTL 37T, IAFT IV W F WIN
&y & gw sfawva & araar & &9 Sfe
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SHR1 FRANK ANTHONY (Nomi-
mnated-Anglo-Indians): Mr. Depuly-
Speaker, I have given notice of two
cut motions, They are complementary
in characler. The first is about the
need for the declaration of an emer-
gency in the State of Assam.
second is about the need for a much
fuller application of preventive deten-
tion in the country.

I realise that the cut motions or the
Jissues that they seek to raise will
perhaps tend to raise the hackles of
certain disparate elementg ir the
House—pseudo  democrats, crypto
totalitarians masquerading as deme-
crats and those who, in fact, worship
at totalitarian shrines. But so far as
Assam is concerned, I feel—and I have
studied the problem  perhaps more
thap most people—that the declaration
of emergency is long overdue. In the
last nine months the Prime Minister
has done everything that is humanly
possible to meet more than half way
the various agitating groups. She has
accepteq insult; and abuse frem the
youth whose megalomania has grown
because of her continuing lenient
treatment.

All the ingredients for declaring an
emergency have been postulated by
the Government at different times in
the House. The Home Minister is
here. He told us on one occasion that
the agitation had got beyond control
or out of the hands of the students.
He told us that it was being supported
from outside, but he wa; reluctant to
name the outside agency. Members
of this House have indicated a parti-
cular party that has got both feet in
the agitation and is seeking to encou-
rage this agitation, The position is one
of stark insurgency. And as I see it as 5
lawyer, what is happening therc and
what has happened speaks raucuously
of nothing but rank insurgency.
And as 1 see it, and I have discused
matters with leading Members from
Assam, lawyers and ex-Ministers, and
they tell me that at least 70 per cent
of the population today are looking
for deliverance from what is happen-
ing to the Centre.
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Half the population consists of
minorities. They have been living in
terror. Thank Goq today they are
beginning to re-assert themselves.
The poor have been deprived of their
livelihood, they form the major
elément. Students are without educa-
tion. 1 have just written a pathetic
letter to the Prime Minister. Brilliant
students are being deprived of
employment only because of this
insane insurgency in Assam. They,
as I say, are looking to the Centre for
storong and even ruthless measures.

Let me say without gqualification
that the motives of those who talk of
negotiation are not only oblique, but
they are demonstrably mala fide. 1
anticipated what my friend Ram
Jethmalani was going to say. The
people who are talking jn terms of
negotiation know that their e{forts are
disingenuous. They do not intend to
qegotiate,. The same formulae—the
cut off date, 1952 electoral rolls—are
being projected again and the
paralysis continues, the blockade ot
supplieg continues both in the State
and to the rest of the country, and
the killings continue to grow.

I know that some elements in the
country are seeking to reap political
dividends. Because Mrs. Indira
Gandhi’s massive mandates have re-
duceq them to divisive rumps, they
feel that if they can accentuate this
trouble in sensitive areas, they may
be able to reap some kind of political
dividends.

You probably know that the power
to declare an emergency is posited in
article 352. It pcstulates that when
the President is satisfied than an
emergency exists wherepy the secu-
rity of India or any part is threatened
by war or external aggression or
internal disturbance, a declaration
may be made in respect of the whole
or the part. Today, what do we see?
1 am speaking now very frankly to
the Home Minister. Thig is not an
internal disturbance. It is an internal
disturbance in g way, it is an internal
disturbance in the most vulnerable,
the most sensitive part of the ccuntry.

But it is much more than that. It is
overlaid with external aggression,
because what is happening today in
Assam is a deliberate, direct invita-
tion o aggression froy, outside.
Haven't we got aggression from out-
side? Aggression takes different
forms. We have almost an over
aggression from outside. Everyday,
we gre told about Seve; Sisters, China
arming people, including the people
from Assam, training them and giving
them arms. And that is a direct con-
sequence of this so-cailed interenal
disturbance. It hag taken on al] the
overtones of an external disturbance
of endangering security by way of
external aggression. What do we do?
What are the other ingredients? You
have internal disturbance, you have
external aggression, covert, if not
overt; then you have the minorities
in grave and increasing danger. I
had some people send a message to
me, they were Assamese, they refused
to join the movement, and they were
threatened their wives and daughters
were threatened with mutilation, with
death if they do not join this move-
ment. What more do you want? The
administration is at a stand-still. The
couniry is being starved of all kinds
of crucial supplies. Can there be a
stonger case for declaration of Emer-
gency? The danger is to the whole
Country., The longer you delay, the
position will get infinitely worse.
This is tha poison that is spread-
ing, it ha;y; already begun to
spread and you would only en-
courage it by continuing leniency. 1
know the Prime Minister has gone out
of her way. But people now identify
this leniency with weakness and al-
ready as see, it is playing into the
hands of gecessionists in Assam, and
it is playinz into the hands of
the people who are trying to
take advantage of this troubled area
in order to try and if possible get this
whole area to break away from the
rest of the country.

I 'was going to deal with what Mr.
Ram Jethmalanj said, although I will
not be able to deal with him as fully
ag I would like to. 1 will come to that
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a little later. But the first thing that
‘will have to be done is to dismisg all
the senior officials who identify them-
selveg with rank insurgency. That is
the first thing you have to do apart
from all other gclions you may take
in order io keep your administration

going.

I knew that my friend, Ram Jeth-
malani—] will come o him now—
would use thig so-called declaration of
partia] conditional suspension of the
agitation for trying to support the
claim of the agitationists, The attitude
